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CORRIGEN VA. 

In the Legislative Assembly Debates, ])elhi Session, 1932-
(1) Vol. I, No.3, dated the 27th January, 1932, page 110, line 

19, add the word and braeket "(net)" after the amount 
Re. 2,86,800. 

(2) Vol. I; No.7, dated the 3rd February, 1932, page 371, in the 
subject-h~ading to un starred question No. 17, lor "Office 
House " read" Office Hours". 

(3) Vol. II, No.2, dated the 22nd February, 1932, page 1002, in 
the subject-heading to un~tarred question No. 77, for 
". M llBlimB " read "M unshis ". 

(4) Vol. II, No. 10, dated.' the 4th March, 1932-
(i) page 1511, line 10, for" me " read" my". 

(ii) p~e 1544, line 19, for" Stateman " read " Statesman". 
(5) Vol. II, No. 12, dated the 9th March, 1932, page 1~30, line 

16, fvr " Prarartate .. read " Pravartate ". 
(6) Vol. III, No.5, dated the 18th March, 1932-

(a) page 2232, lines 27 and 34, for" 1932 " read" 1933". 
(b) page 2260-

(i) line 26, for" 31, frds " read" 31frds ", 
(ii) line 28, for" 1, Ird " read" 1ird ", 
(iii) line 29, 10'1' N 27, Ird" and" 4, Ird" read" 271rd" and 

H_ 4Ird • ", respectively. -
(7) Vol. III, No.7, dated the 23rd March, 1932, page 2444, line 

23, for " treament " read " treatment". 
(8) Vol. lIT, No. 10, dated the 30th March, 19~2, page 2661, line 

18, for " Postmasters " read " Postmaster". . 
(9) Vol. III, No. 11, dated the 31st March, 19~~, page 2719, fr(}m 

die subject-heading to starred question No. 1091, delete" and 
for Buildings in New Delhi " . 

(10) Vol. III, No. 12; dated the 1st April, 1932, page 2787, line 
30, for " examine" read" examined" . 

(11) Vol. III, No. 14, dated the 4th April, 1932-
(i) pS1(e 2921, line 15, f01' " duty if the" read" duty of the". 

(ii) page 2930, line 5 from the bottom, lor "Mr. S. C. Jog" 
f'eM " Mr. S. G. Jog ". 



LEGISLATIVE ASSEMBLY. 
Monday, 14th March, 1932. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Cha.ir. 

MEMBERS SWORN: 

Mr. Panambur Raghavandra Rau, M.L.A. (Financial Commissioner, 
Railways); ond 

Mr. John Carson Nixon, M.L.A. (Government of India: Nominated 
Official). 

QUESTION/51 AND ANSWERS. 

CANOELLATION OF A PASSPORT GRANTED TO SIRDAR H.-\RBANS SINGH, 
A MERCHANT OF SISTAN. 

747. ·Sardar Sat Singh: (a) Is it a fact that the passport granted to 
S. Harbans Singh, Indian merchant of Sistan in 1923 has been since can· 
celled? 

(b) Was any application for the grant of a. fresh passport made by the 
said person? If so, with what result? 

Sir Evelyn Howell: (a) Yes, Sir. In 1924 t.he passport granted to 
S. Harbans Singh was cancelled. 

(b) Yes, Sir. It was refused. 

SUBSIDY PAID FOR THE MAIL MOTOR SERVIOE BETWEEN SALEM AND ATHUR. 
748 .• JIr. 'Uppl Saheb Bahadur (on behalf of Mr. D.· K, Lahiri 

Chaudhury): (a) Is it a fact that the Superintendent of Post Offices, 
Salem, paid on his ,wn authoHty the subsidy from March, 1931, for the 
mail motor service between Salem and Athur to a certain motor bns 
proprietor of his own choice 1 

(b) Are Government aware that there was no regular contract between 
Government and th1s proprietor of the mot0r bus service 1 

(c) If the replies to the above be in the affirmative, are Government 
satisfied that the action of the Superintendent of Post Offices Salem :in 
paying a subsidy to a motor bus service proprietor without 'any fo~al 
contract with the latter is in order? 

(d) Is it a -fact that the authority of the Postmaster General is neces-
-sary for such a transaction? If so, was it obtained by the Superin-
tendent of Post Offices, Salem? If not, do Government propose to take 
any action against the latter? If not, why not? 

JIr. "1". Byan: Information is being collectea ana will be placed on the 
table of the House til due course. 

( 1923 ) .I. 



1924 LEGISLATIVE ASSEMBLY. [14TH MAR. 1932. 

PAUOITY OF MUSLIMS .A1'roINTED TO THE OFFICE OI!' THE DEPUTY 
ACCOUNTANT GENERAL, POSTS A..'!I{D TELEGRAPHS. 

749. -:Hr. JI. Jlaswood Ahmad: (a) Will Government be pleased. 
to state if it is a fact that 30 appointments have very recently been made 
in the office of the Deputy Accountant . General, Posts and Telegraph9, 
Delhi; if not, will Government be pleased to give the correct number? 

(b) If the reply to part (a) above is in the affirmative, will Govern-
ment be plea~d to state if it is a fact that out of the total 30· 
appointments, only four have been given to Muslims; if not, will Govern-
ment be plasHed to state the correct numbEU' of Muslims appointed? 

(e) If the reply to part (b) above is in the affirmative, will Government 
be pleased to state whether the Deputy Accountant General, Posts and 
Telegraphs, disregarded the instructions of the Home Department for the 
recruitment of Muslims in his office? If so, what action is proposed to-
be taken against the Deputy Accountant General? 

The Honourable Sir George Sch11iter: Enquiry is being made and I\-
reply will be laid on the table in due course. 

ApPOINTMENT OF MUSLIMS IN CIvIL ACCOUNTS OFFICES. 

750 .• :Hr. JI. Jlaswood Abmad: (a) Will Government be pleased' 
to state if it i9 a fact that the Controller of Civil Accounts has issued 
instructions to the different Accountants General on the method of future 
recruitment? Do these provide for the allotment of app,ointOlents to· 
Muslims according to the proportion fixed by the Home Department? 

(b) If not, are Government prepared to direct this Controller of Civil 
Accounts to issue orders following those issued by the Home Depa.rtment;: 
if not, why not? 

The Honourable Sir George Schuster: (a) and (b). Instructions have 
recently been issued by the Controller of Civil Accounts dealing with certain. 
aspects of recruitment. These howeve.l' make no reference to any com· 
munal basis of selection because on this subject the policy: of Government 
has alreadv been clearlv laid down and is well understood. .. . 

EMPLOYMENT OF MUSLIMS IN THE TELEGRAPH DEPARTMENT. 

751. -Jlr. II. Jlaswood Ahmad: Will Government be pleased to refer 
to their reply to my unstarred question No. 89 (dated 22nd February, 1932) 
which runs as under: 

"The correct figure9 for the whole of India; as they stood on 15th 
May, 1930, are as follows: 

-----.-.---~--- -------------
Telegraph Engineering and wireless 

branches. 

E~~. I I i _ I Other 
and I aiDdus. I' MusJims. ! commu-

Anglo- I nities. 
Indiana.. I 

i I ---i--- --------. 
170! 24/ 21 5 

Telegraph Traffic Branch. 

Europe- I 
IndiaDB. 

Other 
commu-

Dities. ~o- Hindus. \~MUSlimS' 

591-----~-1 .. -----.~, 



QUESTIONS AND ANSWERS. 192& 

and to my starred question No. 13 answered on the 26th January, 1932, 
and now state yvhat steps have so far been taken to improve the Muslim 
representation; if not, why not? 

The Honourable Sir JOSeph Bhore: The attention of the Honourable 
. Member is invited to the replies given by the Honourable Sir A. O. 
McWatters and the Honourable Sir B. N. Mitra on the 5th September, 
1928 and the 30th January, 1929, to starred questions Nos. 72 and 3H(} 
of Mr. Anwar-ul-Azim. 

• 
Dr. Ziauddin Ahmad: Has there been no change during the last threfr 

years ? 

Sir Joseph Bhore: I think, as a matter of fact, Sir, it was a question 
of principle that was involved, and the principle is the same. 

RETRENCHMENTS IN THE DELHI DIvISION OF THE NORTH WESTERN 
RAiLWAY. 

752. *lIr. K. Ka&Wood Ahmad: With reference to the reply given on 
22nd February, 1932, to m'y unstarred question No. 84, will Government 
be pleased to make a reference to the Division concerned and give answers 
to the point to parts (b). (c) ~nd (d) thereof? 

I 
Mr. P. R. Rau: The information available shows that on the North 

\Vestern Railway as a whole the general instructions of the Railway Board 
were satisfactorily complied with. Government regret that they are not 
prepared to make special enquiry concerning particular Divisions. I 
would however refer the Honourable Member to paragraph 11 of 
Mr. Hassan's Report. 

Kr. K. Kaswood Ahmad: Sir, the reply is not to the point. The 
question is, is it a fact that no regard has been paid to safeguarding the 
interests of communities not adequately represented at the time . . . . 

Mr. President (The Honourable Sir Ibrahim Rahimtoola): The Honour-
able Member can only ask a supplementary question. 

Mr. M. Maswood Ahmad: Do you think the answer is to the point? 

Mr. P. R. Rau: Yes, Bir. 

,MUSLIMS PROMOTED TO THE SUPERIOR REVENUE ESTABLISHMENT OF THE 
NORTH WESTERN RAU"wAY. 

713. *][r~ lI. Kaswood Ahmad: Will Government please state: 
(a) the number of Muslims and non-MuEllims promoted to the 

Superior Revenue Establishment of the North Western Rail-
way from the subordinate service during the last three years; 

(b) the number of theEIEI in the Personnel Branch of the serviC€' 
md • 

(e) the num'ber of Muslims md non-Muslims of the superior revenue 
establishment reverted :from the Personnel Branch of the 
service during the year ending 29th Fe.bruary, 1982? 



1926 LEGISLATIVE ASSE¥Blty. [14TH MAR, 1932. 

Kr. P. B. ltau: (a) During the last three years two subordinates on 
the North Western Railway have been promoted permanently to thlJ 
Superior Revenue Establishment of State Railways. Neither was a Muslim. 

(b) One of these is at present filling the post of an Assistant Personnel 
Officer. 

(c) Government have no information. 

MUSLIMS APPOINTED AS PERSONNEL OFFIOERS ON THE NORTH WESTEBN 
• RAILWAY. 

754. ·Kr. K. Kaswood Ahmad: (a) Is it a fact that when replying 'to 
the que&tions of an Honourable Member in Februru::y last as to the number 
of Muslim officers appointed as Personnel Officers, Government stated 
that 4 Muslims' were appointed as such ? 

(b) If 80, will Government plea&e say if the transfer of an officer from 
one Department to another means an appointmentll If not, will Govern-
ment please say if it is a fact that only one Muslim erubordinate was given 
11 chance to officiate as Assi&tant Personnel Officer in the Mechanical 
Workshop Division who has been reverted, Qtherwise there was no such 
appointment ~ 

1Ir. P. B. Bau: (a) I presume the Honourable Member has in mind 
Sir Alan Parsons' reply to Mr. Muhammad MuazzBm Sahib Ba.hadur's 
question No. 673 on 7th March, 1932, in which it was stated that the 
information available showed that on 1st December, 1931, 4 posts of 
Personnel or Assistant Personnel Officers on the North Western Railway 
were filled by Muslims. 

(b) As explained in the reply referred to above, posts of Personnel and 
Assistant Personnel Officers are as a rule filled by officers of the Indian 
Railway Service of Engineers or the various branches of the Superior 
Revenue Establishment. About the latter part of this question Government 
have no information. 

Dr. Ziauddin Ahmad: Sir, I did not catch the reply to this part of 
the question, that is to say, whether the transfer of an officer from one 
department to another is supposed to be a new appointment. What is 
the reply to this part? 

1Ir. P. R. ltau: Not usually, Sir; but since there is no regular service 
of Personnel Officers, appointment to the personnel branch means thl,&t 
an officer already in the service is posted to that particular branch. 

ALLoWANCES 0]1' TRAFFIO RELIEVING ST.A1!'F OF THE EASTERN BENGAL 
RAILWAY. 

755. .JI[r .•. K . .Joshi: (a) Will Government be pleased to state if it 
is a fact that the Traffic Relieving Staft of the Eastern Bengal Railway 
have to work out of their headquarters station? Are Government aware 
that this involves their keeping establishments both at the headquarters 
and the stations? 

(b) If so, will Government be pleased to state on what grounds tbm 
allowances are reduCed from 85 da.ys"full a.llowance in 10 days' full allow-
ance, 20 days' half allowance and no allowance thereafter? For what 
(lonsiderations were these allowances given? 
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(e) Is it a fact that the Traffic Relieving Staff have submitted memoria]. 
to the authorities explaining the hardships inflicted by the curtailment of 
their allowance? 

(d) Is it a fact that the Agent of the Eastern Bengal Railway r~pre ... 
sented to the Railway Board in the month of July 1931 to reconsider the 
matter? If so, will Government please state what the proposals of the 
Agent were and what action they have taken regarding them? 

Mr. P. R. Rau: (a) Relieving staff, as the name implies, are intended 
to be sent out of headquarters occasionally to fin short vacancies. I 
understand that this does not ordinarily involve keeping up two establish-
ments. 

(b) The practice on different railways regarding relieving allowances was 
different, and in May last, the Railway Board deQided to introduce the 
uniform practice of granting. such staff the compensatory allowance, if any, 
admissible at headquarters and the usual travelling allowances admissible 
on tour. The whole question is, however, being reconsidered. 

(e) Advance copies of memorials have been received. 
(d) The Agent, Eastern Bengal Railway, has not yet submitted his 

remarks on these memorials, but he made a reference on the subject 
to the Railway Board in July, 1931, w.herein he expressed the opinion that 
limiting allowances to 10 days would cause difficulties. The orders of 
September, 1931, which allow half daily allowance for a further period, 
are intended to minimise those difficulties, and he has not made further 
representations in the matter. ' 

DISCONTINUANCE OF THE CAPITATION GRANT FOR EDUCATION OF RAILWAY 
EMPLOYEES • 

• J' . 
756. -Kr. N. K. loshi: (a) Is it a fact that the capitation grant, "i •.• 

annas 8 per child of Railway employees, given to primary schools at Rail-
way centres on the Eastern Bengal Railway, has been discontinued? 

(b) Are Government aware that this discontinuance strikes at the very 
existence of the primary schools especially in the present financial strin~ 
gency? 

(e) Are Government prepared to reconsider the matter? 

Mr. P. R. Rau: The Agent, Eastern Bengal Railway, reports that the 
capitation grant has not been discontinued. 

REPLACEMENT OF YICEROY'S COMMISSIONED OFFICERS BY KINa's 
COMMISSIONED OFFICERS IN CERTAIN UNITS.· 

757. *Rao Bahadur B •. L. Pain (on behalf of Mr. B. V. Jadhav): (a) 
Will Government be pleased to place on the table of the House a copy 
of the resolution under which Viceroy's Commissioned officers in the 
Indianised units arElfto be replaced by the King's Commissioned officers? 

(b) Will Government be pleased to state whether the resolution has 
been b~~ght. into operation and the number of vacancies in the Vioeroy's 
ConmuBslOned officers that have not been filled on its account? 
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(e) Will Governttlent be pleased to state whether they have satisfied 
themseives that the full implication of the resolution has been realised by 
the regiments which will be affected by it? What steps have Government 
taken to explain the consequences of the resoiution to the Indian Army? 

Mr. G.II. Young: (a) There is no such Resolution. A statement relating 
to the subject was made by the late Commander-in-Chief in his speech in 
this HousE' on the 8th March, 1928. 

(b) The measure has not yet been brought into operation. It will not 
be necessary to begin replacing Viceroy's Commissioned officers by Indiaa 
King's Commissioned officers in any Indianising unit, at the earliest until 
the first batch of officers Commissioned from the Indian Military Academy 
has completed its course, as well as one year of attachment to British 
units, i.e., not at any.rate before the 'Iloutumn of 1935. Even after this, 
the displacement of Viceroy's Commissioned officers will be a gradual pro-
cess, as it will only take place in those units which have been selected for 
Indianisation. 

(c) Government are fully alive to the importance of keeping the Indian 
Anny acquainted with the consequences of their policy; and these will be 
esplained in full to all ranks before they are brought into effect. 

RBCBUITKENT OF MDmERS OF MABATHI AND CAN _-\RESE BACKWARD 
'CoMMUNITIES IN CENTRAL GOVEBNlIENT SERVICES. 

758. *Rao Bahadur B. L. PaW (on behalf of Mr. B. V. Jadhav): 
Will Government be pleased to state whether they have considered the 
question of applying the rules made by the Government of Bombay for 
the recruitment of the non-Brahmin backward communities from the 
Marathi and Canarese speaking districts of that Presidency when recruit-
ing servants in the departments directly under the Government of India, 
1!uch as the Income-tax, Posts and Telegraphs, Customs, Salt, Mint, 
Security Press, Government Dockyard and State Railwa.ys within the 
territorial limits of that Presidency? If so, do they intend to apply those 
rules? 

The Honourable Sir .Tames Crerar: The Government of India have not 
1'!pecifically considered the question of. granting representation to non-
Brahmin backward communities of the tracts mentioned in Central Ser-
vices, but t.hey are considering how far it will be practicable to follow the 
practice of Local Governments in respect of communal representation in 
the services nndel' their control, recruitment to which is made locally. 

DISTINCTION IN PENSION CONDITIONS BETWEEN THE INDIAN ARMy 
SERVICE CORPS AND THE MILITARY ENGINEERING CORPS. 

I 
759. ~. 1'. X. DeSouz& (on behalf of Lieut.-Colonel Sir Henry 

Gidney): (a) Is it a fact that the Indian Army Service Corps, the Military 
Engineering Corps and other such corps are entirely recruited in this 
country and are called "Indian Corps"? 

(b) Will Government please state whether the pensions of officers 
belonging to theseeorps were considerably increased about the same time 
as the Indian Medical Department and are expressed in sterling? 



Qlo"ESTIONS AND ANSWERS. 1929 

(c) Is it a fact that A. 1. (1.) No. 416 of 1924 has not been rescinded 
up to date and is it therefore still in force? • 

(d) Is it a fact that Government refuse to sanction sterling rates of 
pension in the case of the Indian Medical Department on the ground that 
it is an Indian recruited Department? 

(e) Will Government please state why this distinction is made between 
',one Indian recruited Department and another, viz., the Indian Medica.I 
Department and the Indian Army Service Corps? 

Kr. G. II. Young: (d) Such corps and services fonn part of the Indian 
Army. The British personnel of the Indian Army Service Corps consists 
mainly of officers and men originally recruited in the United Kingdom and 
appointed to the. Corps in India: military personnel of the Military Engi-
neer Est.ablishment are recruited mainly from Great Britain and sometimes 
,from British units serving in India. 

(b) and (c). Yes. 
(d) and (e). Indian Medical Department pensions are expressed;n 

rupees because members of the. Department belong mainly to the domiciled 
eommunity and are generally expected to reside in India after retirement, 
whereas British personnel of other ancillar.v services, such as the Indian 
Anny Service Corps, are generally recruited ·for the Army in the United 
Kingdom, and may be expected to reside there on retiring. 

HIGH WATER METER RENT IN NEW DELHI. 

760. * 1Ir. Bhuput Sing (on behalf of Mr. Lalchand Navalrai): la) Is it 
a fact that in privatelv owned houses in New Delhi a meter rent of Rs. 2 
per month is charged 'in respect of water connections, whereas the meter 
rent for electric connections is Re. 1 a month only? 

(b) Will Government kindly state the reason for the difference of rents 
in the two cases? 

(e) Do Government propose to consider the desirability of reducing the 
present rate of water meter rent 1 

SJr I'r&Dk Noyce: (a) Yes. 
(b) The cost of supervisioll and maintenance of water meters is higher 

than that in the case of electric meters. 
(c) No. 

QU.AB.TERLY BILLS FOR WATER CHARGES IN NEW Dm.m:. 

761. *Kr. Bhuput Bing (on behalf of Mr. Lalchand Navalrai): (a) Is it 
a fact that bills for water charges are sent to ownt"rs of private houses 
on a quarterly basis? ' 

(b) Are Govel'IllD.ent aware that most of these houses are let out to 
tenants wl\o are 1ia~le to change from time to time? 

(e) Are Government aware that in actual practice the quarterly bills 
"&re not ser;lt very expeditiously and although they are supposed to be 
-quarterly hi}ls, yet by the time they reach the landlords they sometimes 
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contain charges in respect of periods several months old; for instance, 
the quarterly bills recently received in the beginning of February, contain 
charges in respect of the month of September? 

(d) Are Government aware that there IS a possibility of the tenant 
living in September leaving the house by February and that it is very 
difficult to recover old bills from a tenant who is no longer occupying the 
house? 

(e) Is it a fact that electric bills, on the other hand, are sent monthly? 
(f) If so, do Government propose to consider the desirability of 

adopting a similar system in the case of water bills? If not, why not? 

Sir Frank .ayee: (a) Yes. 

(b) and (d). I have no direct information, but am prepared to accept 
the Honourable Member's statement. 

(c) The bills are issued as a rule between the 23rd and the last date of 
the month following the quarterly period to which the charges relate. If 
owners of houses do not pay their bills on presentation, the arrears are 
included in subsequent ~iUs. 

(6) Yes. . 
(f) The suggestion will be' brought to the notice of the Municipal Com-

mittee of New Delhi which has now taken over both these services. 

PROPORTION OF ENGLISH AND INDIAN OFFICER INSTRUCTORS IN THE NEW 
INDIAN SAliDHUBST. 

762. *9'll'dar Sohan SJngh: Will Government please state what will be 
the proportion of English and .Indian officer instructors in the new Indian 
Sandhurst? 

JIr. G ••. Yoong: No proportion has been fixed. Indian officers holding 
the King's Commission and possessing the requisite qualifications will be 
considered for appointment as Instructors at the Indian Milita.ry Academy 
along with British officers. 

PROMOTION OF INDIAN MILITARY OFFICEBS. 

763. *Slrdar Bohan Singh: (a) Is it a fact that up to the present not a 
single Indian King's Commission officer has ~eeIli appointed a permanent 
Company or Squadron Commander? 

(0) Is it not a fact that there are several Indian King's Commission 
officers, who are funy qualified, and that they J:!ave not been given the 
chance of a squadron or company oomma.nd? Are Government aware 
that, in some cases, Englisli officers have been brought from other units 
for the purpose of superseding Indian officers in the Indianised units '! 
If the Indian officers of the Indianised units were not considered com-
petent and that was the reason for their supersession, why we.r~ Dot other 
Indian officers in the other units of the same status not appomted to the 
Indianised units when the British officers were brought in? 

:Mr. G. IL YOUD&: (a) Yes, because none of t~e.officers is yet suffi-
ciently senior. Many of t.hem are, however, offiCIatmg as Company Or 
Squadron Commanders. 
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(b) I think the Honourable Member -has misunderstood the position. 
Advancement to squadron or company command is made when a vacancy 
occurs, and it does not follow because an individual officer may be quali-
fied for such command that he is automatically promoted to it. There are 
many British officers in units of the Indian Army who are senior to the 
Indian officers, but have not yet been appointed permanent Company or 
Squadron Commanders. • 

'The answer to the second part of the question is in the negative, and 
the third does not therefore arise. The only British officers who have 
been introduced into Indianizing units have been those required for the 
appointment of second in command in the immediate future. The Indian 
officers are too junior as yet for this appointment. 

AGE FOR ENTRANCE EXAMINATION FOR SANDHURST. 

764. *Sfrdar SohaD Singh: (a) Have Government considered the ques-
tion of reducing the age standard of the Indian boys for the entrance 
examination for Sandhurst, say between 17 an,d 18 instead of 18 and 2O? 

(b) Is it a fact that the first batch of Indians for King's Commissions 
was recruited from those who were of 20 years or even older and that policy' 
is maintained even up to now? Are Government aware that the conse-
quence is that an Indian would be a Lt.-Colonel only after he is 48 or 49 
years of age and that India will not have- Indian commanding officers for 
another 15 to 20 years? 

(c) Are Government pr~pared' to make some amendments on this point 
by giving accelerated promotion to soml;' selected Indian ,officers? 

Mr. G .•• YOUDg: (a), (b) and (c). Officers obtaining command of 
Indian battalions at the present time have generally about 25 years' ser-
vice, and in some cases less. Indian King's Commissioned officers should 
therefore normally obtain promotion to the rank of Lfeut.-Colonel before 
they are 47 years of age, and thus be able to complete their full tenure 
of command. As regards cadets from the Indian Military Academy, I 
would invite the Honourable Member's attention to para.,araph 12 of th~ 
report of the Indian Military College Committee. Government have 
accepted the recommendations in this paragraph, and will take steps, 
where necessary, to amend the regulations so as to ensure that Indian 
officers will not be placed at a disadvantage by reason either of the length 
of the course at the Academy, or of 'the age of entry. It will not therefore 
be necessary to give accelerated promotion to selected Indian officers. , ' 

PROMOTION OF INDIAN MILITARY OFFICERS TO STAFF .AP:POINTMENTS. 

765. '*Slrdar SohaD Singh: Are Government aware that' there is no 
Indian holding u General Staff appointment 1 If so, what are Government 
doing in that line? How man.y Indian officers are trained far staff duties 
and how many mfhoe have been earmarked for it? 

Mr. G. It. Young: The Honourable Member's statement is correct; 
The reasons are that no Indian officer holding the King's Commission has 
yet qualified for admission to the Staff College, and very few of such 
officers have the length of service necessary for appointment to a staff 
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post. His Excellency the Commander-in-Chief has, however, great hopes 
that Indian officers will qualify for the Staff College in the near future 
and is prepared, if necessary, to give extra nominations from time to time 
to those who do so. 

PROMOTION OF INDIANS IN THE INDIAN MEDICAL SERVICE. 

766. *Sirdar SOhaD Singh: Is it a fact that no Indian Indian Mcdical 
SerVice officer has been given any administrative job such as A. D. M. S. 
or such like? If so, why? 

Mr. G .•. Young: The answer is in the negative. I would refer the 
Honourable Member to the reply that I gave on the 4th November to 
Mr. B. Das's starred question No. 1164. 

GRL ..... T-IN-AID FOR THE GIRLS' SCHPOL IN SAUGOR CANTONMENT. 

767. ·Sirdar Bohan Singh: (a) Is it a fact that the Cantonment 
Authority of Saugor has no school of its own to provide primary educa-
tion to the girls of that Cantonment? 

(b) Are Government aware that some philanthropic people of the Can-
tl;nment started a girls' school by private enterprise? 

(e) Is it a :fact that the school has since been recognised by the 
Education Department of the Central Provinces and is imparting education 
to about 150 girls? 

(d) Is it a fact that for some years past the Cantonment Authority of 
Saugor has been giving a "grant" to the school and that just at present 
it is paying Rs. 75 per month as a grant-in-aid? 

(e) Is it a fact that the Cantonment Authority has now informed the 
Managing Committee of the school that, owing to retrenchment, no grant 
will be paid to the school from 1st April, 1932? 

. (f) Are Government aware that the neighbouring Municipality of 
Saugor is spending about 30 per cent. of its revenue over "education" 
and that the Cantonment Aut.hority is not spending even one-fourth of 
it, on that subject 'I 
, (g) Is it a fact that the guiding principle in the matter of providing 

education, as accepted by Government, is that the Cantonment Authority 
should spend the same percentage of its revenue on "education" as the 
neighbouring Municipality does? 

(k) Are Government aware that if the grant is withdrawn, the school 
will be closed and there is no other girls' school in tJ-oat Cantonment? 

(i) Are Government aware that the people of the Cantonment are' 
greatly agitated over this matter and have memorialised the Southem 
Command on the subject? 

(,;) Do Government propose to issue instructions that t~e grant be con-
tinued to be, paid till the Board starts a girls' school of Its own 'I 

1Ir. G ••. Young: (a) No, Sir. Girls are taught in the old Badar 
Primary School for boys, which is wholly maintained by the Cantonment 
Authority. 
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(b) A girls' school was started by some private individuals about nine 
years ago. 

(0) Yes. 
(d) Yes. 
(e) Yes. 
(f) Yes, but against a total expenditure on Education of about 

Rs. 40,000 the Municipality received about Rs .. 20,000 by way of grants 
and fees, whereas the Cantonment Authority's receipts on account 0:£ 
education was only Rs. 18. 

(g) The establishment and maintena.nce of primary schools is one of 
th~ objects for which it is the duty of a. Cantonment Authority to make 
reasonable provision, so far as funds at its disposal permit; and it has 
been suggested to Cantonments that the scale of expenditure on this sub-
ject should approximate as nearly a.., possible to that of the neighbouring 
municipality. 

(h) No, Sir. The school was in existence before a.ny grant was given. 
£rom Cantonment funds. There are three other girls' schools in the canton-
ment, including the primary school maintained by the Cantonment 
Authority. 

(t) No, Sir. 
W Does not arise. 

Dr. ZiauddiD Ahmad: Do Government give special grants to. these 
·Cantonment Boards, which are earmarked for education 1 

IIr. G. II. Youag: Will the Honourable Member kindly repeat the 
question? 

Dr. Z1audcUn .Ahmad: Do Government give special grants to these 
Ca,ntonment Boards, which are earmarked for primary eclucation? 

Xr. G. II. Young: Grants are given to some cantonments which aTe 
in need of supplementary funds, but no general grant is given to all can-
tonments for purposes of education. 

Dr. ZiauddID Ahmad: My point is, are the grants specially intended for 
education, or does the monev to be allotted for education depend upon 
the voting of the Cantonment Board? 

Mr. G. II. Young: Grants to cantonment authorities 'depend on the 
circumstanees of individual Cantonments. f 

i COMMERCIAL AUDIT IN GOVERNMENT FACTORIES. 

768. *1Ir. II. lIa8WOOd. Ahmad (on behalf of Khan Bahadur Makhdum 
Syed Rajan B~sh Shah): (a) Is it a fact that the Commercial Audit 
Department has been decentralised? 

(b) Is it a fact that commercial audit will now be conducted by officers 
·of the Accountant General's Office assisted by Commercial Audit staff? 
Have such officers any commercial training? 
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(0) Is it a :Iiact that before the introduction of the commercial audit 
there was a loss of more than five l,akhs of rupees in one item of stock in 
the Metal and Steel Factory, Ishapore, and that since the introduction of 
the commercial system of accounts and up·to-date system of stock-taking, 
no such loss has occurred in any Government factory? 

The Honourable Sir George Schuster: With your permission, Sir, I 
will deal with questions Nos. 768 and 769 together. 

The Commercial Audit Branch has been decentralised. Government 
are obtaining certain information to enable them to reply fully to the 
Honourable Member's questions. Complete replies will be laid on the 
table in due course. 

COMMERCIAL AUDIT IN GOVERNMENT FACTOBIES. 

+769. *lrIr .•• lIaswood .Ahmad (on behalf of Khan Bahadur Makhdum 
Syed Rajan Bakhsh Shah): (a) Is it a fact that a loss of nearly Rs. 5 
lakhs was recently revealed by commercial auditors in the purchase and 
subsequent condemnation of Hazara Walnut in the Rifle Factory, Isha-
pore? 

(b) Do Government propose to see that only commercial auditors are 
sent to audit the commercial concerns of Government? 

(c) Do Government propose to see that in the scheme of decentrali-
Bation the auditors getting less than Rs. 200 do not suffer any financial 
loss in the matter of their pay and allowances 1 

Dr. Ziauddin Ahmad: About this loss of Rs. 5 lakhs which is referred 
to in question No. 769, is it a fact, and what action have Government 
taken if it is a fact? 

"!'he Honourable Sir George Schuster: If the Honourable Member 
will wait until I am able 'kl lay a full reply on the table, I trust he will 
get a satisfactory answer to his question. 

CONTRACTS FOR UNLOADING AND STACKING COAL ON THE GREAT INDIAN 
PENINSULA RAILWAY. 

- I ~ 
770. *Lieut.-Oolonel Sir Henry Gidney: (a) Will Government please 

state whether it is a f~ct: 
(i) that the Loco. contracts of unloading coal wagons, loading 

engines and the stacking of coal on the Great Indian. 
Peninsula Railway together with cleaning of Loco. sheds and 
the clearing of ashpits are given out without asking for 
tellders from contractors; 

(ii) that particularly on the Bhusawal and Nagpur divisions these 
contracts, have been the monopoly of a certain fami'ly; 

(iii) that these contractors secured these contracts at war rates and 
are still paid the same high rates ; and .. , 

(iv) that rates of labour now are much lower than the rates .during 
the war? 

(b) Will Government please state why this avenue of economy has not 
been tapped by the Great Indian Peninsula Railway? 

tFor answer to this question. see answer to question No. 768. 
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JI1'. P. B. Bau: 1 have called for information and on receipt will lay 
a reply on the table. 

IDLE LOCOMOTIVES OF THE GREAT INDIAN PENINSULA RAILWAY. 

771. ·Lieut.-Oolonel Sir Banry Gidney: (a) Is ita fact that there 
are at present at the Loco. Depot of the Bhusawal Division of the Great 
Indian Peninsula Railway alone over 50 locomotives lying idle and put 
llway in the sidings? 

(b) Will Government please state what they intend to do with these 
idle engines 1 Is it a, fact that there is not sufficient traffic '/ 

JI1'. P. B. Bau: (a) Government are aware that the Great Indian 
Peninsula Railway have a number of locomotiv,es spare at the "pr~sent time 
owing to the falling off in traffic. They are not aware of the number 
stabled on each division. ' I 

(b) Some locomotives have already been transferred from tPe Great 
Indian Peninsula Railway to other railways. Other locomotives now sur. 
plus will be stabled, until traffic improves. 'J}ere is not sufficient traffic 
at present to give full employment to locomot.ives now in service. 

COSTLY ELECTBlFICATION SCHEME ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

772. ·Lieut.-Colonel Sir Benry Gidney: (a) Will Governm~t please 
state whether it is a fact: 

(i) thab the introduction of the electrification scheme on the Great 
Indian Peninsula. Railway, in the Bombay Division, has 
proved to be more expensive than the steam: system; 

(ii) that Messrs. Tata & Sons offered to supply electricity for one 
anna six pies per unit for this scheme; and 

(ill) that at present it costs the Great Indian Peninsula Railw;ay 
annas six per unit? 

(b) H the answers to part (a) items (i), (ii) and (iii) are. in the 
affirmative, will Government please state who was responsible for this 
unnecessary and heavy expenditure? 

(0) Do Government propose to enquire into the matter? If not. 
twhy: ~? 

JIr. P. B. Bau: (a) (i) and (0). The schemes have not been in existen06 
long enough for any final conclusion to be arrived at; but the Railway 
Board propose to institute an investigation into them during the course 
of the n~xt 12 months. . 

(a) (ii). Electricity is being supplied by Messrs. Tata & Sons for the 
suburban line electrification, . the charge being Rs. 50 per annum per 
kilowatt of maximum demand in addition to a rate 0'425' anna per unit of 
-actual consumption and subject to a minimum payment of the minimum 
guaranteed consumption at 0'6 anna per unit. 

An ,offer VS made by Messrs. Tata & Sons to supply current for the 
main line electrification on the same terms,; they would, according to 
ealculations made by the Consulting Electrica.l. E~neers to Government, 
have worked out at 0·633 anna per unit. 
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(a) (iii). For the main line scheme the cost cif supplying electricity from 
the Great Indian Peninsula Railway Power House was estimated to be-
0·665 anna per writ dropping to 0.594 anna. per unit with a 30 per cent 
increase in load. 

The exact extent to which this estimate has b~en realized is at present 
not known definitely; 'but t.he question will fonn part of the investigation 
to be undertaken. 

( b) Does not arise. 
\ 

Dr. ZiauddIn Abm&d: With all the figures quoted by the Honourable-
Member, "ill he be in a position to say whether the electrification scheme 
is a paying concern and how much per cent. it has yielded last .year? 

lIr. P. R. Rau: I have just informed the House that the exact extent 
to which the estimates have been realised is at present not known definitely, 
but the question will form part of the investigation to be undertaken. 

INEFFECTIVENESS OF THE CREW SYSTEM OF RAILWAY TICKET CHEOKING • 
• 

773. *Lieut.-Colonel Sir Henry Gidney: (a) Is it a fact that the crew 
system on the Great Indian Peninsula Railway, although it has been in. 
force for a number of years, has not in any appreciable degree lessenea 
the number of passengers travelling without tickets? 

(b) It the answer to part (a) is in the affirmative, will Government 
please state why the crew system is still continued on that Railway? 

lIr. P. R. Bau: (a) Government have no information as to the number· 
of passengers detected travelling without tickets on those sections of the 
Great Indian Peninsula Railway where the crew system opera.tes. 

(b) The system is being continued as it provides a more intensive check 
than is otherwise possible and its continuance is considered desirable by the 
Administration. 

Dr. Ziaucldin Ahmad: May I ask whether the opinion given about the 
efficiency is the opinion of the Railway Board or the opinion of the ad· 
minietration of the Great Indian Peninsula Railway? 

Mr. P. R. Bau: It is the opinion of the administration of tlie Great 
Indian Peninsula Railway. The Railway Board have not come to any 
definite opinion on the subject yet. 

RETENTION OF A LARGE AND EXPENSIVE FuEL STAFF ON THE GREAT INDIAN 
Pm.-mSULA RAILWAY. 

774. ·Lieut.-Oolonel Sir Henry Gidney: (a) Is it a fact that the· 
average consumption of coal used on the Great Indian Peninsula Railway 

locomotives has been tested and worked out to its lowest? . 
(b) If the answer to part (4) is in the affirmative,. will Government 

please· state the reasons for the retention of such· a very large and expen-
sive fuel staff ~ is at present engagea on the Great Indian Peninsula-
Railway? 
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JIr. P. B. Bau: (a) The consumption of coal by locomotiveS! depends on 
;;. number. of continually va.rying factors and only by close and constant 
supervision can the consumption be kept to a minimum. 

(b) For a railway the size of the Great Indian Peninsula Railway the 
staff employed is neither large nor expem4ve, it far more than pays for 
its cost. 

RB-AMALGAJUTION OF THE COMMERCIAL AND TRANSPORTATION DEPART-
MEllTS OF THE GREAT INDIAN PENINSULA RAILWAY. 

775. ·Lieut.-Oolonel Sir Henry Gidney: (a) 'Is it a fact that till a 
few years ago the Commercial ~nd Transportation Departments of the 
Great Indian Peninsula Railway were jointly under the control of the 
General Traffic Manager .of the Railway? 

(b) Is it a fact that these two ;Departments e.re now separated each 
UDder different staff of officers in receipt of high sslaries? 

(c) Do Government propose to consider the-advisability, in the interests 
of economy and in its present campaign of retrenchment, of re-amalgamat-
ing these two Departments? If not, why not? 

:Hr. P. B. Bau: (a) and (b). From 1st November 1922 the Traffic De-
partment under a General Traffic Manager and the Locomotive Department 
under a Locomotive Superintendent were replaced by a Commercial De-
partment under a Chief Traffic Manager, a Transportation Department 
under a. Chief Transportation Superintendent and a Mechanical Depart-
ment under a Chief Mechanical Engineer. 

(c) I would refer the Honourable Member toO the reply given to Mr. 
Joshi's question No. 492 on the 23rd February, 1932. 

t776. 
, J 
I . 

THE MOODy-WARD AND CREW SYSTEMS OF TICKET CHECIUNG. , 
J 

7'7. *Shaikh J'ualllaq Piracha: With reference to the reply to ques-
tion No. 230, part (d), dated the 10th February, 1932, will Government be 
pleased to state why the Moody-Ward system was not tried on sections 
where the crew system was experimented upon, as was al£j() suggested by 
Dr. 'Ziauddin Ahmad in his letter dated the 8th May, 1931, toO the Secre-
tary, Railwa.y Board (which has been printed in the Railway Retrenchment 
Sub-Committee's Report)? ' 

JIr. P. B. Bau: The. sy~em recommended in the Moody-Ward Com-
mittee's Report is in operation now throughout the East Indian Railway, 
which includes the sections on which the crew system was in force. 

'ALLOWANCES OF TRAVELLING TICKET EXAMINERS .AND OF GU_UIDS AND 
. DRtvlmS. I ' 

778. *Sh&ikh ~al Baq Piracha: (a) With reference to the answer to 
question No. 1121, dated the 2nd October, 1931, in the Legislative 
Assembly, will Government pleal!e state in what respects the duties of thf. 

tThi. question W88 withdrawn by the Questioner. 



1938 LEGISLATIVE ASSEMBLY. [14TH MAR. lfJ82. 

Travelling Ticket Examiners are less arduous than those of the guards BO 
far .8S t,he travelling aspect of their duty is llOncemed for which mileage 
allowance is given to the running staff? 

(b) Will Government please state why the Travelling Ticket Inspectors 
of the East Indian Railway were paid mileage allowance like the guards 
till they were designated as Travelling Ticket Examiners? 

tc) Will Government please state if the abolition of mileage allowance 
to the Travelling Ticket Checkers is to effect economy? If so, why are 
the guards and drivers still allowed to draw mileage allowance? 

(d) Will Government please state how much saving per year could: be 
effected on the East Indian Railway alone, if the guards and drivers were 
given consolidated allowance in place of mileage allowance at the same 
rate as the T. T. Es. ? 

Mr. P. B. Bau: With your permission, Sir I propose to reply to quea-
tions Nos. 778, 779, 780 and 782 together. I have called for certain infOtm-
.ation and will lay a reply op. the table, in due course. 

Lleut.-Oolonel Sir Henry Gidney: Will the Honourable Member inform 
this House whether the Government intend taking any action in regard 
to the question of T. T. Es. as reported on by the Court of Inquiry especisl-
lyon the E. B. Railway which appears in the B List· of cases cited 
by Court of Inquiry. 

Mr. P. B. Bau:. That question does not arise. 
Lieut.-Colonel Sir Henry Gidney: It arises in regard to the mileage 

allowances, which forms part of the question under reply and is one of the 
tlerious complaints made by the T. T. Es. 

Mr. P. B. Bau: I cannot understand how the question arises. 
Kr. President (The Honourable Sir Ibrahim Rahimtoola): The Hon-

ourable Member has said that information is being collected and will be 
laid OJ;l the table. How can any question an&e at this stage? 

Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member inform 
this House whether the Railway Board (a) ·has really got any collection 
boxes, (b) where they place them and who collects information for them? 

JIr. P. B. Bau: Not that I know of. 
Dr. Ziauddin .Ahmad: About a month ago your predecessor said on the 

floor of the House that he is making an inquiry from the Agen~. How 
long are you going to wait. Will the information be supplied before we 
disperse? 

Mr. P. B. Bau: As soon as I get the information, I wilJ place it on the 
table. 

ApPEALS OF TRAVELLING TICKET INSPECTORS TO THE SECRETARY. RAILWA.Y 
BOARD. I 

t779. *Shaikh 1'&1&1 Haq Plrach&: (a) Will Government be pleased to 
~tate if the Railway subordinates have no right of appeal to the Secretary, 
Railway Board, in case they feel aggrieved against any action taken by the 
Agent? 

tFor a.nswer to this questioll. ,ee answer to question No. 778. 
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(b) Will Government please state if the Divisional Superintendents have 
got the power to withhold the appeals of their subordinates sent through 
them but addressed to the Secretary, Railway Board, against the action 
of the Agent especially when they are couched in proper language and 
based on facts? 

(c) Will Government please state what action was taken by the Railway 
Board authorities on the copies of the said 'lppeals, which were sent direct 
by the Travelling Ticket Inspectors of the East Indian Railway to the 
Secretary, Railway Board? 

RBDUCTION IN THE SALARY OF TBAVBLLING TICKET CHECXERS ON THE 
EAST INDIAN RAILWAY. 

~780 .. *Shaikh I'ual Jlaq Piracha: Will Government be pleased to lay 
on the table a copy of the reply given if any to the letter addressed by Sir 
Henry Gidney to the Secretary, Railway Board, as published in the 
Hindulltan Times, dated 8th July 1931, concerning reduction in the saJary 
of the Travelling Ticket Checkers on t11e East Indian Railway? 

TICKET CHBCXJNG SYSTEM: ON THE EAST INDIAN RAILWAY. 

781. *ShaIkh Fual .Haq Piracha.: Will Government be pleased to 
lay on the table a copy of the reply given, if any, to the letter of Doctor 
Ziauddin Ahmad addressed to the Secretary, Railway Board, regarding the 
ticket checking system on the East Indian Railway as printed in the Rail-
Vi8.y Retrenchment Sub-Committee's Report? 

111'. P. B. Bau: The letter to the Secretary, Railway Board, does. not 
contain the last. two paras. appearing in the copy of Dr. Ziauddin Ahmad '£I 
letter, as printed on page 78 of the Ra.ilway Retrenchment Sub-Committee's 
~port. No reply was sent to Dr. Ziauddin. 

Dr. ZlauddlD Ahmad: If any Member afthe Legislative Assembly 
addresses a letter to the Secretary of the Railway Board, is it not courtesy 
to acknowledge the receipt of that letter? 

111'. P. B. Rau:. May I explain that? I unden4iood from the Secretary 
that my Honourable friend wanted to interview Sir Alan Parsons or the 
Member in charge of traffic in the Railw&y Board on the question and a 
reply was postponed pending the interview. 

Lleut.-Oolonel Sir Henry GIdney: In regard to appeals ofrailw-ay sub-
ordinates will the Honourable Member inform this House whether the 
Government of India intend to accept the Court of Inquiry recommenda-
tions to conMiitute complaints committees to be attached to each Railwav 
Administration? If not, why not? . 

][1'. P. B. R&u: May I ask whether this question arises out of the main 
question? I should like to ask for notice of that question. 

Dr. ZlauddJn bmad: When I ~nt the letter to the Secretary of the 
Railway Board, the Secretary never acknowledged it. I spoke to him 

tFor answer to this question, Bel! answer to qnestion No. 778. 
II 
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personaJ.ly and he had no recollection whatever whether he received that 
letter; and probably the letter was never presented to him. 

lIr. President (The Honourable Sir Ibrahim Rahimtoola): The Honour .. 
able Member is making a statement. 

POSTS OF TICKET COLLECTORS ON THE EAST INDIAN RAILWAY PROMOTED 
TO TRA.VELLL~G TICKE1.' EXAMINERS. 

t782. ·Shaikh J'azal Haq Pirach.a.: Will Government please state if the 
posts of the permanent Ticket Collectors on the East Indian Railway who, 
have been promoted as T, T. Es, have been permanently filled up or will 
remain open for them, if they are not confirmed as T. T. Es. and necessity 
arises to revert them to their substantive posts? ' 

PASSENGER TB.AFFIC RECEIPTS IN THE EAS'l' INDIAN RAILWAY. 

783. ·Shaikh I'azal Baq Piracha: Will Government please state if the 
period from June, 1931 to November, 1931, was ~re pl'Oiilperou.s for the-
East Indian Railway than the corresponding period of the previous year in 
respect of passenger traffic? ' 

Mr. P. B. B.au~ I presume the Honourable Member refers to. the num-
ber of passengers carried and the earnings therefrom during the period. If 
so, the number of passengers carried from 1st June to 3Ot;h November, 
1981, was 30,090,048 compared with 32,808,208 in the corresponding' 
pe~ of the previous year, and the earnings from thept!8!engers c8ftied 
was Rs. 2,48,87,847 compared with Rs. 2,60,29;765 in the previoliB year. 

SUCCESS OF CANDIDATES IN SUBOltDIN'ATE AccouNTS SERVICE I!lXAMINATlONS. ' 

784. -Bhagat OhaDdi Mal 901&: (a) Is it afaot ,thattlie '!'eSutt of-the 
subordinate accounts service examination (ordinary branch) for the year' 
1931 is that 7 per cent. of the candidates who appeared in the 'examination' 
were successful? 

(b) Is it a fact tbat tbe results of the previous years' examinatio~s 
are that between 25 to 40 per cent. of the candidates passed? What is: 
the reason for this great difference? 

The Honourable Sir George Schuster: Enquiry is. beiag made a.nEl Q: 

reply will be laid on the table in due, course. 

ECONOMY AND SAFETY OF ELECTRIC' SUPPLY. 

785. -}tao Bahadur B. L. Pat": (a,) Has the attention of Government 
been drawn to the article entitled 'Electric Power Supply in India' by 
Prof. B. C, Chatterjee of the Benares Hindu University, in 'the issue of 
25th February, 1932, in the Hindu8tan Time8, Delhi? 

(b) If so, do Government propose to' undertake immediate legislation 
on the subject in the interests of economy and safety of the genei-al 
public? 

tFor answer to this question, Bee answer to question No. 77! 
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ft. Boaovable SIr .ToIeph Bhore: (II) :Y e8. 

(b) The attention of the Honourable Member iSi invited to the replies 
given to starred questions Nos. 4 and 683 on the 26th January and . 7th 
March, 1932, re~ectively. 

CONSTRUCTION OF A RAILWAY LINE BETWEEN HUBLI AND KUMPTA. 

"786. *Rao B&hadur B. L. Patil: (a) Is it a fact that the Madras and 
Southern Mahratta Railway were some time back contemplating the 
construction of a Railway line between Hubli and Kumpta or some other 
seaport on the west coast? 

(b) If so, is it a fact that the scheme was not further proceeded with 
owing to financial difficulties? 

(~) Are Government aware that merchants of Kamatakundergo ·several 
difficulties in their import and export trade through Marmagoa Harbour 
owing to the fact. that their goods have to pass thl'Ough the Portuguese 
territory? 

(d) If so, are Government in a position to estimate the annual loss to 
the traders and business men? 

(e) If not, are Govemment prepared to appoint an officer to report a8 
tatha total loss and the. ways and means of doing away:with the: various 
clifficultie8 ? 

. .' '. I ,: 

Mr. P .... Ban: (a) About 1929 the Madras and Southern Mabratta 
Railway inyestigated a pro;posal for an extension from HubJi to ,Sirsa;' but 
not from Sirea to Kumptaor other Sleaport. 

(b) N.o, the inveEitigation proved that the line would not pay. 
(c) A memorial was received, asking for the construction of various lines. 
(d) and (e). No. 

COJriJroloi'I'PlES OF NEW RECRUITS B~QUIRED FOB EXTRA 'WORK IN T~E 
. , INCOME-TAX DUABTMENT, BOMBAY. 

787. *Rao Bahadur B. L. PatJl: (a) Will Government state how many 
temporary posts of Clerks, Inspectors, Examiners and Officers were :filled 
up owing to the reduction of the taxable minimum of Income-tax ill. the 
Bombay Presidency (excluding Sindh) by Divisions? 

(b) Will Government further state, by each Division in o.tabulated 
form, how many of the new recruits are Parsis, Muhammadans, Indian 
Christians, Brahmins, Non.Brahmins and others; comparing the present 
strength with the strength of the respective communities that existed 
before the recruitme~'? 

The Honourable Sir George Schuster: The information has hen called 
for and will be laid on the table in due course. . . 

at· 
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COJDIISSIONERS AND ASSISTANT cOMKlSSIONERS OF INCOJmJl'AX IN 

BOMBAY. 

788. *Rao Bahadur B. L. Patll: Will Government be pleased to state 
how many Commissioners and Assistant Commissioners there are in the 
Income-tax Department in the whole of the Bombay PreSidency and to 
what communities they belong? 

The Honourable Sir George Schuster: There is one Commissioner who is 
a Parsi. Of 6 Assistant Commissioners, 1 is a MlliISalman, 1 an Anglo-
Indian, 1 a Sikh and 8 are Parsees. 

REPRESENTATION OF THE VARIOUS COMMUNITIES IN THE IlJCOME-TAX 
DEPARTMENT, BOMBAY. 

789. *:aao Bahadur B. L. PaW: (a) Have Government ascertained 
from the Commissioner of Income-tax, Bombay, whether the instructions 
issued by the Government of India regarding the adequate representation 
of the different communities obtaining in the Presidency have been 
followed? 

(b) If so, what is the result? If not, do or do not Government think 
it necessary to do so? 

ft. Honourable Sir George Sch1lder: (a) and (b). I invite the Honour-
able Member'~ attention to my reply to parts (b) and (0) of starred question 
No. 1282 relating to the recruitment of Non-Brahmins to the c:Income-tax 
Department in the Bombay Presidency that he asked on 18th November 
1981. The Government do not consider that there is any necessity to 
supplement the somewhat exhaustive inquiries that they have already 
made at the Honourable Member's instance. 

THE PRoVINCIAL BOUNDARIES QUESTIONS. 

790. *Bao Bahadur B. L. PaW: (a) Will Government please state 
whether and when the boundary question will be ta.ken up? 

<ob) If the answer to part (a) be in the affirmative, will Government 
further state whether the subject has been included in the tenns of re-
ference of any of the Indian Round Table Conference Committees now 
functioning in India2 

(0) If not, do Government propose to set up another Committee? 
And if so, . when? 

The Honourable Sir George Rainy: (a) For the reasons given in para-
graph 21 of their constitutional despatch dated the 20th September, 1980, 
the Government of India do not intend at present to appoint a Boundaries 
Commission with general terms of reference to examine the redistribution 
·of provincial areas. 

(b) ana (0). Do not ariee. 

+791.* 

tThil quelt.ion hu been included in the liat of queetion8 for the 15th Karch, lB. 
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ABOLITION'OJ' 'l'IIBLoWEST SELECTION GRADE ELUIllfATION IN THE POST 
OI'l'ICE. 

792. *JIr. S. O. Kltra: (a) Will Government be pleased to state 
:whether it is a met that they have abolished the lowest selection grade 
examination in the Post Office and R. M. S.? . 

(b) Is it a. fact that in October 1931 the Director General of Posts and 
Telegraphs issued a circular inviting candidates to appear at the lowest 
selection grade examination which was to be held on th~ 14th and 15th. 
March, 1932? 

(e) Is it a fact that the candidates were required to purchase books at: 
their own expense and are Government aware that they had to take leave 
to prepare themselves for the examination? 

(d) Is it a fact that only on the 17th February, 1932 the Director Gen-
eral of Posts and Telegraphs i&8ued orders that the examination would be· 
abolished? 

(e) Will Government be pleased _ to state whether they [,ropose. to p~y 
compensation to the candidates who were put to extra. expenditure lD< 
purcliasing books and had to ta.ke leave for no purpose? If so, what: 
compensation? 

(I) Will Government be pleased further to state as to now the lowest 
selection grade posts will be filled up in the Post Offi()e and Railway Mail 
Service? 

(g) Will the senior clerks in th~ Department, although they ha,ve po!; 
passed the examination, get promotion in the lowest selection grade? 

lIr. '1'. Byan: (a) Yes. 
(b) No. The circular merely notified the dates of the examination and 

the classes of officials to whom it would be open. 
(e) No, candidates who purchased books, or took leave in preparation 

for the examination did so on their own initiative and in their own interests. 
, (d) Yes. 
(e) Government do not propose to pay compensation since those candi-

dates who purchased books or took leave, did so in their own intereEAis. 
(j) and (g). Promotions to the lowest selection grade posts in the Post 

Office and Railway Mail Service in the general line, i.e., excluding 
(i) Inspectors and Postal Divisional Head Clerks and (ii) Accountants and 
Assistant Accountants, will be made from the seniority list of time-scale 
clerks by selection based on an official 'EI past record and known capabilities 
irrespective of the fact whether he has passed the lowest selection grade 
examination or not. Promotions to the postEl of Inspectors and Postal 
Divisional Head Clerks will be made from the existing 'junior' passed candi-
dates or those who pass the new Inapector's examination. The posts of 
Accountants and Assistant Accountants in the lowest selection grade will 
be filled according to £leniority combined with fitness, by officials who have 
passed the Accountant's examination . . ' 

Dr. ZlaUddJD .Ahma.d: May I know why the examination was first 
&Slnounced and then abolished at such short notice? 

JIr. '1'. Byan: An; examination was introduced in the hope that it would 
furnish a satisfactory means of teeting the fitness of the members of the 
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clericllil staff·for promotion. It has been found in practice t.hat it has not 
88l'Ved that purpose and it is practiceJly impossible to devise an examina-
tion which will serve that purpose having regard to ,the age and other dis-
abilities 'of the men who aspire to promotion to the lowest selection grade. 

Dr. Ziauddin Ahmad: What were the reasons which led the department 
to abolish the examination. Why were not these things considered when 
they announced the examination, because by thfe/ method the department 
loses its credit? 

JIr. T. Ryan: At the time that the examination was introduced, Gov-
ernment were not in possession of experience which wbsequently led them 
.to recoruider the matter. ' 

Dr. Ziauddin Ahmad: There was the whole of the Education Depart-
ment at their disposal. If the Postal Department had not experience of 
the examination, they ought to have utilized the services of the Education 
Department. 

1Ir. T. Bye: I do not think the Education Department would have 
been able to give much valuable advice in connection with a purely depart-
mental examination ·of this kind. 

EXAJrlINATION FOR .A!'POINTMENT OF INSPECTORS AND HEAD CLEBKs OJ' 
POST OFFICES. 

793. *JIr. S. O. Kitra: (a) Is it a fact that Government have decideti 
to introduce an examination for appointment of Inspectors of PoEll; O~ 
and R. M. S. and Head Clerks to Divisional Superintendent of Post O'fllces, 
in the Post Office and R. M. S.? 

(b) If EIO, what will be the syllabus of examination and what will be 
t.heir pay after their appointment? 

(c) When will the examination be held and whether all clerks Or sorters 
who have not exceeded 35 years of age will be eligible to appear at the 
examination? If not. why not? 

(d) Whet would be the qualifications of the candidates fOr appearing 
at the, above examination '} 

JIr. T. Ryan: (a) ;Yes. 
(b), (c) and (d). The rules and syllabus for the examination are at 

present under consideration, but the introduction of an examination has 
nothing to do with the pay of the posts. 

ALLoWANCE FOR STAFF ENGAGED IN SORTING FOREIGN Aun. IN CALClJ'I"rA. 

794. *JIr. S. O. lIlitra: (a) Is it a fact that in Calcutta inward foreign 
~ail8 are being sorted by auxiliaries drafted from several departments of 
the Calcutta General Post Office, and some of the town sub-offices without 
payment of any allowance? ' 

(b) Is it a fact that although t.he.Y are required to attend to 
their duties before G-O A.M., they do not get. any conveyance allowance? 

(c) Is it a fact that in Bombay and Madra~inward 'foreign mailSl' are 
sorted on pay~nt of overtime allowance and it ifj only in Calcutta the 
payment of ,the allowance has almost been stopped? ' ' 



1945 j"'.: 

(d) Is it also a fact that b~y about 70 clerks working in the Calantta 
-General Post Office, ·andEoOIlle of the town sub-offices are reqUired to do 
this work on alternate Sundays while there are many who, although they 
remain off duty on Sundays, have been exempted from this duty? 

(e) Will Government be pleased to supply a statement showing the 
number of clerks who remain off duty on SundaYEl in (i) Bombay, 
(ii) Madras, (iii) Calcutta and (iv) Rangoon including their T. S. Os. and 
what is the total clerical strength in each of the above cities? 

(f) Is it also a fact that some of the clerks, one Supervisor, one A&sist-
ant Presidency Postmaster of the Calcutta General Post Office, get .overtime 
allowance while others work without getting any allowance? Do they 
work at the same time and under the same condition? 

(g) Do Government propose to inquire into the matter and arrange to 
pay them overtime allowance as was done before in order to remove this 
hardship? If not, why not? 

Kr. T. Ryan: (a), (b), (0), (d), (f) and (g). Information is being collect-
·ed and will be placed on the table of the House in due course. 

(e) Government regret that they are unable t(\ furnish the statement 
called for as the labour required for its compilation would be excessive. 

NUMBER AND COMMUNITIES OF STAFF IN EACH DIVISION OF THE NORTH 
WESTERN RAILWAY. 

795. *lIIr. M. Maswood Ahmad: Will Government be pleased. to 
place On the table of this House a statement showing the latest available 
figures in regard to the number of the present staff by communities, viz., 
Hindus, Muslims, and Christians or Anglo-Indians holding the under-
mentioned posts in each Division of the North Western Railway 1 

1. Offioo Supdt., Divl. Office. I 
2. Rd. Personnel Clerk, Divl. Office. 
3. Chief Controller, DivL Office. 
4.. Confidential Clerk, Divl. Office. 

o. Acme Clerk, Divl. Office. 
6. Relg. Clerk, Divl. Office. 

7. Rd. Clerk, Loco. Foreman's Office. 
8. Rd. Clerk, S. D. O.'s Office. 
9. Rd. Clerk, I. O. W.'s Office. 

10. Hd. Correspondence Clerk, S. ]II.'. 
Office. 

II. Chief Goods Clerk, S. M.'s Office. 
1!!. Chief Parcel Clerk, S. M.'s Office. 

Mr. P. R. Rau: Government regret that they are not prepared to sup-
plement with figures for individual offices the information in regard to 
communal representation :given in the Annual Report by the iRailway 
Board on Indian Railways. 

MUSLIMS APPOINTED AS OFFICE SUPERINTENDENTS AND HEAD CLERKS 
ON THE NORTH1VES.TERN AND EAST INDIAN RAILWAYS;· 

796. *J[r. M. MaswOOd Ahmad: (a) Will Government ple!M!e ste.Ul 
how man) 'Muslims have during the last 2 years, viz., 1930 and 1931, been 
posted permanently as Office Superintendents stating the Divisions of the 
North \Vestem Railway. aDd East Indian Railway and how ::natty Head 
Clerks, stating the Branches and Divisions of the North Western Railway? 
... (b) Will Gove~ent' please state whether· these Head Clerks . were 
merely designate~ as Head Clerks in the same grade which they were 
already holding, or whether they were given the very grade. of the .. post 
which their predecessors were holding; if not, why not? . 
-.' (c)·What was the nationallt)ioftbe predecess~r~ ~f th~se .He~~~lerks? 
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JIr. P. B. Bau: (a) The information avanable shows that on the East 
Indian Railway 14 posts of office Superintendents and Head Clerks were 
held by Muslims in 1930 and 16 in 1931 and on the Nort;h Western Rail-
way 39 in 1930 and 40 in 1931. 

(b) On the East Indian Railway these Head Clerks were given the 
same grade as that which their predecessors held· and the position in under-
stood to be the same on the North Western Railway. 

(0) Government have no information. 

ApPOINTMENT OF INDIANS AS SUPERINTENDENTS OF POST OFFICES IN 
KASHMIR. 

797. *Sh&ikh Sadiq Hasan: (a) Will Government please state when the 
post of Superintendent of Post Offices was created in Kashmir Province? 

(b) Has any Indian Superintendent ever been posted there; if not, 
why not? 

(0) Ar~ Government prepared to see that Indians are also posted there 
in future? 

Mr. T.. Ryan: (a) The post was created in 1897 . 
(b) Yes. 
(Ie) The postings in question are made by the Postmaster-General, 

Punjab, and Government do not propose to interfere with his discretion 
as regards future postings. A copy of the Honourable Member's question 
and of ilhis answer will however be sent to him. 

REPORT OF THE RAILWAY COURT OF INQUIRY. 

798. *Mr. N. M. Joshi: (a) Will Government be pleased to state on 
what date they received the Report of the Court of Inquiry into Railway 
Retrenchment? 

(b) When will Government be able to publish the Report mentioned 
above? 

The Honourable Sir Joseph Bhore: (a) On 29th February, 1932. 
(b) The Report ha.s already been published. 

Mr. :1'. II. Joshi: May]. ask what the Government propose to do in 
order to give effect to the recommendations of the Report? 

The Honourable Sir Joseph Bh01'e: Sir, I think the Report is under the 
consideration of the Departments of the Government of India concerned. 
at present. 

MI. :1'. •• Joshi: May I ask whether Government will consult the 
All-India Railwaymen's Federation before giving effect to the reCOIDmen-
<lations of the Report? 

The HOnourable Sir George lI.&tD.J:. It is quite impossible for me, Sir, 
at this stage to say what the Govemment wilt do. 

1Ir. :1'. ]I. Joabl: May I ask why it is impossible' 
'!"he B'onourable Sir Georg. BalD,.: B~cause there has not been auf&-

cieat time for the consideration of the Report. 
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broBTIOB TO MuSLDIs IN THB POSTAL DEPARTlIDlNT. 

799. elDl.aD Bahadur B. JI. Wilayatullah: (a) Has the attention at 
Government been drawn to the article which appeared in the dally. Hamdam 
of Lucknow, dated the 29th February, 1931, page 3, column 3, under the 
caption "Injustice to Muslims in the Postal Department"? 

(b) Is it a fact that recently there were 11 vacancies in the office of the 
Postmaster General, Lucknow, for which applications were invited from, 
candidates? 

(0) Is it a fact that only one Muslim who is a graduate was selected l' 
(d) Is it a fact that ten non-Muslim candidates were selec~d 1 
(6) Is it a. fact that some of these ten candidates who were selected are 

non-ma.triculates? 
(f) Is it a fact that some of the Muslim candidates who were not selected 

had passed the Intermediate examination and also the examination held 
by the Department? ' 

(g) If so, will Government please state why non-Muslim candidate. 
were taken in preference to Muslim candidates who were better qualified? 

The Honourable Sir .Joseph Bbore: (a) to (g). Government have seen 
the article in question but information on the points raised by the Honour-
able Member is being called for and a complete reply will be placed on 
the table of the House in due course. 

CONFIRMATION OF PROBATIONERS IN THB EAST INDIAN RAn.WAY ACCOUNTS 
DEPARTMENT. 

800. epandlt Satyendra :Nath Sen: (a) Are Government prepared to· 
ascertain from Mr. S~ara Iyer, late Chief Accounts Officer, East Indian 
Railway, at present Chief Accounts Officer, Great Indian Peninsula Rail-
way, as to whether he gave a ruling on the eve of his transfer, to the 
following effect, after reviewing the case of the probationers in the East; 
Indian Railway Accounts Department: 

"What has 'Seniority List' got to do with the confirmation of the probationers? 
Did not the Controller of Railway Account3 tell us to confirm these probationers and 
treat them as Bupernumeraries till their final abaorption in the Department"! 

(b) Will the Honourable Member be pleased to state why the pro-
bationers, though they are senior to all other classes of temporary staff, ar~' 
not being confirmed against existing permanent vacancies 'I 

(0) Is the Honourable Member aware that letter No. 26-0. R. A.-E./ 
32/8141-F., dated the 18th February, 1932, from the Controller of Railway; 
Accounts, to the 'Chief Accounts Officer, East Indian Railway, on the sub~· 
ject of discharge of staff, was iBBUed without regard to the provisions 
contained in paragraph 1 (i) of letter No. 886/C. R. A.lE./SO, dated the 
1st Nov~mber, 1980, from the same authority? 

(d) If BO, do Government propose either to rescind or amend the 
instructions conveyedwin letter No. 26-0. R. A.-E./82/8141-F., da~ the 
18th February, 1982, cited above 'I 

(6) If Mr. Iyer gave the above rulil1g, Clo Government propose to take 
8uitable departmental action against those responsible for disrerarcJ.ing 
t.hat crier? 
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Kr. P. B.. ltau: (a) No., Any ~ot,e recw;tled by Mr." Sa.nk1\ra Aiyer on 
the subject 'is a' purely departmental document, the contents of ,~hich 
~ovemment are not prepared to make public, . ',,;." ,: 

'(b) Government are not aware that this is the case, but are m8.king 
~:tlquiries into the matter. 

(c). (d) and (e). There is no inconsistency between the two let.ters. 
In the matter of discharge, temporary staff with over 12 months' conti-
nuous service have been regarded as having equal rights with permanent 
.employees. 

/ UNSTARRED QUES'l'IONS AND ANSWERS. 

APPBENTICESHIP TRAINING IN THE RIFLE F ACTOBY AT ISHAPORE. 

167. Kr. S. O. Kitra: (a) Will Government be pleased to state and 
.place on the table the particulars regarding, (i) the syllabus of the subjects, 
(ii) the strength of the whole-time teaching staff with their names a.nct 
.duties, (iii) the system of conducting examinations, and (iv) the rules and 
regulations under the new scheme of apprenticeship-training which is to be 
introduced in the Rifle Factory at. Ishapore? 

(b) Will Government be pleased to state how they propose to utilize 
.the service'3 of the three whole-time teachers for the apprentices under the 
,new scheme of apprenticeship-training in the Rifle Factory at Ishapore? 

(c) Will Government be pleased to state whether under the new 
scheme of apprenticeship-training the existing apprentices in the RUle 
:Factory at Ishapore will as well attend during factory working hours the 
lecture rooms and laboratories for their technical and practical training 1 
If so, for how many hours and how those trainings are to be conducted? 
If not, why not? 

Mr. G ... Young: Inquiries are proceeding and replies will be laid on 
..the table in due course. 

ApPRENTICESHIP TRAINING IN THE RIFLE FAOTORY AT ISHAPOBE. 

+168. Mr. S. O. Kitra: (a) Will Government please state whether, in 
'View of changing the method of apprenticeship-train~g in the Ri1le Factory 
at Ishapore, they. had consulted the pioneers of the present scheme of 
.pprenticeship-tmining in that Factory. vilIS.: . 

(i) General Atkinson, former Master General of Supply' and late 
Principal of Roorkee Engineering College, ' ' 

(ii) Colonel Sturrock, former Director of Ordnance Factories and 
Manufacture, 

«iii) Major L. De. Lenfesty, C.I.E., former Superintendent, Rifle 
Factory, Ishapore, and now Director of Contra. '(Army 

. Headquarters, India, Simla), and • 
(iv) Mr. H. T. Mathews, B.Sc., A.M.I.Mech.E., former Apprentice.. 

in-c1!arge in Rifle Factory, Ishapore. now Superintendent, 
Gun and Shell Factory at Cossipore" . 

'(b) If the reply tdpaTt (a,) be in' the affirmati;ve, what were the, opinions 
'of the respf'ctive pioneers named above?' ," . ' , . ; , , 

'(c) . If the reply· to part (a:)' b~, in the ,:tlegativ~,will! Go:vemme~ please 
state the reasons? ; " " ,.:.,' ' r',:.l,)L ',:,' 

""."« · 
tFor answer to this question, see anlJWer to unstarred question N~ .. i67. 
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tl69. Kr. S. a. Kitra: Will Governmen; be pleased to place on the 
table, the last five years administrative or annual report oriapprenticeship-
training in the Rifle Factory at Ishapore? If not, why not? 

AP1RENTICESHIP TRAINING IN ORDNANCE FACTORIES. 

t17'(). Mr. S. a. JIltra: (a) Is it a factthflt the apprenticeship-training in 
the Ordnance Factories and particularly in the Rifle Factory at Ishapore 
was introduced in view of: • 

(i) the great importance of efficiency in Ordnance Factories and 
for their development to full output in war time; 

I 

(ii) the industrial development of India, and 
(iii) a development of first rate military importance? 

(b) Are Government aware that the apprenticeship scheme had been 
emphasised in the Indian Industrial Commission's Report (Chapter X, 
especially paragraphs 151, 152 and Appendix IV)? ' 

(10) Is it not a fact that the apprenticeship schemes have been in 
operation in the leading industrial firms in England for many years and 
no one questions their absolute necessity and a very efficient one has 
been in operation in Woolwich Arsenal (lmo'wn as the Woolwich Trade Lads 
Scheme) since 1904? 

(~ Is it not a fact that Foremen, Assistant Foremen, Draughtsmen 
and others are recruited from the Woolwich Arsenal and many of the 
Assistant Foremen in the Ordnance Factories in India have of 'late 
,.ears been men who were Woolwich Trade Lads? 

ApPRENTICESHIP TBAINING IN OBDNANCE F AOTOBIES. 

U71. lIr. S. O. Kitra: (a) Is it a fact that the Ordnance Factory Com-
mittee which reported in AprU, 1919, was under the Bengal Committee, 
and that it was presided over by the Honourable Sir Rajendra N ath 
Mookherjee t 

(b) Is it a fact that the Committee suggested that the apprenticeship 
aimed at must in any case not be lower in. nature and quality to that of 
th;e Trade Lads at Woolwich and that the Indian Ordnance Factories must 
maintain as high a standard as the Royal Ordnance Factories at Wool-
wich? 

(c) Jf the 'answer to above is in the affirmative, will Government please 
~ta~ the reasons and j~stifications f~r their reducing the technical train-
mg m Ordnance Factones, and partIcularly in the Rifle Factory, Isha. 
pore? 

. (d) Is it a fact that Sir R. N. Mookherjee's Committee recommended 
that a continuati~ course at Sibpur might eventlially be adopted for 
Ordnance Factories' apprentices and thp.t the duration of this course will 
be f?r two years so as to qualify the students for the Foremen's grade in 
servIce? If so, what steps were taken 'Bnd how 'far was this recommenda. 
tiOD carried oqt?, 
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POSTAL lNaoJIB AND INCBJIASBD POSTAGB. 

172. Bal Bahadur Lak Brij Klshore: (a) Will Government be pleased 
to state whether their posta.I income has been more or less or stationary 
since the increased rate came into operation, as compared with the corre-
sponding months of the previous years? 

(b) Is it a fact that since the increased postage rate came'· into operation 
the pubHc are spending a less amount on postage than what they used to 
do before? 

(t!) If the reply to part (b) above is in the affirmative, will Government 
be pleased to supply to this House a monthly figure of the sale of stamps 
for the last six months and the figure for the corresponding months of 
the previous year? 

Kr. T. Ryan: (a), (b) and (c). The increases in postal and telegraph 
rates were brought into force from various dates, and January 1932, was 
the first month in which all the increases were effective for an entire 
month. As will be seen from the accompanying statement, the postage 
and message revenue of the Department has been more since October, 1931 
than that in the corresponding months of the last year. 

I ; 
Statement comparing the total postage and message revenUe for the 10 montAs from 

A.pril, 1931 to January, 19S!, with that of the corre8ponding months of the pre"iou8 
year. I 

(Figures are in thousands :>f rupees). 

Total I Total 
postage and postage and Increase+ Months. message mesl!8ge Decrease--!revenue during revenue d~iDg 

1930-31. 1931·32. 
--

Rs. Re. 

April . · · · 78,()4 66,17 -11,87 

May - · · · · 76,77 66,85 I -9,92 

JUlIe . · . · 70,09 69,06 -1,03 

July · , · · · 73,52 68.35 -5,17 

August · · · · 66,74 67,51 +7'1 

September · · 89,03 84,27 -4,7a 

October · : I 
70,99 74,94 +3,95. 

November · · · 66,52 70,08 +8.58 

December · · · · · 78.37 73.22 -3,11 

JltDaary · · · · · · 78.11 86,98 +8,75 



MOTION FOR ADJOURNMENT. 

EXCESSES OF THE POLlCE IN DELHI AND DESECRATION OF THE MOSQUE 01' 
KUCHA RAJDrfAN. 

lIr. President: Order, order. I have received a notice from Mr. 
Maswood Ahmad and also from Sayyid Murtuza Saheb Bahadur that they 
propose to ask for leave to make a motion fo~ the . adjournm~nt of the 
business of the Hou~e to-day for the purpose of discussmg a defimte mai!~ 
Qf urgent public importance, as follows: 

"The exC6SI18S of the police in Delhi on Saturday last. and the desecration of tho 
mosque of Kucha Rahman." I 

I have to inquire whether any Honourable Memoer has any objection to 
this motion. 

As no objection is taken, the motion will be discussed at 4 o'clock. 

ELECTION TO THE STANDING ADVISORY COMMITTEE FOR THE 
DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

Kr. Prelident: Order, order. I have to inform the Assembly that Reo, 
Bahadur Pa~il has been elected to the third vacancy on the Standing 
Advisory Committee for the Department of Education, Health and Lands. 
(Cheers.) 

THE GENEBlAL BUDGET-LIST OF DEMANDS. 

SBeON» STAGB. 

Kr. ,President (The Honourable Sir Ibrahim Rahimtoola): Order, order. 
The House will now proceed to take up the second stage of the considera-
tion of the Budget-Demands for Grants. In this connection the Chair 
has been approached with a suggestion in which, the Chair is informed, there 
is general agreement of the House, that a special procedure should be 
adopted on this occasion. The procedure suggested is that, out of the 
six days which are allotted for the discussion of Demands for Grants, the 
first da.y should be allotted to the Nationalist Party, the second da.y to 
the Independent Party, half of the third day to the European Group and 
the other half to the United India Party, and the fourth day to those 
Honourable Members who do not belong to any party. The remaining 
two days should be devoted to economy cuts, and not to censure motions. 
On the days which are allotted to the respective Parties and to the 
unattached group, a. representative of such party or group wi!! move a 
cut motion raising a question of policy, and if further time is available, 
another cut motion will be moved on that day. In order to give effect 
to this suggestion, it is further proposed that the discutlsion of Demands 
for Grants should not proceed in the order as it appears on the Order 
Paper, but that a special Demand should be taken up out of its tum 
and that cut motions should be moved to it. The Chair has now to ask 
Honourable Members whether they are all agreed that the suggestion which 
I have explained to the House should be adopted for the discussion of 
the Demands for Grants. (VOi088: "Yes, yes".) I taie it the House 
is unanimously agreed. (Voioee.: "Yes.") 

( 1951 ) 



1952 LEGISLATIVE ASSEJOILY. [14TH MAR. 1982. 

[Mr. President.] 
According to this arrangement the Demand which is to be discussed 

is the votable grant for the Executive Council; and I would therefore 
ask the Honourable the Finance Member to put before the House ~e 
Demand under item 28-"Executive Council". 

DEMAND No. 28-EXECUTIVE COUNCIL. 
The Honourable Sir George Schuster (Finance Member): Sir, I beg to 

move: 
"That a sum not exceeding Rs. 85,000 be granted to the Governor General in 

Council to defray the charges which will corne in course of payment during the year 
ending the 31st da.y of March, 1933, in respect of the 'Executive Council': , 

]Ix. Presidant: I understand that the Honourable the Leader of the 
Nationalist Party wishes to propose a cut motion to raise the constitu-
tional issue,.... I call upon him to move it. 

The Constitutiofl4l 188ue. 
Sir Jiari SiDgh Qour (Centra.! Provinces Hindi Divisions: Non-Muham-

madan): Sir, I wish to. move that the Demand under the head "Executive 
Council" be reduced by Rs. 100 to raise the constitut~onal issue. IIonour-
able Members will observe that in this connection we have . io· ~o~der 
the tWQstages of the constitntional issue, the constitutional .developmenil 
of India UJlder the: present constitution and the constitutional developmeo.i 
of India under the constitution to be given in the near future. As regards. 
the constitution of the Governme~t Of India under the present constitution, 
I would recall to Honourable Members the epoch-m.a.king pronouncement 
of the 9th April, 1917, at the lmperial Conference at which 'We f01loIl.d that 
the assembled delegates at the Imperial Conference unanimously passed 
the following resolution: .' ;,,'. , 

. "~ha.~ the Im~r~al W~ Qonference are ,of opinion t~t thr r .. ~uet~t ~- the 
constItutional relatIOn of the 'component parts of the' 'Emplre IS too l.Inpoltailt· and 
intricate a subject to be dealt with daring the war, and that it shOuld form t.he sub-
ject. of a special Imperial Confel'ence to be summoned a& IIOOn &8 p08llible: ,after the 
cessation of the h06tilitiee. .. 

They deem it their duty, however, to place On record their view that any av.ch. re-
adjustment, while reserving all existing powers of self-government. and complete 
control of domestic affairs; shOllld be based ilpon a recognition of the Dominions 116 
autonomous nations of the Imperial Commonwealth, and of India 116 an important 
portion of the same. We recognise the right of the Dominions and India to an ade. 
qUlllte voice in foreign policy and in foreign rela.tions and to provide effective .al"range-
ments for a continuous consultation in all important matters a.nd for such necea-
sary concerted action founded on consultation as the several Governments may deter-
mina)' . 

Honourable Members will be pleased to see that this declaration made 
at the Imperial Conference may be resolved into three distinct parts. 
First, that it should recognise and preserve all existing powers of self-
government in the Dominions wherever it exists. Secondly, that th~ 
readjustment should be based upon a full recognition of the DominioDS as 
autonomous nations Qf an Imperial Commonwealth, a.nd of India as an 
important part of the said Commonwealth. Thirdly, that the readjust.: 
ment should recognise the right of the Dominions and of India to aD· 
ad~quate voice in foreign policy and in foreign relations. And a Committee 
was to be appointed to give effect to this declaration. 

Honourable Members will thus see that so far as the' Dominions were 
concerned, the readjustment waS to reoognise the autonomous character 
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of thQ Dominions, and a Committee was to be appointed for the purpOtle-
of making a readjustment; So far as India was concerned, the declara-
tion was that India was to be an important portion of the Imperial 
Commonwealth, and secondly, (mark these words) that the readjustment 
should provide effective arrangements for continuous consultation on all 
important matters of common Imperial concern and for such concerted 
action founded on consultations the several Governments may decide_~ 
These -are the two fundamental rights conceded to India by the Imperial 
Conference of 1917. The full effect of these rights was the subject-matter 
of discussion in the House of Commons on the 6th August, 1918_ 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Why 
not go ba(,lk a lit.tle further? 

Sir B&ri Singh &our: On the 6th August, 1918, Mr. Chamberlain, who 
was a member of the Imperial Conference of 1917, and who was a special 
member of the War Cabinet in 1918, explained as to what ha,d been the-
new position of India under the Imperial Conference Resolution of the 
previous year. He said: 

"In the light of the discuuions which took place last year and this year :n the 
Imperial War Conference, a new recognition' has been given to the equality of stat11ll 
of India and to a rig})l~ of reciprocal treatment as between the Dominions and 
India or Great Britain and India of their respective ritizenship. In these mattars 
within the last few years India has leaped suddenly into a place of equality with the-
other great dominion portions of His Maj.e.sty's Dominions and her representatives Bit 
within them in regard to Imperial Counci1.~' I 

Later on he said: 

"It is but right that that great. progr6BB .in 'Imfl'lrial ~tU8 and position, that 
admission to partnership in the Empire for India, should be accompanied or follow-
ed, as .I\OOA ,. may, .~, by a revision· of .the share who ich .India11ll take io their' own 
Governmlmt aDd· by ·an eltort .to set them. upon. l"O!1Id which will lead them steadily 
forward in .the paths of. progress and . reforms. " 

Honourable MemberS will remember tha:t on the 20th August, 1917, a 
declaration was made in ~he House of Commons defining the ultimate goal 
of British policy in India as the establishment of responsible government 
in this country. Now, Honourable Members ·will remember that the 
evolution of the British (lOnstitution has from time immemorial proceeded 
upon not only the written letter of the. law, but also upon. conventions, 
treaties, usages and practices which implement. and to a verv large extant 
supplant, the narrow frame-work of a written constitution: 'l'hat being· 
the case, we have for the first time the recognition of India as a parlner 
in the British Commonwealth, and certain. defined rights as regards 
el..-ternal policy and external affairs· are conceded to her in her own right, 
and it is further declared that effective arrangements will be made for the. 
purpose of giving India's representative' an adequate voice in the deter-
mination 'Of her foreign policy. Honourable Members will thus see that 
in 1918 two confluent .currents were flowing in the direction of the eman-
cipation 'Of India, on~ was preceded by the declaration of Mr. M'Ontagu· 
in the House of Commons on 20th August, 1917, and the othe:- t<>ok its 
origin at the Imperial Conference Resolution 'Of 9th April, 1917. to which 
I. have referred. . If we really wish toundemtand the present constitu-
honal character of the Government of India to be obtained from the-
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[Sir Hari Singh Gour.], 
G:fficial documents, we cannot look at the one without the other, and :when 
my Honourable friend Sir Cowasji Jehangir interjected a remark, "Why 
don't you go backward," that is exactly the lament of myself and those 
who think with me that the short memories of people are responsible for 
forgetting the advance that has already been made, and that when they 
went to the Round Table Conference, they suffered from that shortness 
·of memory and completely made a. clean sweep of the past and began to 
write upon a clean slate. (Cheers.) I shall presently point that out to 
the Honourable Members and to the Honourable Member who interrupted 
me, Sir Cowasji Jehangir, for his own satisfaction. The Honourable 
Member will find that when, in 1918, Mr. Montagu published his memor-
able Report, and in the discussion that took place in the House of Com-
mons upon that Report, Mr. MacDonald, now the Prime Minister of 
England, made certain suggestions which were afterwards acceded to and 
-which were to be regarded as a. part of the conventional constitution to 
implement the statutory Act of Parliament ena.cted in 1919. Mr. MacDona.ld 

· in referring to the future constitution of India said: 
"It should not be a beginning," 

-that is to say the new constitution must not merely be a beginning,-
"but ahallbe a real aubstantial beginning that organill8.tion and machinery will 

iIIe created which will go by ita own momentum from lltage to 1Itap, and at each 
at&ge it reacheal will carry to a fuller extent the complete ideal of aelf-governmen, 

,within the Empue." I ' 
· That was to be the first condition. ' '1'he second condition was: 

"The Secretary of State should be in the I18.me position aa the Secretary of State 
· for the Coloniea." 

· Speaking on this subject, Mr. MacDonald said: 
"The Secretary of State here and in fact the whole of Indian Government still 

· retains the features of the· East India Com,Pany. It has been modified from time 
to time but the parentage of our system 11 the Eaat India Company. I would 
suggeat to my Right Honourable friend that he should enquire aa to whether tae 
Secretary of State and the Council here are to be maintained. It is a pure anachro. 
nism, the survival of the trading company with the Conrt of Directors, and 10 on, 

· and not at all suited to a Government Department. If my Right Honourable friend 
baa any intention to making him a reaponsible Parliamentary Minister, then. 1 hope 
1Ihis Hou6e will not tolerate the existence of a Council of non·representatives and 
largely personally interested people." 

'The third point that Mr. MacDonald drew attention of the House to, was: 
"I thi,nl..· we ought to make our minda perfectly clear tha.t the elected sectiolls of· 

both provincial and Imperial Legislatures will be in the majority, to that extenL we 
aupport the report, but I think there is much that we shall have to discu88 in the 
suggestion made in the report in consequence of thi8, for instance this i8 :\ Vt'>1"V 
simple dilemma in which such legislatures can get, you get the majority of the legis. 
latures elected, YOIl get the executive officials and nominees. That means you at o(,ell 

'invite conBict. You cannot run a legislature the majority of which is elected with an 
executive consisting of nominated or official Members. Therefore, we ought candidly to 
admit that the elected majorities in the legililature must have, at any rate, a substan-
tial representation of the legislature on the executive. There can be no half.way 
houae in that, and the Government should openly accept it." 

Later on he sr.ys: 
"Show the Indian~ straightaway that we are trusting them and do not put them 

. into the position of being free and irresponsible critics." 
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Honourable Members will find that these suggestions, made by the present 
Prime Minister of England, were substantially given effect to imme-
diately on the enactment of the Ac10f 19U). Before that Act was enacted, 
the Joint Parliamentary Committee had implemented the t,erms of that 
Act by recommending-and their recommendations were declared io be 
read as part of the Government of India Act 'itself-that in the matter 
of fiscal autonomy, ·India was to possess the same right as the other self-
governing Colonies of Canada, Australia and South Africa, and secondl~, 
that in matters of purely Indian interest, where the Government of IndIa 
and the Leg~sl1lture wt;lre in agreement, the Secretary of State should 
·{miinarily stand out. Therefore, when that Act was passed, Honourable 
Members will Bee what the intention of the framers of the Act and the 
founders of the new constitution was, thllt there should be a substantial 
o(lyarchy in the centre. As Mr. MacDonald pointed out, we cannot have 
a responsible Legislat.ure without that Legislature heing represented on 
the executive. You cannot have a majority Legislature unless the two 
sides of the Legislature are in substantial harmony- and are not brought 
'into constant conflict. In order to harmonise the two sides of the House, 
it was decided that at least three Members of the Executive Council 
should be drawn from the Legislature, and the first three appointments to 
the first Executive Council formed after the first Legislative Assembly 
were Members of the late Imperial Legislative Council. Secondly, 
successive Secretaries of State have reaffirmed the oonvention known as 
1'he fiscal autonomy of India; and thirdly it was provided that whenever 
;there is an agreement between the Government of India and the Legis-
'lature, the Secretary of State should stand out, and in order to enable him 
·to do so. section 19-A of the Government of India Act was enacted for 
·the purpose of enabling the Secretary of State to relax his control. This 
was the position of the Government of India in 1921. Honourable Mem-
bers will thus see that the sum-total M the powers which the people of 
India enjoyed in 1921 was a large measure of sovereignty designated by 
the words "Control of India in matters of foreign policy and foreign affairs", 
'in matters of internal administration the convention was that the Legis-
'lature should be represented upon the executive, that the Legislature 
should possess fiscal . autonomy, and that in matters of general Indian 
'interest where the Executive Government of India and the Legislature 
'were in agreement, the Secretary of State should relax his control. 

It is for the Honourable Members· to see to what extent· there has 
12 N been a departure from this constitution· initiated by the Act of 

• OON. 1919 I shall deal with the two sides of the question separately. 
-Dealing first with the newly acquired rights of India.in matt~rs of external 
policy and external affairs, the Resolution of the Imperial Conference was 
"that there shou1d be a readjustment" and that India's voice should be 
adequate in matte.rs affecting her foreign policy and foreign relations. In 
1922. really spealnng on the 23rd March,. 1922, one of us drew the atten-
tion of this House to this new international character of India est.a.b1ished 
by the Conference, and we· desired that in the future Conferences this 
House should be represented by its elected delegates. That Re£Olution 
was opposed on behalf of Government, but at the same time Government 
gave us an undertakio,g to the foIlowinO' effect. The then Home Member 
(Sir William Vincentr speaking upon "the debate, at 'page 36.'J!i of the 
Debates, dated 23rd March, 1922, s~id: , '. 

"For obvious reasons it is necessary for UB to appoint men who will cOlllman.J thf' 
8upport of this. Assembly." . . 
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That was the pledge given by the Home Member as regards the repre-
sentation of the Legislative Assembly in the future Conferences of the 
Empire. Now Honourable Members will recall that the Conference of 
1917 had recommended the establishment of a committee for the purpose· 
of working out the purpose of the Resolution which was passed there. A 
committee was to have been appointed in the Imperial· Conference of 1926, 
and in 1922, as I have said, the Honourable the Home Member had 
assured the House that the representative of India would be such as would 
command the support of the Legislative Assembly. But if we turn to the· 
Imperial Conference proceedings of 1926, what do we find? We find that 
India was represented by three gentlemen, Major-General Kirk, Deputy 
Chief of the General Staff, Mr. H. A. F. Lindsay, the Trade Commissioner 
in India and the Maharajah of Burdwan. But as the last-named failed 
to appear, he sent his son as a Private Secretary to himself to represent 
India. Such was the Indian representation in the Imperial Conference of 
1926, when the external rights of India were to be determined by the 
appointment of a committee, the result of which, as Honourable Members 
will presently see, has created a new situation so far as the rest of the 
Dominions of the British Commonwealth are ooncerned. But though 
India was represented in the manner I hav.e described, the Imperial Con-
ference did not omit to hark back to the Resolution, Resolution No.9, 
passed in 1917. And referring to that Resolution we find at page 15 of 
the Imperial Conference Report of 1926 the following sentences: 

"It will be noted that in the previous paragraphs we have made no mention of 
India.. Our reason for limiting their scope to Great Britain and the Dominions is 
that the position of India in the Empire is already defined by the Government of 
India Act of 1919. We would neverthele88 recall that by Resolution 9 of tht, Im-
perial War Conference of··1917 due recognition was given to the important position 
held by India in the British Commonwealth." 

So that Honourable Members will thus see that while the question was 
raised as to how the committee should consider the case of India in the 
readjustment for which a Committee had been appointed. India was 
dismissed with this short statement, that the case of India had already 
been disposed of by the Act of 1919. But Honourable Members will find 
that the case of India was not disposed of by the Act of 1919 which merelv 
dealt with questions internal to India and did not deal with questions as 
regards her external rights. India's case therefore went bv default in the 
Imperial Conference of 1926. That Conference appointed a Committee 
presided over by Lord Balfour, a.nd that Committee gave a decision; the 
result of which was enacted in an Act of Parliament known as the Statute 
of Westminster, passed in November last. The effect of that Act known 
as the Statute of Westminster is to make the Dominion Parliaments 
sovereign Parliaments, and to give them the right of extra-territorial 
legislation which . they did not possess before. A very large number of 
Acts limiting their rights of absolute sovereignty and co-equal partnership 
with the mother-country were recommended for repeal, and they were 
~hen repealed or 8~ ~~ th" eve of repeal now. . . 

I submit, theref0l'8/ that 80 fat 8S India is concerned, India's external 
rights have not been safeguarded in the manner they were intended to be 
by the Conference of 1917. Nevertheless the Conference Resolution of 
1~17 W8S not a war measure, as will be apparent from the fact that India 
was called upon to be a co-signatory with the other self-goveniing D'ominions 
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to the Treaty of Versailles. India was admitted as a foundation member 
of the League of Nations in 1919, and India has been invited in her own 
right to attend the Imperial Conferences held from time to time; and 
ancillary to that India has become a. member of the Washington Labour 
Conference. She was a party to the Labour Conference; she has been II. 
party to the Locarno and Kellogg Pacts and various other international 
Conventions entered into by the self-governing Dominions and other self-
governing nations that went there. My submission, therefore, is that in 
the eye of the constitutional lawyer the externll.l sovereignty of India as 
an international State is beyond dispute, and I think it was inadvertence 
to the rights of external sovereignty which India. has been enjoying for a 
decade past that Mr. Wedgwood Benn speaking from his p!ace as Secretary 
of State in November, 1929, described India as a Dominion in action. 
More recently when the same question was troubling the mind of Mr. 
Winston Churchill in the memorable debate on the White Paper on the 
3rd January of the present year, Mr. Churchill with all these facts passing 
.through his mind said that India was a Dominion for ceremonial purposes. 
So that you have the statement by two great statesmen, 6ne calling India 
a Dominion in action, and the other calling India a Dominion for ceremo-
nial purposes. 

A third intermediate place was sought to be assigned to India, namely. 
that though India has got the status of a Dominion, it lacks the functions 
of a self-governing Dominion. This aspect of the question was applied 
not only to India but also to the self-governing Dominions before 1926; 
and referring to it on page 14 I find the following passage: 

"Equality of status so far as Britain and the dominions are concerned IS thUM 
the original principle governing our inter-imperial relations; but the principles (If 
equality and simila.rity appropriate to status do not universally extend to functions. 

Here we require BOmethink more than immutable dogmas." 

The fact, therefore, is that this dissociation of the status with the 
functions was a matter of a ·lively grievance in the self-governing 
Colonies and that has been set at rest by the Statute of Westminster, 
to which I have referred. .My submission is that India., so far as her 
external relations are concerned, has not only the th~retical attributes 
of a sovereign State, but those attributes have been recognised and given 
effect to from J918 down to the present time. Only the other day when 
the question about fiscal autonomy of India was under debate and I raised 
this pebate, the Honourable Sir George Rainy, speaking on behalf of 
Government, in la considered statement which he read out to the House, 
said. that the question of fiscal autonomy, so far as India was concerned, 
is recognised, but the fact is that India lacks the machinery for giving 
effect to her rights; and then he suggested that such machinery might be 
set on foot by the Round Table Conference, which w:as then in session in 
London. This is II- plain recognition of the fact tha,t the attrioutes of 
sovereignty which India has enjoyed and which have l:ie~n accumulating 
since 1917 are incapable of enjoyment without setting up an autonomous 
internal machinery for the self-government of India. These are the facts, 
therefore, which I wish to draw the attention of the House to, apd I 
think these are the facts which must be regarded as the fundamental rights 
of India ·upon which th,' superstructure of the future constitution should 
be constructed. 

But when I read tile proceedings of the Round Table Confel1lnce, both 
the first and the second, I find no reference to any of these historic facts, 

02 
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and I am not surprised at my friend Sir Cowa~ji .Jehangir ~ust n<?w ~?terrupt. 
ing me, when I was dealing with the questIOn, he havlDg sald Why do 
you not go. further back than 1917?" He wanted to make clean sweep 
of India's past, and in the Round Table Conference make. a. fresh cont1'lll.ct. 
as if India had never acquired any rights which. India claimed, a~d WhICh 
India had been enjoying during a decade or more, as I have pOlDted out 
already. I, therefore, submit that that was an inherent weakness in the 
Round Table Conference. Honourable Members will, therefore, find that 
when Lord Reading made a statement saying that he was in favour of 
granting responaibility in the centre On two .main conditions, ?n~ of whiqh 
was that there should be an Indian FederatIOn, and the .assoClatIon of the 
representatives of the Indian Princes in the Federal Chambers, and. 
secondly there must be reservations and safeguards. When His Lordship 
was m~king that statement, I venture to submit with the utmost respect 
to him, that he had for the time being forgotten that so far as reserva-
tions in regard to external policy' and external affairs were concerned and. 
which he wanted under the scheme which he adumbrated in his speech. 
and which has since been accepted by the Round Table Conference, that 
had already been conceded to India in 1917, and, therefore, they could not 
be withdrawn, and that any constitutioDl81 development of India must 
recognise this fact and all that was rele\rant was to set up a machillery 
in consonance with the accepted rights which India had been enjoying 
during 'all these years. That is my first submission. 

My second submission is t~t as regaros the principle of federation. 
with the Indian Princes, that is the second condition precedent stated by 
Lord Reading and accepted by the Round Table Conference. Now 1e1i UII 
€xamine what that means. Reading the proceedings of the two Confer-
€nces and what has subsequently taken place, we. find that the Indian 
Princes are sharply divided upon the question of a FederBttion itself; but 
so far as there is any agreement at all, that agreement is with a few 
St.ates who want a representation ond a. wei~htage out of all proportion 
to their population in relation to British India. 

T shll11 very briefly give the' salient features of the conditions upon. 
which the Indian Princes are prepared to join the Indian ·Federation. U 
was suggested that the Council of State or the Upper Chamber, as it is 
described in the Round Table Conference, should consist of 100 or 150 
members, and the Indian Princes want a representation of a moiety that 
is, fifty per cent. I understand that it has been agreed to that thev ~hould 
get 40 per cent. there. The second point is that the Indian "Princes 
demand, and it has been agreed to, that the representation of the Indian 
Princes both in the Council of State and the Federal Assembly shall be 
the representation of the rulers and the States, in other words: the Gov-
ernments of the States and not of the Sta.bes themselves including the 
Gover~ment and the people; and the third point that they have made vert 
clea.r IS that a federal. contact between the t;-vo Indias shall be only upon 
subjects of common lDterest to be categonsed and enumerated in the 
constitution. And lastly, which is very important, that their relation to 
the Crown and th~ir treaties must remain in other respects inviolate. 
These are the conditions upon whi?h the India~ Princes are prepared, aii 
any rate Borr.e of them, to come mto the IndIan Federation. So far as 
the Federal Assembly is concerned, it is recommended' tliat it shoula 
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consist of about 250 or 300 members, and that the Indian Princes should 
have representation of 33 1/3 per cent.; that is. one-third. On a popula-
tion basis they are entitled only to 23'S per cent. of representation in 
either House. Now, if that were all, that would be sufficiently disquieting. 
but the Indian Princes demand, and their demand has been conceded, 
that the executive, that is to say, the ministry shall be only removable 
by the two-third votes of the two Houses in 18 joint session, which means 
that the ministry cannot be removed unless the Princes' representatives 
in the two Houses agree to its being turned out. 

Then it has been said that there will be representatives of the Indian 
Princes in the two Houses who should have lit voice not only in matters 
affecting the two Indias, but also iI;l matters of domestic concern, and 
what is most important is, and it has been expressly laid down, that 
where a vote of no-confidence is moved against a ministry even on a 
matter of purely British Indian interest even then the rul.~ of two-thirds 
in which the Indian States will pa.rticipate would apply. This is very 
brieflv the constitution of the two Houses and the power of the executive; 
but that is not all. Apart from the Princes' block" of which Lord Reading 
made no secret, that it would act as a steadying influence upon the 
activities of the two Legislatures, we have a very large number of reserva-
tions and safeguards besides Defence and Foreign and Political Relations. 

Only th~ other day we had to deal with the question of 6 Statutory 
Railway Board. That is the first reservation or safeguard, added to which 
we have r~serViations as regards finance, currency and exchange and com-
mercial discrimination. So that, what is left after these reservations and 
safeguards Honourable Members can easily see, and even that residue 
would be subject to the control of the Indian Princes, where they will 
have large weight age , and the ministry would be irremovable except upon 
the joint vote of the two Houses in which the Princes' representatives will 
take part. But that is not all. At the present moment this House has 
got the sole right of voting supplies, but in the new constitution we are 
told that this should be a power given to both the Houses. I do not 
wish to give Honourable Members of this House other details far too 
numerOU8 for discussion in a popular Chamber, but I rest content by 
saying that if the future development of the Indian constitution is to 
depend upon this conception of federation of the Indian India and British 
India, I despair of its success. Honourabl~ Members will see that, so 
far as the Indian Princes are concerned, they have taken no part in being 
parties to the declaration of fundamental rights; they have taken no part 
at all in safeguarding good internal government, within their own States; 
they have absolutely emphasised that, so far as their treaty rights are 
concerned, so far as their relations to the Crown are concernea, they 
must remain inviolate. Consequently, while at the present moment 
this Assembly is in conflict with the British Crown, I foresee in 
the near future under the new constitution that would be established on 
the lines I have ind~ated a struggle in British India not only with the 
Crown, but also with the representatives of the Indian States. Thus, 
while British India' has now 8 hard struggle, ltaving to fight with the 
British Indian Government alone how much more difficult it will be for 
her if she is confronted with the Crown an.d her allies, the Indian 
Princes. 
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Such, then, Sir, is the prospect that we see before us in the fruition 

of a new constitution. I was reading the other day, and I h~ve no doubt 
that Honourable Members must have done the same, that while some 
Princes are prepared to come into this constitution upon their own terms, 
other Princes are not at all willing to fall into line with the rest. The 
result is that the question of federation is receding more and more into 
the background, and people in British India are feeling apprehensive that 
if the question of federation is a condition precedent to the evolution of 
reforms, the question of the development of a self-governing constitution 
for British India might be unduly delayed. Therefore, what We desire to 
impress upon the Government is, that whatever may be the question as 
regards the federation of the two Indias, the British Cabinet should 
immediately take in hand the question of the future constitution of British 
Indi'a, and that is the line along which Honourable Members will find 
the States of Central and Western Indias have combined and formulated 
a scheme. They say, let Government come into closer contact with Indian 
India through the medium of a Council 01 united India in which matters 
of common interest will be debated and ,discussed. Well, Sir, whatever 
may be the point of contact between the two Indias, what we on this 
side desire is that the future constitution of India should no longer be 
delayed. 

The second point to which I wish to draw the attention of Honourable 
Members is that it W1as stated by the Prime Minister in his speech on 
the 19th January, at the close of the first conference, that he would not 
wait for the coming into force of the new constitution but that he would 
see if he could not introduce changes immediately in the administration 
of India in consultation with persons possessing administrative experience. 
That pronouncement was made more than a year ago, but I am sorry to 
fin'~ that no such advance has yet been made, which makes me fear that 
even a temporary advance being so long delayed, the future constitution 
of this country might perhaps be relegated to the Greek lmlends. 
I, therefore, submit that, whatever may be the advantages of an all-India. 
Federation, we on this side of the House should impress on the Govern-
ment the desimbility of losing no time in setting on foot such constitu-
tional changes as were forElcasted by the present Prime Minister in the 
speech to which I have referred. I further submit that no .time should 
be lost in launching a new constitution for British India and providing 
therein a machinery for bringing into contact the two Indias, if and when 
possible. That, in short, is the demand that I wish to make, 'and I hope 
that the H~use will support me. (Applause.) 

Dr. 1'. X. DeSouza (Nominated Non-Official): Sir, in rising to address 
the House on the constitutional question raised by the Leader of the 
Nationalist Party, I wish to confine my remarks as far as possible to the 
history of the Round Table Conference from its inception up to the present 
time and the possibilities of a solution of the present crisis. When the 
future historian qf the constitutional development of this country writes 
about the progress of free institutions in this land, I venture to submit 
that he will have to record that the history of the Round Table Conference 
has been a tragedy of errors. It took its origin in the blunder of a great 
English statesman, who did not realise that a self-respecting India would 
refuse to accept a constitution unless some representative Indians were 
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. associated in the Statutory Commission and which was to frame that consti-
tution. The all white Simon COlpmission which he sent out, marched 
through the country amid scenes of disorder and .civil dis~bedience, a~id 
scenes of non-co-operation, till then unexampled m the hIStory of Indul. 
It is true that the caravan passed and the dogs barked, but when the 
caravan reached home, it had no other merchandise to offer to its master 
at the India Office than a still born document in the shape of the Simon 
Report. The dogs that barked took to themselves the credit that it w~s 
their loud barking that made this document still born. I have called thIS 
document still borri, because the Government of the day who sent out 
the Commission consigned it to oblivion. Even the very authors of that 
document refused to mention it in public. It was not even given a decent 
.burial; it was consigned to the dust bin. 

When attempts were made by the Labour Government to rectify the 
-error which its predecessor had committed in selecting the representatives 
of the lE.imon Commission, misfuture seems to have dogged their steps 
in making the selection; for who were the men who were sent out to re-
present India at the Round Table Conference? Men of eminence no doubt 
in their respecti'le walks of life, but men who, unfortunately, turned out 
to be die-hards in communal matters, men who believed in the policy of 
/oriiter in re without cultivating the art of Buaviter in modo (Mf'. A. H. 
Ghuznavi: "Does it include Mr. Gandhi also?") (An Honourable Memo; 
her: "He was talking of the first stage.") 

Sir, what are the results of the two sittings of the Indian Round Table 
-Conference? The whole world was watching its progress, but it revealed 
scenes of discord and disunion which were probably unexampled in the 
history of cqnferences which had assembled for the purpose of framing 8 
·constitution for 8 great country. After a. labour, of two sittings, it succeeded 
in giving birth to two monsters. The first monster was the Minority Pact. 
(Lieut.-Colonel Bir Henry Gidney: "Question.") What is this Minority 
Pact? A combination of the most heterogenous elements that it is possibl~ 
to put together (Hear, hear), a combination of Europeans, Anglo-Indians. 
Indian Christians, Mussalmans, and Depressed Classes. Is there a common 
bond of unions between these people who formed this Minority Pact? Is 
there. any common working plan possible between such heterogenou$ 
£lements? (An Honourable Member: "Minority is the belnd") Theonly 
-common bond, so far as I can see, between the framers of this Minority 
Pact is the fear of the Hindus. (Lieut.-Colone! Bir Henry Gidney: 
"Not a bit. ") Can a pact established on hatred. on fear of the majority 
'community, ever work in peace? Was it constituted for the purpose of 
working a peaceful constitution. or was it established for the purpose of 
,creating and perpetuating disunion in t·he country for ever and ever? Sir, 
I ~ead the other day of a happy family consisting of a tiger, a monkey, 
~ dog, and a c~t. (An H~nourable Member: "Who is who?") At one 
tIme persons who kept anImals were rather proud of the different; types 
they ~ould bring together in. a cage. The happy family drew people to 
zoologlca.1 gardens or t8!·the CIrcUS, but a happy family of the kind I have 
.descri~ed, which constituted the Minority Pact, outside a cirous or 8 
zoologIcal garden, seems to me to be entirely impracticable. We have 
heard. of the lamb and t~e lion l:ying d~ together. They lie together 
'~nlr m sto:y books, and m real life I thmk the place of the lamb is 
,}t;tsId~ the !Ion. (Laughte~.) Tha.t,. ~ortun8tely,happens to be the posi-
tIon 10 which the commumty to which I belong 'finds itself in this Minority; 
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Pact. (An HonouTable 'MembeT: "What is that community?") I will 
tell you,-I belong to the Indian Christian community, a community whi.ch 
numbers nearly six million people according to the last census,-the thIrd 
largest in India. (An HonouTable MembeT: "Fourth largest.") If you 
look at the table of representation provided for this Indian Christian 
community.. . . • ' 

JIr. It. Ahmed (Rajshahi Division: Muhammadan .Rural): You admit 
that the depressed classes have gone away from your cage and famil~·. 

Dr. P. X. DeSouza: You will find that the Indian Christian community 
is to be represented as follows. While there are 4 representatives in ~he 
Upper Chamber for Europeans numbering about 120,000, one representa-
tive for Anglo-Indians numbering about 160,000 I think, and 6 representa-
t.ives for the Sikhs numbering about 21 millions, there is only one representa· 
tive for the Indian Christian community numbering six millions. 

JIr .•. M. Joshi (Nominated Non-Official): What was your Pannirselvam 
doing? -

Dr. ,P. X. 'DeSouza: If the lamb wishes to live with the lion, its only 
-place is inside the lion, snd Mr. Pannirselvam found himself inside the lion. 
(An HonouTable MembeT: "What about Buddhists and Parsis ?") Take 
the Lower Chamber. The Europeans numbering 120.000 have 12 repre-
sentatives in that Chamber, Anglo-Indians get 3 and Sikhs 10 and the 
Indian Christians have 7 representatives with a population of 6 millions. 
(A.n HonouTable Membel': "How. many have you got now?") Christians 
in this Assembly have only one nominated representative, lOwing t<> the 
difficulty in forming a constituency for a community which is scattered aIr 
over India. 

Now, I proeeed to the provinces and Bombay is the province with which 
I am best acquainted. In the City of Bombay and the City of Karachi, 
which forms part. of the Bombay Presidency, there is a large influentiRT 
and educated Indian Christian community_ Honourable Members familiar' 
with Bombay cannot deny that. What is the representation provided by 
this minority pact for the Indian Christian community in the Bombay 
Legislature? The total population, according to the latest census of Indian 
Christians in the Bombay Presidency, is more than 300,000. The propor-
tion of literacy, taking not only primary, but also secondary and higher 
education, is more than 60 per cent., and the number of representatives 
provided is just 2 out of a total number of 200. Is it possible to speak 
with moderation of a pact which allows such iniquities to be perpetrated 
in its name? 

I said that the second Round Table Conference gave birth to two· 
moru;ters. One was the Minority Pact and the second was the federation 
between British India and Indian India, on which my Honourable friend' 
the 'Leader of the Nationalist Party descanted with such eloquence. Is 
it possible to form a working federation between extreme autoeracy and 
extreme democracy? As was pointed cut by Lord Reading himself in the-
course of his !?p~eches at the Round Table Conference, previous history 
has sho\\o"Il that when extremes of this· kind federate together, unless there 
is great tact and discretion" the result probably in the long rUn. will be &; 
civil war between the two federating elements, or if there is no civil war, 
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a complete subjection of the one by the other, and Heaven help British 
India when it is confronted with the possibility of a conflict with Indian 
India. Sir, this is the result. of the second Round Table Conference. 

Now, various committees such as the Franchise Committee, the Federal 
Finance Committee and the States Committee are scouring the length and 
brendt.h of the country I:1s a preparation for the third sitting of th\~ 
Round Table Conference and the dogs continue barking, while the caravan 
shows signs of shedding some of its important elements. My Honourable 
friend the Leader of the Opposition said that the Princes of Western India 
are gradually realising what the implications of the proposed :Federation 
may be and are showing signs of restiveness. Again a large proportion of 
the Moslems of India hive !'laid that as it is impossible to settle the com-
munal question, they would leave it to the British Government to settle· 
it and will accept its verdict. 

Sir Abdullah Sumawardy, (Burdwan and Presidency Divisions: Muham-
madan. Rural): The Moslems never said tha.t they would accept the verdict 
of the British Government .. 

Dr. 1'. X. DeSouza: Anvhow they submitted the matter to the arbitra-
tion of the British Govern~ent. Until that is done, they refw;e to co-
operate with the working of the Round Table constittltion~ Now what is 
the other sid(' of the picture? We find that the Congress has declared. open 
war with the Government established -bv law and the Government estab-
lished by law has no other alternative but to bring all its powers to bear 
on crushing this movement. Sir, the Government is at war with the 
country, that is the condition of things we see toda.y. Disorder prevails 
everywhere. Those who do not sympathise with the Congress are in a 
state of deep and sullen discontent on account of the delay in promulgating 
tbe reforms. We live under Ordinance Raj and Z'!-thi Rftj. I entreat the 
British Government with all the force at my . command not to wait till 
the Round Table Conference prepares its report to inaugurate the new 
constitution. Their report will not represent the voice of United India; 
because the leaders of the intelligentsia are never behind prison bars. It 
will r.ecessarily take a long time before the eonflicting interests are 
;reconciled by agreement. In the circumstances I think the country will 
acce,pt a constitution framed by the British Government. The country has 
great confidence in the Premier. The British Government has already 
decided how far it will go. With all the emphasis at my command, t 
ask the British Government to give us that. constitution soon and put an 
end to this replllssion, the sullen discontent and disorder and then onl v 
will there' be peace in the country. . 

Lieut.-C\)lonel Sir Beuy Gidney (NomiIftl.ted Non-Official): Sir, I had 
no desire to intervene in this debate, but the remarks made just now by 
my Honourable friend Dr. DeSouza have compelled me to apeak. Sir, 
I listened to the ve~· eloquent discourse of the Leader of the Opposition 
on this motion. I noticed not wit.h much difficulty evidence of & personal 
element, showing a strong conflict between appointment and diBRppoint-
ment. I have no doubt that the Honourable Member is very very dis-
appomted: he was not a member of the· Round Table Conference and I 
found no difficulty in discerning in his speech a note of personal dis~ppoint-
ment that he WDS not on this Committee.· .. 
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Sir Hari Singh Gour: On a point of order. Is the Honourable Memb~r 
in order in ascribing to any speaker a personal motive, namely, that his 
views are tainted by the fact that he was not appointed to the Round 
Table Conference. It is a personal reflection. 

lI(r. President (The Honourable Sir Ibrahim Rahimtoola): The Chair 
holds the view that it is unparliamentary to attribute personal motives 
to Honourable Members. 

Lieut.-Colonel Sir Henry Gidney: The intention of my observation was 
not a personal motive, but it may have been a personal gain. Apart from 
his eloquence . . . . . 

Sir Hali Singh Gaur: I rise to a point of order, Sir. My friend has 
now aggravated the position; instead of calling it a personal "motive", he 
said it was a personal "gain ". 

Lieut.-Colonel Sir Henry Gidney: Sir, I really used the word '.' gain ", 
i.e., "political gain"-I did not mean "personal gain" or "personal 
aggrandisement", but political gain, i.e., connected with his leadership of 
the N ationalisti,c Party. I never meant anything personal. 

Mr. President: The Honourable Member will have to choose his words 
properly. 

Lieut.-Colonel Sir HeDrJ Gidney: Thank you, Sir. 

Mr. President: Honourable Members are here not for any personal 
gain. 

Lieut.-Colonel Sir Henry Gidney: I am sorry I have been misunder-
stood, I shall be more careful, Sir. Apart from the remarks made by the 
Honourable the Leader of the Opposition in which he seemed to me to 
l'idicule--to use a very mild word-the whole of the activities of the 
Round Table Conference and the assistance rendered to it by the Govern-
ment of India and the Simon Commission, he seemed to think that 
he alone has the perquisite of intelligence and to him alone has been 
giY<'n the ability o~ constitution-making. I think some other Members 
on the Opposite Benches are also suffering very ~adly from that obsession, 
but I see that their numbers are today added to by my friend, Dr. 
DeSouza. Dr. DeSouza I am sure initiated this discussion, for one main 
reason with which I am in entire accord and sympathy. This reason 
being, he considers the representation of Indian Christians agreed upon in 
the Minority Pact to. be inadequate. I certainly have every sympathy 
with him, and I wholeheartet!ly support him in his complaint. But 
does Dr. DeSouza realise that in presenting this point of view he is con-
demning not only this Minority Pact but his own representative Mr. 
Pamir Selvam 1 Sir, that Minority Pact, in my opinion, was the principal. 
constructive work of a practical nature that the Round Table Conference 
.Q.id. (Hear, hear.) Sir, the Simon Commission's Report is supposed to 
have been, shelved. Honourable Members however will not be surprised 
to hear that the Simon Report is very much alive and still holds the 
£eld, and that it is the most exhaustive, the only authentic and the only 
reliable document in the field, despite the satirical remarks made againstl 
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it by the Leader of the Opposition,-and may I say, Sir, it is the. o.nly 
-document that is today ~eing seriously considered by a.ll schools of politlCal 
thought even including Sir Hari Singh Gour. (Hear, hear.) Sir, the 
Honourable Member was a member of the Indian Central Committee but 
he is remarkably silent on that Report. Why? I would like to kn?W 
what his opinioIl;s were on the anticipated and suggested co~erence w~e 
he was on that Committee and in the confidence of the Simon ComInls-
sion. Has he forgotten that? Did he not as a member of the I. C. 
Committee co·operate with the Simon Commission, and was not the 
Rounq. Table Conference the outcome of its Report 1 Did he in his 
Indian Centrw Committee Report object to the creation of a Round 
Table Conference? Let him answer that question to this House. Anyhow 
we have had two Round Table Conferenees and each one has made its Re-
port. The Minority Pact that was presented to the last Round Table Con-
ference was a pact to which some minority communities were driven by the 
attitude of that much-respected leader of the Congress Party, Mahatma 
Gandhi. (Hear, hear.) Sir, it was Mahatma Gandhi who drove these 
mInorities to this pact. Had it not been for his stubborn and, to my 
mind, illogical refusal to recognize the rights of certain minorities, we would 
never have made that pact, holy or unholy, acceptable or unacceptable as 
it may seem to my Honourable friend, Sir Hari Singh Gour, and other 
Members of this House. The puzzle to my mind was while Mahatma 
Gandhi was prepared to recognise the communal rights of Muslims and 
Sikhs and Hindus in those Provinces in which they are in the minority, 
he refused this to depressed classes, Indian Christians, Europeans, Anglo-
Indians and othem. Indeed it was this mental somersault that converted 
tbe last scene before the curtain fell on the stage of the final Plenary 
Sess:on of the second Round Table Conference into a tragedy--or shall 
J call it a comedy-may be "final enactment" would be a better description. 
Sir, let me try and tell this House how I visualised that last scene. On 
the one side of a gulf dividing the two sets of players, I felt I could see 
the revered Mahatma Gandhi, clothed in the garb of-let me say-
Emperor Chandra Gupta, and! close bYl his 'side were his Lieu'tenants 
Pandjt Malaviya and Dr. Moonje, the latter clothed in the shredded 
raiments of Shivajee. Not far from his side was discernible the doughty 
Sikh cliampion, the worthy shadow of Ranjit Singh. On the other side of 
the gulf I could see the other set of players led by His Hi~hness the Aga 
Khan, himself clothed in the garb of Aurangzeb and huddled around him 
were t.he minorities driven by Mr. Gandhi to his side for succour and 
help. Between these sets of 'actors as they played their glame of political 
chess-my friend Sir Hari Singh Gour would prefer to call it "political 
bluff". I saw the Prime Minister of England with nis two Lieutenants, 
the Lord Chancellor and the Secretary of St~te for India occupying the 
position of Referee or Umpire. While the Mahatma held the Queen 
piece and the Ago. Khan operated the King piece, we the minorities were 
represented on that board in the shape of pawns. But as the 'game pro-
gressed the holder of tJ:te Queen piece, Mahatma. Gandhi, refused to play 
with the pawns and sc!J these pawns decJine~ to play or remain on the 
board and so decided to enter into a pa,ct among themselves-in other words 
to play their own game without the Mahatma. But the most unfortunate 
part of this game was that Mahatma Gandhi who I said held the Queen 
piece and His Highness the Aga. Khan who held the King piece, instea.d 
of mating with each other, expen'ded their tactics a.nd energies to checkmate 
ea.ch ather, and the fina.! result wa.s that the Minority Pa.ct with His 
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Highness the Aga Khan was fonned; aud in that pact WliS included t.he· 
representative of Dr. DeSouza's community Mr. Pamir Selvam. Unfor-
tunately for u!'; there was a schism in the Indian Christian community, 
one member representing the Roman Catholics joined the Pact while the 
other representing the Protestants did not do so and that was the reason 
why there was a division in their ranks. Dr. DeSouza in his criticisms 
certainly does not pay any compliment to his representative on the· 
Round Table Conference, on the contrarv he tries to discredit his efforts. 
It was Dr. DeSouza's duty holding 'the views he does to have held 
meetings in the conntr~ .. Rnd to have cahled his demands to his representa-
tiv~ in England on the Round 'rable Conference. Had he done so, I am 
sure Mr. Pamir Selvam and the Minoritv Pact would have been influenced· 
and guided (Hear, hear), but to complain now is hardly playing the 
game. Sir, I t-ell this House that this Minority Pact is no humbug. This 
Pact is going to stand, and I confidently hope that my Moslem brothers 
will 8upport me in my statement. (lloice8: "Yes.") Sir, I take this 
occasion to thank the Muslim Group at the Round Table Conference some 
of whom are in .this Honourable House today, for their steadfast loyalty 
to the other minorit.ieB. The.v refused to be tempted by the clever baits 
that were offered them bv Mahatma Gandhi and others in London to 
desert us and they Btood by their word of honour, and they stood by the 
pact. All honour and cr-3dit to them, but let us not relax the intentions of 
this Pact, let us Rtrengthen and cement it. After all, what has that Pact 
done? That Pact has Rhown to the British Nation as also to India that 
there is a body of people totalling one hundred and sixty millions, more 
than one-third of India's total population, including Indian Christians, 
wh~ch my friend, Dr. DeSouza, said is the third largest community In 
India, but which I think is the fourth largest,-thus: Hindus, Muslims. 
DepresRed Classe!'; and Indian Christians . . . . . 

Dr. 1'. X. DeSouza: The Depressed Classes are included among the· 
Hmdus? 

Lieut.-Colonel Sir Henry Gidney: The Depressed Classes are a separafe 
community and have demanded separation from Hindus so they are the third 
largest community. I repeat that the Minority Pact represented one 
hundred and sixty millions of people, who demand that their voice be heard 
bv the rest of India and who will see that their voice is listened to,. 
despite being called a monster by Dr. DeSouza. This House will yet 
know the power of that monster. That child was neither a monster nor 
anything that Dr. DeSouza might describe it, and I want him to appre-
ciate that the Indian Christians go to fonn part of that monster. Sir, 
I was very sorry to hear D~. DeSouza 'call into question the representative 
character of the delegates who constituted the Round Table Conference. 
Sir, on the floor of this House I flatly contradict that charge-I submit 
the Round Table Conference was fully representative of all communities 
and political parties in India. If Dr. DeSouza still thinks otherwise I 
call upon him or any Member of this Honourable House to answer me: 
Was Mahatm:. Gandhi the sole representative in the Round Table Con-
ference of the Congress? Can anyone in this .House deny that? If he 
does, let him say who else was considered by the Congress as its sole or 
additiOnal representative? Indeed· that Party would have no· other voice 
but that of Mahatma· Gandhi's to represent them at the Round Table-
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.conference. That is question No.1, answered against Dr. DeSouza's 
,dliU·gP.. Kext, will anyone deny that the late revered Sir Muhammad 
Shafi Rnd His Highness the Aga Khan and such stalwarts as Mr. Ghuznavi 
llnd Mr. Fazal Huq from Bengal and Dr. Shafaat Ahmad were represen-
tative of the Muslims'/ I hear no denial not even from Dr. DeSouza 
and so question No.2 is answered. Again, will anyone deny that Sir 

Ali Imam was the elected representative of National Muslims 1 
1 P.JoI. Will he deny that Sir Tej Bahadur Sapro was a most efficient 

representative of the Liberal Party? 

Mr. If. lII . .Joshi: Sir Tej Bahadur Sapru is not a Liberal; he himself 
has stated that publicly. 

Lieut.-Oolonel Sir Henry Gidney: I am not anxious to know Mr. Joshi's 
opinion as to whether Sir Tej Bahadur Sapru is a Liberal or a Labourite, 
but this much I do know that the representative of labour in this House 
is not only nut Liberal in his Labours but he never fails to belabour 
the illiberality of his news on opinions expressed against him. I ask 
was not the Right Honourable Mr. Srinivasa Sastri the representative 

·nf the MI\dras LIberal school of thought? • W~s not Sir C. P. Aiyar also 
the representative of Madras Liberals? Was not Sir A. Patro the repre-
sentative of I,lis community? Was not Dr. Moonje the representative of 
the Hindu Mahasabha? Was not Sir Hubert Carr the representative of the 
European community in India and Sir Cowasji Jehangir I)ne of the leading 
rppresentatives of his community and the Liberal Party'/ And last but not 
least, was not Feudatory India truly reprf;sented by the Indian Princes who 
attended the Round Table Conference'/ Does Dr. DeSouza or this House 
need any furl,her proof of the truly representative character of the Round 
"Table Conference. I ask how can anyone in this House say that the 
Round Table Conference was not truly representative of all the repre-
sentative political thoughts and _ parties in India including Mahatma 
'Gandhi. For anyone to tum round now and say that that Conference 
was not representative of India is an insult to. the representatives who 
werC1 there and also to those associations and bodies who were consulted by 
His Excellency the Viceroy and in response to whose invitation they sub"-
mitted certain names for his selection. The Round Table Conference was 
certainly a representative body. As to whether that body was successful 
in the achievement of a Federation or a Confederation in India, is quite 
a different matter. But this much I must say it is wholly wrong for any 
Honourable Member in this House more especially on the part of Dr. 
DeSouza to stand up today and say that the Round Table Conferen~e was 
not a representative body. 

Dr.. P. X\ DeSouza: I rise on a point of personal explanation, Sir. 
I did not say that, although I might have said that, t.hey were not repre-
'sentatives of the people. Wha.t I did say was that the leaders who 
attended the Round Table Conference were men who, however eminent 
they may have been, were not elected by the nation . 

. Lieut.-~IODehSir Kenry G~ey: T. ~m very glad to have his amplHi-
ca.tJOn but It makes Dr. DeSouza s posltJOn more awkward and untenable. 
The fact remains that he did say that the Round Table Conference· was 
not representative 5>f India, surely it was not because Dr. DeSouza did 
not represent his community there. Why should he at this time aoory 



1968 LEGISLATIVE ASSEMBLY., [14TH ~fAR. 1932. 

[Sir Henry Gidney.] 
his own representative who joined us in the Minority Pact? Sir, Dr .. 
DeSouza concluded his remarks by saying "Withdraw the round table"_ 
Sir, it was not a round table; it was an oval-shaped table and goodness-
knows what shape it will be when the Conference meets for the third 
t.ime. May be, should Dr. DeSouza and Sir Hari Singh Gour be repre-
sentatives at the next Conference, the table will he shapeless. (Laughter.} 
Does Dr. DeSouza want to put the Report of the Conference into the dustbin 
as the :!.\fover said had been the fate of the Report of the Simon Commission? 
Rf:member there are many valuable things found in dustbins. He said 
that he did not want reforms. Then, what does he want? Does he want 
the Indian Central Committee's Report to be accepted? 

JIr. President: Order, order. The Honourable Member is addressing' 
the Honourable Member (Dr. DeSouza) directly; he ought to address the· 
Chair. 

Lieut.-Colonel Sir Henry Gidney: If he does want that report, then 
the only gift India will receive as a measure of reform will be a Supreme-
Court for India which has become the babv of the Leader of the Nationalist 
Party. Does he seriously mean this Hduse to believe that ID,.dians will 
aceept a constitution framed by the Prime Minister and the British 
Government? Surely; nobody on the opposite side will join with him 
in this request. If that is to saitsfy Indian aspirations, then lllere would 
be no need for this Assembly and no need for this cut motion of Sir 
Hari Singh Gour. Sir, ther~ has been a lot of idle talk and there has 
been a lot of nonsense talked about the composition and achievements 
of the Round Table Conference and when one stops to enquire who the 
critics are, it is found that these complaints generally emanate from 
those who were not represented on it. Those who criticise this 
Round Table Conference must realise that the delegates went 
there with a full purpose and determination to serve Inaia;. if they 
have not been able to complete their jiask, it is not entirely their fault. 
It is the"'-result of an accumulation of various matters, particularly the 
unsettled communal problem. No one deplores that unsettled condition 
more than I do, for' I consider it to be the foundation stone on which 
the future constitution of India can be framed. Without that foundation 
stone well and truly laid, no structure, no new India, can be built. It 
is admitted that that was one of the chief reasons whv the Round Table 
Conference could not come to any final conclusion. But, Sir, even if the 
Conference has not come to a final decision on all points, if the Princes· 
are still unsettled on the question of a Federal India, if responsioility in 
the centre is still in the balance, if finance and defence are still reserved 
subjects and if Paramountcy of Power is still to be retained in the Crown 
in perpetuity and lastly even if minorities are still unsatisfied, none will 
deny that if we did not come to a settled plan we brought oack to India, 
a plan for settlement which the present committees are trying to settle. 
:And this House is certainly the proper place for this settlement to be-
discussed. I can assure the House that no gain will be achieved if we 
indulge in such criticisms at this late hour as to the representative 
cha.l"Bcter of the members of the Round Table Conference. Let us stop 
thie bickering and together set to work to gain for India her goal on con-
stitutional lines. The Minority Pact is out to achieve this end with your 
help 'or without iii, but let us all work together to attain this end. 

The 'Assembly then adjourned for Lunch till Twenty Minutes Past 
Two of the Clock. 
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The Assembly re-assembled after Lunch at Twenty Minutes Pas, Two 
of the Clock, Mr. President in .the Chair. 

Kr .•• II • .Joshi: The Honourable the Leader of the Nationalist 
Party made a fairly long speech. But I must confess that I do not 
kno'; still what is his main point. His speech did not raise any definite 
issue. He did not tell us what his constructive proposals were for the 
future constitution of India. He began by giving us a bit of history, 
commencing from 1917. . He told us that the Imperial Conferences had 
already recognised the claim of India as an independent Dominion. Then 
he told us that Mr. Churchill states that India is a Dominion for cere-
monial purposes. He also quoted from Mr. \Yedgewood Benn, say-
ing that India: is a Dominion in action. But my own view is 
that India. is not a Dominion only for ceremonial purposes, 
nor a Dominion to-day really in action. India to-day is 
growing into a Dominion. The Round Table Conference was intended 
to mark the stage which India should reach immediately towards that 
goal. The Leader of the Nationalist Party made a complaint that the 
Round Table Conference had forgotten the previous history of the case and 
that the Conference should have insisted upon India being made really 
and truly a Dominion immediately. The Honourable :Member was a. 
Member of what is called the Central Committee. As a member of that 
Committee I thought he would have put forward proposals :which would 
convert India immediately into a Dominion. But-I found he did nothing 
of the sort. I was therefore much disappointed with his speech. It is 
quite true that the Round Table Conference did not contain a good repre-
sentation of the Legislative Assembly. I myself feel that that was a 
very great defect of the personnel of the Round Table Conference. At 
the same time it is not true that the Conference was not really a repre-
sentative ,body. We would have all preferred a larger representation of 
the Legislature. Although that is a defect, yet that defect is not so serious 
that we should allow people to challenge the representative character of 
that Conference. The Round Table Conference had proposed a Federation 
for India. I am one of those who feel that the proposed Federation is 
not a perfect one. It may not even deserve the name of a Federation. 
The proposed Federation does not even provide for a common citizenship 
for the whole of India. Indian States are insisting that their citizens should 
be only citizens of the respective States and they should not acquire by 
the States joining the Federation a common citizenship; even after the 
Federation, Indians from British India will not have a right to move into 
an Indian State 'as citizens of the Federation. They will have no right 
to acquire property in an Indian State by right of common citizenship. 
There "will be no common criminal law nor common civil law for the 
Federation. It is quite clear therefore that a Federation of this kind is 
not a perfect .one. 'J'he Honourable the Leader of the NationRligt Party 
stated that, although some Indian. States _were ready to join the Federation,~ 
many of tJte States were now trymg to back out, or at least many of them 
were hesitating to join the Federation. I do not know whv the Indian 
States should at all hesitate to come into the Federation. What do thev 
sfand to lose thereby? If you study the proposals which are aCIumbrated for 
this Federation, y.u will find that the Indian States do not propose to 
give up the slightest power which they at present possess. There' is not 
a single proposal which is placed before the Round Table Conference or 
accepted by the Conference which will deprive the Indian States of any 
functions which they aAl at present performing. Secondly, the Indian 
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St·ates do not propose to sacrifice even a' bit of the revenue which they 
are at present collecting. They do not sacrifice liny power or function, 
but on the other hand the proposals for :Federation are such that the 
Indian States are going to get representation in th& Federal Legislature and 
.also in the Federal Executive. The Indian States are also asking for the 
retrocession of t.heir territories, the retrocession of certain revenues' and 
.also jurisdiction. Under these circumstances, . I do not know why the 
Indian States should be at all hesitating; un the contrary they should be 
very glad that they are going to get power over British India, and if you 
go into details you will find that, although railways are going to be made 
Federal, it is the British Indian Railways which are to he Federal, and 
if the Indian States possess Hny railways, they are to be State railways. It 
is the British Indian Post Offices which are to be Federal; if there are 
any Post Offices maintained by the Indian States, they are to be controlled 
by the Indian States themselves. It is the British Indian currency which 
is going to be Federal. If any Indian State has its OWn currency, that 
-currency is going to be controlled by that State. It is the British ~dian 
revenue on Customs which is going to be federal~sed, if any Indian State 
possesses Customs revenue, that State, I am told, is to be compensated 
for the loss of that revenue. Under these circumstances, I do not know 
why the Indian States should at all hesitate. It is true that we hear in 
newspapers that certain States, especially those States which have got 
ports, are making a noise, that they do not propose to join the Federation. 
'Th(~ reason is obvious; they get revenue from Customs, and they want to 
negotiate with British India for compensation for that revenue. If they 
·at once say that they would join the Federation, their hands will be 
weakened. They are in a very. strong position and they are placed in 
·thAt strong position by the Britishers and by the Government of India or 
oat least by the British Government. It is the British Government and 
-the representatives of the British Parliament that stated that there will 
be no central responsibility in British India or in India unless the Indian 
States join in the Federation. That has given the Indian States the 
strongest position. They feel that there cannot be any constitutional 
reforms in British India unless the States agree to join. Under these 
circumstances it is quite natural that the States should dictate their terms 
to us. They have dictated their terms, and we under pressure and perhaps 
under difficulty have accepted, or at 'least some of us have accepted, 

'because there is absolutely no other way. 
Mr. President, the Honourable the Leader of the Nationalist Party also 

went into certain other details, such as the representation of Indian States 
in the FederAl Legislature. I quite agree with him that the Indian 'States 
are asking for representation in the Federal Legislature much more than 
they deserve, and there were voices raised in the Federal Structure Com-
mittee against the grant of that representation, and that question has not 
vet been finally settled. Then he also mentioned several other details of 
the constitutiori, such as, that no ministry should be dismissed unless a vote 
of A two-thirds majority is carried against. it. I myself do not agree with 

-RUC1-, 11 proposal. If a ministry cannot have 11 majority in the Rouse it 
eannot remain in power if it has got self-respect, and to attempt to k~e'P 
a ministry in ?Ower unless.there is a two,thirds majority against it really 
means that you are going to get a ministry which has abBOlut~T:v-n() seH: 
respect, because that. ~inistry. will not be able to carry its legislation in 
the House. That M~mstrywIlJ not be able to g't the suPPliesthich ifi 
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wants. Then, Sir, he also mentioned one or two other details into which 
I do not wish to go. 

My Honourable fri~nd Dr. J?eSouza rais~ the question of the. minori-
ties pact. I do not WIsh to go mto the details of that pact. I qwte agree 
with him that the Indian Christians have been let down in that pact, but, 
that is not the object with which I am referring to it. I refer to the 
minorities pact for this reason, that that pact makes no. sound proposal 
for the representation of the working classes. They make one proposal 
in that pact about the representation of various interests which perhaps in 
their view includes the labour interests. Their proposal is that each 
community, Mussalmans, Europeans, depressed claElSes and Anglo-Indians, 
should provide for their own workers as they Hke. Mr. President, this 
is not a statement which is likely to please either the Hindu or the 
Mussalman or the Anglo-Indian or the depressed class workers. In the 
first place if you accept the proposition that each comml:lni~ must provide 
for the representation of its workers, then I myself feel and 'many workers 
including Hindus and l\lussalmans feel, that their ranks are bound to be 
divided. Whatever the middle classes and the richer classes may desire, 
the working classes in India-and I speak in the name of the working 
classes. both Mussalmans and Hindus--do not want their ranks to be 
divided. We are at present working very harmoniously in our trade union 
movement. We have no differences as regards religion, because we do 
not recognise any religion in our economic questions. Mr. President, we 
feel that if we try to secure representation by various communities, our 
ranks will be divided. I feel that the representation of the working classes 
in the Legislature is a very valuable right for the working classes. But 
if you ask me to make a -choice between having representation in the 
Legislatures snd having the ranks of the working classes divided, I shall 
have no hesitation in stating that I shall rather sacrifice representation in· 
the Legislatures r~ther than have the working class movement divided 
into Hindus and M:ussalmans .. Mr. President, that is the defect of j-.be 
minorities pact. I quite agree that so far the work of the Round Table 
Conference has not yet been completed and there are stm several defects. 
But we all stand for the work of that Round Table Conference for one 
reason. and that ·reason is this. The time has gone by when the present 
constitution can work satisfactorily. The preseDt Government of India can 
only carry on its work by means of Ordinances, and I am sure the Govern-
ment of India themselves will agree that a constitution in which the 
Government have to carry on their ordinary work by Ordinaaces is not a 
constitution that is fit to last even for a day. We therefore feel that a 
Federation, which may be even imperfect, is acceptable to the present 
constitution and to the present Government of India. We want a change 
in the constitution. We shall be quite glad if we get a constitution which 
is very satisfactory to us, but even if we cannot get a constitution which 
is very satisfactory to us, we want a constitution which will make a ooanO'e 
in our presen~ Government of India. We know this Government of India 
cannot last even for a day. It can only function by Ordinances, and there-
fore although the Federation is an imperfect Federation, we will have to 
accept that Federati0"v' 

Mr. President., there is only one word more which I want to say. I 
have statea very olearly. that the present Government of India can only 
function by Ordinances and it is a wrong thing. It is perhaps an un-
pleasant thing for them that thev should continue in existence hereafter. 
Therefore the hest thing which the present Government of India and the 

• 
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British Government can do is to bring the new constitution into existence 
without any delay. Let there be no delay in the work of the committees; 
let there be no delay caused by any otlier matter, such as the decision 
-on the communal question. Let these things be done immediately and 
let the new constitution be heralded in without the least delay. Mr. 
President, I have done. 

Sir AbdUl B.ahim (Calcutta and Suburbs: Muhammadan Urban) : 
Mr. President, I am in agreement with Q great deal of what was said by 
the last speaker, who is himself a member of the Round Table Conference. 
He recognises that the Legislature in this country should be allowed an 
opportunity to express its views on the momentous constitutional questiona 
pending decision. But if I could understand the drift of Sir Henry 
·Gidney's speech, he seemed to resent any expression of views on the 
work of the Round Table Conference at all. Sir, I am ra.ther surprised 
thst a well-known Member of this Assembly should question the right of 
the A9Sembly to express its views and to criticise the proceedings of the 
Round Table Conference. The whole future of the Government in India 
igin the melting pot, including the fate of this Legisla.ture and other 
Legislatures throughout the country. That being so, it is inconceivable 

1;0 me why a proper opportunity should not have been allowed to us to 
express our views on the issuE',s now pending for legislation. Bir, after 
·every sitting of th~ Round Table Conference, an opportunity was afforded 
to the British Parliament to debate on the proceedings of that Conference. 
-'I'he proceedings of the two Conferences affect us far more intimately than 
they do Great Britain. and yet the Legislatures of this country have not 
been afforded 80 proper opportunity to discuss these questions. One should 
'have expected that the Government would take the earliest opportunity 
after each sitting of the Conference to place the proceedings before t.his 
House and invite discussion on the views expressed in those Confere~ 
'That not having been done, the only course left for us was to avail m;r-
!lelves of such opportunity as discussion of the Budget affords. It is nol 
the same thin~. In these discussions it is possible that we shall not hear 
the views of the Government of India.. They might take up an %tt~ 
1!aying, "The whole ma,tter has passed from our hands; it is in the 1i~n4~\ 
of the British Government and the British Parliament and we have tW 
-concern with it. Therefore this Legislative Assembly has no real concern 
with it". I do not know whether any members of the Government of 
india will take part in this discussion. Probably not. If not, we shall 
not know what their views are on the issues which are agita.ting the 
country. 

I am not· one of those who seek to criticise the personnel of the Round 
'!'able Conference, but I say it was unjust on the part of Sir Henry 
Gidney to suggest motives to the Honourable the Leader of the Nationalist 
Part~·. I hold it was wrong on his part, beca.use he must remember that 
on t.he break-up of the first Conference. we welcomed the delegates here 
in this House. and we did our best to help them in their further delibera-
tions. The Conference, however. has reached a. stage when it is necessary 
fn)' us. and we find it ext~emely desirable in the interests of the country, 
that. we should make a review of f.he proceedings of t.hese Conferences 
and express Our opinion on t.he subject. 

Manv of us at the end of the First Round Table Conference, when 
there was Q debat.e in this House. had doubts. l?I'ave doubts 88 to some 
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·of the prop0Si:lls, the tentative proposaJs that were made then. But we 
(Suppressed those doubts and en,?ouraged the members of the Round Table 
I;ollference to the best of {Jur powers to go on with the deliberations and 
Holve a. satisfactory constitution for the country.', Since then. 40wever. 
1 am constrained to say DO further progress has been made by the Con: 
ference. This is not my opinion alone; it is the opinion of eyerybody that 
] have talked to; it is the opinion of the Prime Minister and the Secretary 
of State themselves. In the Second Round Table Conference all that has 
been done on the important issues before it was to repeat the declaration 
that was lilade on the previous occasion by the Prime Minister. No 
definite conclusions have been reached on any of the important issues. 
When I heard Sir Henry Gidney.-I was listening to him with great aJten-
tion-I thought he would tell us what had been the decisions of the 
,Conference on the important questions that have been raised. the more 
salient points that have been considered there .. I remember well that the 
Prime Minister, when he spoke in Parliament on the results of the first 

-Conference, ~id more than once that everything was provisional; even 
now everything remains provisional. That is the position. I think the 
8ecretat·y of State, Sir Samuel !loare, made it quite clear in his speech 
in Parliament t.hilt no definit€ conclusions had been reached. If some-
t.hing happens, something else will happen. That is to say. if an all-India 
Federation is brought about, If a practical scheme can be worked out in 
that direction, then there will be some responsibility in the centre; but 
not otherwise. The matter is left there. Then a number of Committees 
h!i;("e come out to India and are touring the countI"y"':"the Franchise Com-
mittee, the States Inquiry Committee, the Consultative Committee, the 
}'ederal Finance Committee and so on. From what we have been able to 
gather from sllc-h reports of the proceedings of these Committees as have 
been published, there does not seem to have been any agreed decision 
arrived at on any of the important questions that were being considered 
by the Consultative Committee, which I believe is the most important 
CommiUee of all. On all important questions there has been no agreement 
and the matter has been left for the decision of His Majesty's Govern-
ment. There seems to be sotne sort of general idea tha,t the only possible 
solution of the constitutional position is to have an all-India federation, a. 
federation of what is known as British India wit,h what is called Indian 
lndia, that is, t,he India ruled byt.he Ruling Pi-jnces and Chiefs . . 

Now. I wish to remind the House of the fact, that the constitutional 
'jnqu,iry which began with the appointment of the Simon Commission was 
held under a section of the Government of India Act, section 84A, which 
applies on~y to British India, and the terms of reference as w~ll as the 
directions cont~ined in that seciion referred only t-o the need for a consti-
tution for ,Eritish India. That was the entire scope of the inquiry as con-
templated in section 84.-\ of the Government of India Act. I do not wish 
to read it; every Honourable Member is aware of and familiar with the 
provisions of that sect,ion. It is to nnd out how far the people of British 
India ha-1,e advanced in. education Rnd in other wavs to be able to carry 
(In a responsible Go.-ernm~nt in the country. If that were found in the 
negative, that is against them, t.hep there is an alternative also suggested, 
namel~·. t·') rest,rict responsihle Government in India. It was on that 
hasH;, and with t,hose terms of ,reference, that t·be Rimon Commission 
rameo\lt and toured india for two years, and with the help of the Central 

n 2 
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Committee and other subsidiary and auxiliary committees, they made 8. 
report. Whether that Report has been thrown into the wastepaper 
basket or not, as BuggeBted by one Honourable Member, or it is still a live-
thing, as Sir Henry Gidney says, I am not concerned with that. But that 
iB the only Report now before the British Government as regards the 
inquiry that was held under section 84A of the Government of India Act .. 
We know how this Round Table Conference was brought about. When 
the Simon CommisBion was appointed, most of the prominent politit:ians 
protested against itB composition, because it excluded all Indians from 
that body. There waB a boycott of the Commission, and the Congressoi 
course refuBed to take any part in it. Then after the Report was made. 
it was considered deBirable bv the British Governmeni:--I take it on the 
Advice {If Lord Irwin and the Government of India-that there sho~ld be !Po 
Round Table Conference. It was at that stage, fOr some reason or other, 
that the Princes were alBO included in the Conference. The Conference 
was held in London. The deliberations were followed by us with intense 
interest, and I must admit I was one of those whose imagination wa. 
seized by the proposal of an All-India Federation at that stage. Sir, we 
thought, at leaBt I thought, that what was meant was that the future Gov 
ernment of this country was to be handed over to the Princes and th~ p'eople 
of Eritish India and that there would be no further control of the British 
Parliament over the government of this country. That was why a very. 
large number of UB, if not all, were inclined to welcome the idea. It wa.s 
in a tentative stage, but eyen then we welcomed the idea, because it was 
worthwhile exploring whether it was possible to have ElUch a constitution. 

The second Conference in which Mr. Gandhi represented the Congress 
waB to come to grips with the definite iSBues involved in the idea of an 
All-India Federation. Sir, I am not concerned with what part Mr. Gandhi 
t00k, whether he was just.ified in taking up the attitude that he did, whe-
ther that led to the failure of the second Conference, Or even wheth~ the 
second Conference was gel1erally a failure or not, I am not concerned with 
all that; but what I sav is this, that no definite conclusions were arrived 
<!t on the important questions. That was. the position at the second Con-
ference, and we know how Mr. Gandhi was induced to take part in the 
second Conference, the Ir\yin-Gandhi pact and so on. When the second 
Conference waB o~r, immediately afterwards Ordinances, the nature. 
llharacter and the scope of which have been discussed in this House, were 
iSBued. Those OrdinanceB are still in operation, and I believe to-day we 
shall hear something of their operation in the city of Delhi itself. It is 
;n these circumstances that the constitution is being made. What is the 
reBult? I do say. so far as this country is concerned, the whole political 
atmosphere has become unreal, and vital oc·nstitutional issues are bein~ 
considered by the Committees now in India in a very unreal atmosphere. 
Even this House haB ceased to take itself seriously in the matter, not 
because it is not as keenly interested as ever in the future of the country, 
but because every one of us' feels that. it is idle f01' us to make any sugges. 
tionB or to diBcuss anything; everything will bE' decided over our heads, anel 
wha,tever we may Bay will be utterly ignored, perhaps ignored wi~ con-
tempt. . 

Now Sir. Mr. Joshi who was R Member of the Conference, and is 
perfectly familiar with i~ proceedings, far more familiBr than we outeiders 
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·can be, has pointed out the difficulties in the way of a Federation. He 
~'ays the attitude of the Princes or those who represent the Indian India 
is, "You give us. power over British India and we shall retain our power 
over our own territories and you shall not interfere with the administration, 
of our telTitories". That is shortly the position which Mr. J 08hi has SO 
graphically described just now. I for one run not opposed to the Princed 
taking part in our future Government, if I am convinced that their partici-
pation in that GOVErnment will redound to the good of India and will help 
us to advance. The question is whether we can entertain any such hope 
Dr whether a constitution such as is contemplated by some Princes or by 

'some representatives of the Indian StQtes is workable at all. 

Now, Sir, there are three parties in the constitution, that is, the people 
·of British India themselves, into whose future inquiry is being held under 
the Government of India Act, the Indian States, and last but not the 
.least, the British Government and the British people. Let us take the 
position as it exists, the actual facts and the realities of the posi~ with 
reference to what is called Eritish India and the Indian States. We and 
·iJur ancestors have been living for 150 years and more under British rule. 
That means we have been governed by a people used to llarlirunentary 
lnstitutions imbued with democratic instinats, and since the inauguration 
·of British rule in India, they have been taking pains to spread Western 
education and, to some extent, Western institutions. Everyone of us 
fl()m our childhood has been used to these institutions which have been 
~rafted on British India from the West, and we have been accustomed 
to what is called the rule of law. There can be no doubt, whatever our 

differences may be with the representatives of the British 
3 P.M. people here, we must admit that we have become so accu~ 

tomed to British institutions, to European institutions, which are 
mainly of a democratic character, that it would be impossible to expect 
'us now to change our mentality and to go back. What about the Indian 
States? Their government is government by personal rule. The people 
nave no voice in that government. It is the ruler who is the source 
of all law, the head of the administration; he can do anything he likes. 
Under such a system of government of close pel'BOnal rule,-I am not; 
decrying the chara{lter of that rule at all-no politics can grow, and I 

·do say without fear of any challenge that in no Indian State is there 
any such thing as politics,-even any newspapers. I know some of the 
bigger States, but whether the people there are contented or not, they have 
no politicaJ. life whatever. Thus, there are two diametrically opposed 
Rystems, institutions, mentalities, and I ask with all earnestness, is it 
possible to work them together under one Government 8·S it is propoaed '! 
I do not know what will happen, but I am certain of this, that in the 
immediate future the utmost confusion will prevail. You C&llllot bring 
together such diverse and opposed elements, and retaining their character 
intact, amalg-amate them into one Government. If it were proposed on 
one side or the other, "We are going to chang'S the nature o! our Govern-
ment. the natur~ of the institutions in which We have been brought up 
and to which we 'fare accustomed and bring it into line with the other side". 
t.hen I could understand that there WRS a onance of appro8ch, a chance 
of amalg-amation. But no. I do not think any of the representatives of 
British India has been Rsked, "Are you '9Iilling to introduce an elementl 
d autocracv in the Government to which vour affairs will in future hfl 

. subjected '!". But the Princes have made their po~ition quite cleltT,-thab 
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.they will retain intact, unaffected in any way, their internal sovereignty, 
\\"hi,,' means personal rule. If they are going to introduce any changes. 
iId;heir own territories, that they say is no concern of ours, that is, of 
the people of British India. They will do what they like. Therefore 
there is no real intention on the part of either party to approach the other 
and to devise something midway between autocratic rule and democratic 
Government. We want to travel along the path of democracy, as we have 
been doing for so long. I do not want to give up an iota of my liberty; 
on the other' hand, we want further d,evelopment of liberty of person and 
property, rights of association and meeting, and development of politice.l 
life in the country. Have the Princes shown anv incl;nation to allow 
political life to grow in their own territories? Sci 'far as I h~ve read the 
proceedings, they have not. Then, what do they claim? They claim 
one·third of the representation in the Lower House, half or at least 40 per 
cent. in the Upper Chamber, and they further claim representation in the 
executive. They want, as hns been pointed out by Mr. Joshi himself, that 
lit ·least two-thirds majority' must support a vote of' no confidence befora 
any minisUj' goes out. I ask-there are many Members here who are 
fami\.iar with: the working of the constitution which we have now in the 
pl'Ovinees under diarchy,-whether it is possible under those circumstances 
to change any ministry. ThemiIiistry will be an irremovable one just 
like the Government of the present. day. 

Now, Sir, let Us examine their case a little more clDEiely. One-third, 
the Princes want in the Lower Chamber. The Muhammadans of British 
India as well as the Inruan States-I do not know whether 1ihe Muham-
madans of Indian States had any voice except through their rulers in 
the deliberations of the Round Table Conference, but the Muhammadans, 
as we all know, want one-third of the seats. What is left? Two-thirds 
are gone. One-third is left. It is something ridiculous. It cannot be 
accepted by anybody. And you cannot work it. I challenge anyone to 
work ou'b a definite constitution on that basis. As regards the executive, 
they must be assured of representation in the e'lllCcutive, by Act or con-
vention, I do not know which. There'will be two divisions of subjects, 
federal 11\8 well as central,--central concerning British Indian provinces, 
because so far as the Indian States are concerned' they will be the 
(,'()Dcern' of the rulers themselves, we shall have nothing to do with them. 
Now, supposing that the members of the future Legislature wanted to 
move a vote of DO confidence iD the ministry on a central subject, the 
Princes or their representatives will have IQ vote. May I know why? 
How can they have any vote? And mind you, they must have a vote; 
otherwise, joint responsibility that is bargained for disappears. But we, 
;n British India, will have no voice at all in the administl'lation of the 
Indian States. Supposing the members of the future Legislature wanted 
to agitate on any important question of policy rega,rding customs. railways, 
courts; all-India, finance,' and they wanted to influence the votes of the 
representatives of the Princes. Will they be allowed to go into their 
t-erritory and agitate there? I am sure they will not. No Prince will 
allow that. Now, is that the sort of arrangemlent which you expect the 
people will accept? No doubt you are hearing no voice now. All voices 
h.ave been stifled. The Congress. who have been the most voeal people 
in the country, their voice has been removed. The Legislature is left 
with matters which are of very little importance and their voice is of' 
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little account. But the thousands of Congress people will not be in iail 
for ever, and the temper even of moc1el'8rtes like ourselves may not be 
always the same I8S it is. Anyway when the constitution is framed, it 
has to be worked,and then is it going to· be worked in the atmosphere of 
Ordinances? Surely the Ordinances will have to be removed. There 
will be freedom of expression then. I do not know who started this id~a. 
of an all-India Federation; I have tried to a~ertain this from many 
friends, but no one has been able to give me that information. ·It· was 
sprung upon the country all at once when the first Round Ta.ble Confer-
ence met and speeches were delivered there. I do not say that it is not 
an alluring idea. Some .day or other, it may materialise, but at present 
when the Conference :is faced with these difficulties, I do not see that 
any answer has been given, and I do not know whether there could be 
any agreement on these outstanding questions. 

Then, I come to the third factor in the constitution· th~t is the British 
people as represented by the European community here. N~tur:all)' they 
are anxious from their point of view to have as many safeguards as possible .. 
It is prop~ed that the Governor General: not the Governor General in 
Council, is to have spec~81 powers, not merly emergency powers, but 
special powers in addition. What these speci~l powers will be have not 
been defined. We know to some extent what the emergency powers are. 
Those powers are to be retained. That is the proposal. Then there 
must be financial safeguards, and the Viceroy is to have power for borrow-
ing to save the credit of the country by balancing the Budget and so 
on. The question of balancing the iBudget has been before us, and we 
know how Budgets are now balaneed. The Viceroy is to retain speciaJ. 
powers to balance the Budget. We c~nnot be trusted with these tasks .. 
We are not a responsible people. We have no stake in the country, but 
the Princes undoubtedly have. Why 08nnot they be trusted? They 
cannot be trusted either. Then there are to be reserved subjects. These 
will be defen!,e and foreign relations. So you have three distinCt classes 
,:>f. subjects, Federal and Central subjects, reserved subjects and specill,l 
powers of the .Governor General. We all know how difficult it ·has been 
for us to .work diarchy .. What is going to be the name of this new con· 
stitution-triarchy? (An Honourable Member: "Anarchy.") Whether 
it is triarchy or anarchy, whatever the name, this is the constitution 
which is propounded and foreshadowed. Who can work that? I should 
like to know how many Honourable Members are here who can boldly 
~ay that they are equal to the task. Then, Sir, what about the relation 
of the Princes to the Crown or what is called the question of para-
mountcy. From the very first day of the Round Table Conference, the 
Princes h,ave been very loudly protesting against the parAmountcy of the 
Cro"l-"D being interfered with. What is the meaning of that~, The para-
mountcy of the Crown, as I understand it, is exercised through thp-
Political Department. I should have liked some of the Princes to tell 
me whether they are so fond of the Political Department that they do not 
want to part with it. On the other hand I have heard in private ('on-
versations tha\·that is the very first thing the~- desire ·to get rid of. That 
is not in .the proceedings of the Conference. If tha.t sort of paramountcy 
is not to be retained. then t,he British Government mus!; be prepared to 
remove all their Residents and Political Agents. Are they going to do 
that. and d~ Government really think it is in the interests of the people 
of those States that Residents and Political Agents should be removed 
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altogether or their powere should be taken away though. vested in the 
Viceroy? If it is vested .in the Vicerqy, it must neoessarily be exeroisd 
by the Secretariat of the Department conoerned through agents. Now, 
has that question been fully and properly considered a,t the Conference, 
and has any conclusion been reached? Supposing the Princes remain 
under the paramountoy of the Crown under the same conditions as now, 
and they nominated one-third of their representatives in the Lower House 
and 40 per cent. in the Upper' House. Will not those nominee~ be at 
the beck and oall first of all of the Princes,or rather of their ministers, 
.and then of the Political Department? Who wUI ultimately prevail, we 
.all know. The Princes may profess not to know. What is the difference 
'between that and the present system of diarchy? As a ma,tter of fact 
we are better off now. We have many quarrels with Honourable Members 
opposite, but at any rate we deal with men whom we know, with 
whom we have been dealing, who have been working in British Indi,s, 
.and whom we can tell face to face what we think of them. Under sucb a 
system as is envisaged, where will be the possibility of all that? I venture 
to assert that s system like that will be much worse, Sir, than the 
present. (Heal', hear.) Mr. Joshi thinks it will be good for the Princes, 
I am afraid I cannot agree with him. It will not be good for the Princes 
e~her. The Princes will be plunged into a struggle of which it is very 
<lifficult to see the end. The result really will be, as I have been saying, 
that there will be confusion all over the country. No oonstitution like 
that can be worked smoothly, and the enactors of the Government of 
India Act of 1919-the British Parliament-were wise enough to confine 
their attention to British India alone, because British India alone has 
'been progressing along certain lines, and what we want is the natural 
development of the way in which we have been going. Mr. Joshi asked, 
what is the constructive proposal? To my mind, Sir, the constructive 
proposal is perfectly clear. Legislate first for British India. I am aware 
there are a number of commOn subjects--subjects in which the 
Princes are interested and will continue to be interested. They are being 
dealt with now, I take it, by the Government of India mainly in the 
Political Department. Some disputes arise but I have heard of arbitrations 
\\'hich led to satisfactory settlement of those disputes. Why must we 
!Change all that? Why plunge into darkness? Cannot we proceed along 
these lines? Have a constitution for British India; then have a Council 
if you like where representatives of the Chamber of Princes, and the Legis-
lative Assembly of the future will meet and discuss and try to come to an 
nnderstanding: If they cannot, the further course would be quite easy; 
:vou would leave the ultimate decision to the Supreme Court, or to the 
-Viceroy if you like; I have no objection to that. Sir, that is thE> easy 
'wayand that is what was suggested, I imagine, by the Simon Commission; 
'and I understand that there is a very ·large body of Princes, I think of 
Central India and Kathiawar and the Western States, who are searching 
for a solution along those lines. If you do that, there ought to be very 
little difficulty. At any rate what I do submit is that a search for 8. 
constitntion on the lines which have been suggested at the Conference 
is not likely to lead to any fruitful results. We have already wasted a 
.considerable time over these constitutional deliberations. The Simon 
.commission started I think some time in 1927. Lakhs snd lakhs of the 
.country's money have been spent. There were two Conferences. A 
number of Committees have come out. Sir, you know what the net 



TBB GBNElUL BUDGET--LIST OF DEMANDS. 

result has been on the country. There has been unrest, agitation, intense 
agitation. Why? Becau~e no decision has been arriv~ .at. The sooner 
you can arrive at a decision, th~ better undo~b~edly will It be for ~ll ~he 
parties. (Hear, hear.) J submit. one propositIOn. Let the .co~stltu~lOn 
be 88 simple as possible. Do not mtroduce unnecessary complications mto 
it. If vou do that, then the constitution will work, and nobody's real 
interes~ will be injured. 

This leads me to the question of responsibility at the centre. I think 
-everyone is convinced that, without some responsibility at the centre, the 
oonstitution really cannot work. If you say, "Have fully autonomous. 
-provinces, but leave the centre, the Central Government, absolutely ir-
Tesponsible-Iet the responsibility 11t the centre rest only in the hands of 
officials without any responsibility to the Indian Legislature", then I say 
it cannot work. We know the present state of things, and that will be 
the state of things in the future. 

Now what are the difficulties from the British point of view? Let us 
.see that. Defence, we are all.6g1"eed, should be a reserved subject until 
the Army is lndianised substantially, which must necessarily take time. 
"Then foreign and political relations will be a reserved subject. We do 
.not quarrel with that. Then what remains? Finance. Undoubtedly 
·that is a very important subject; and unless finance is made responsible 
and unless the Legislature has the final say in all questions of fiIllUlce 
.affecting the country, then in that case the same ·difficulties as We are 
now experiencing will go on. Sir, as regards safeguards, I do not think 
any definite proposals have been made; if we knew what were the definite 
points on which safeguards are wanted, and if we found that on those 
points the interests of the country would not be injured by these safe-
:guards, that those safeguards would not hamper the future development 
of the country, then in tha.t. case there would be no difficulty for us in 
accepting such safeguards; but if it be proposed that the :financial safe-
guards must be such that on all important questions--for instance, 
currency and exchange-the Legislature will have no voice or no effective 
voice, that the economic development of the country must wait and must 
take the second place so that the commercial interests of Great Britain 
in India may have the upper hand, if it is the idea that there is a conftict 
between the commercial' interests of Great Britain and the economic 
development of India, then in that case it would be very difficult for us 
to accept such safeguards. But I do not think for one moment that there 
is any real inconsistency between British commercial and trade interests 
and the economic development of India. If you frame and conceive vour 
safeguards in that spirit, yOl' will have our fullest support. Such a ·con-
Rtitution as I have just suggested may still of course be objected to on 
th~ ground that t,here will be dyarchy. But that cannot be helped at 
thIS stage; but make the rules such that dvarchv can be worked as 
-smoothly 88 possible. No doubt it will have ultim~telv to give wav to 
one uniform system of government at the centre: you ~lUSt be prePared 
fo; that. ~y that time experience .during which this dyarchy has lasted 
WIll be avaIlable to y0U. Now I WIsh to put it to mv Indian friends at 
the Round Table Conference and point out that the real resson whv thev 
:\ooepte~ . a;n an-India federation waf: that. without it. there would' be no 
~8porullbIhty .at the centre. I. ~ant them to take their courage in both 
hands and pomt out to the Bnbsh people that there is no sense in this. 
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Why put in these restrictions, limitatioQS and conditions? Supposiog" 
fQE ins~ce, the subjects of Education, Health and Industries, which are· 
now in the hands of Indians, l8l"e made responsible. to the Legislature, is 
there any danger of the system not being worked properly or that the 
Government will not be stable? I submit all such fears are groundless. 
Sir, I must make it perfectly clear in concluding that I am not one of 
those who think that nothing~ood has come out of the British connection 
or that we want to cut off the British connection. I have never said 
tl;J.a.t and n,ever thought of it. I do think, that it would be disastrous for 
t,he country if there be a sudden disruption. It must end in confusion 
nnd anarchy. But short of that, people must be allowed to advance 
along ~he path on which they have been IQdva~cing, and India must have 
a proper status,' and the only status possible for India is that of a Domi-
nion, the most important Dominion in th.e British Empire. 

'l.'he Honourable Sir George Rainy (Member for Commerce and Rail· 
~'ays): Sir, I do not propose to speak for more than a very few minutes, 
Honourable Member.- will no doubt realise that on this particular cut it is 
not possible fOf any Member of the Government to adopt the usual proce-
dure and to deal 8eriatim with the varbus arguments and views advanced. 
I do not know whether the House will recall that, when. the proceedings of' 
the first Round Tab-Ie Conference were under 'consideration last vear on a' 
motion. which I moved myself. that the Parliamentary papers l~id on the 
table regarding the Round Table Conference be taken into ('onsiderntion. 1 
compared. myself to the local magnate whostarls a foot-ball match by 
klcking off, and having said so much I sat down. 

\Vhether I am on this .occasion more like the referee who blows the 
whistle at the end of the game, I cannot say, but at any rate, I have no~· 
had the honol,lr of initiating this discussion.' 

I was a little surprised' that 'my Honourable friend the Leader of the 
Independent Party complained that the House had had.no o~portunity for 
discussion because I remember very well that last year we were approach-: 
ed on the subject by the Benches opposite. In the first instance the late 
Mt:. Roy moved a Resolution that the papers be laid on the table. When 
on behalf of the Government I at once agreed that' that should be done, 
it was then settled by mutual' agreement that there should be a discussion 
on the motion of which I have just reminded the House. But, I do not 
recollect that this year anybody put down any Resolution on t~is subject, 
or that 1 was formally approached from any quarter of the House and asked 
'to allot time. I do not know that any practical inconvenience ari:;;es from 
ithe fact that the matter has been brought up on the estimates; because 
last year it was found, on the whole, the best course to discuss the matter 
on a colourless motion which has much the same effect as a token cut. 

I have listened, Sir, with great interest to the discussion which we have 
heam. I was a little bewildered, I mu"t say, by the speel'h of thp Hon· 
ourable the Mo.ver, because afte! he had entered rath:er fully into t~e his-
tory of the subJeCt, I was left, like my Honourable friend Mr. JO.shl,com-
pletely at a loss to know exactly what the practical plan was whlch he re-
commended for the consideration of the House. Tha.t speech was followed 
before lunch by-I will not call it an nltercation-but Ii. cert~in ex~~~ge 
of compliments ,betweE.'n the Anglo-Indian lion and the Indlan-Chnstlan 



THE GENERAL BUDGET--LlST O~ DEMANDS. 1981 

lamb. I am glad to S8:' that their intercourse did not eoo in the absorp-
tion <:>f ~he ~amb b;y, the lion, and I hope that it may prove a good augury 
for the relations of the two communities in India in the future constitu-
tion. 

I wiII certaiIily undertake that the discussions which have taken place 
wiII be CODVeyed to His Majesty's Government. I wish to make it clear 
that there is no desire on the part of the Government of India in any wa.y 
to strangle discussion on this subject, !lnd we recognise that this House is 
fully entitled to discuss it. But, I will also add this that w1ten. after th"p 
Hor"tourlible the Mmrer sat down this 'morning, an interval of 30 .seoonds 
passed before any Member rose toO follow him, I began to doubt whether 
the House was quite as anxious to discuss the question 88· at; . one time I 
hfld supposed it to be. That, Sir, I think, concludes' /loll that I can usefully 
say. ann I repeat my promise that today's proceedings will be forwarded 
to His Ma.jesty's Government for their consideratio,n. 

I , 

Sir Oowaaji .Jehangir: Mr. President, lest it may be said 'that'nobody 
got. up within 30 seconds, I rise to do so. although I had no intent,ion of 
speaking. Mr. President,my friend the Leader of the Nationali8t Party 
who introduced thiS motion g-ave us past histon' and I was rat.her sur-
prised to see empty benches to listen to his words of wisdom. 

Mr. If. ¥. ~0IAi: Why surprised! 

Sir OowlBji .Jehangir: Well, Sir, the sum-total ~f his' criticism in the 
beginning was that ever~'(jne, including' Lord Reading, could not have 
been' acquainted with the past constitutiorial history ofl;ndia since at least 
1917, for if they were, the history of the. last two yeilrs would h,9."e been 
'~'ritten differently. Personally, I can only express my regt'et that my 
Honourable friend ,was Dot a member of the Round Table Conference and 
that according to his own version "'e shou1d have had a constitution by 
now, or even perhaps a year ago. Whether that constitution would have 
lasted for himself, to bless today, I am very doubtful. But l£'aving that 
aside, there has 'been considerable, and,' I may say rather unnecessary. 
criticism of the work done for the last two vears. Mv friend, Dr. DeSouza, 
said that it had brought forth two monste",. One "'as the l\finorit;· Pact. 
but he does not seem to realise that that Minority Pact had nothing directly 
to do with the Conference. It was an arrangement made by certain mem~ 
bers of the Conference outsid~ the Conference. He went on to explain 
why he called it a monster. It was a monsoor because hi8 own communit:-
had not got the lion's share. Well, Sir, I call that rather exaggerated 
langlJage to describe lin agreement as a monster because he does not happen 
t() have the share he expected. Then he criticised the representative 
character of the delegates of the Round Table Conference. We all know 
that they were nominated by His Majesfy's Government. Nobodv baR 
ever pretended .or contended that it was anything else. But, I under-
stand that my'm:onourable friend represents the Indian Christians in this 
House. Has he been elected? He is a nominated Member. and with all 
the strength and emphasis in his power he claims to repres~nt the Indian 
C~ristians in this House ~o-day. Considering his own position. I think he 
DUght ha~e reflected a lIttle m()re before he called into -question the re-
presentatIve character' of the Round Table Conference; 
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Dr. r. X. DeSouza: May I point out that it was not the representative 
character that I called into question, but really their method of work. So 
far as I remember that was what I said. 

I I 
Sir Cowasji Jehangir: What he really said was difJerent. His memory 

,is a little faulty. He said the Members to the Round Table Conference 
were not elected, nor is he to this House. I venture to suggest that he 
might have treated the real representatives -:>f his community who were at 
-the Conference with a little more respect. I further ventme to suggest 
that if he had been an elected "Member he might have spoken with some 

justification. 
I : , . 

Dr. r. X. DeSouza: I said nothing in derogation of anything that had 
been done by the representative of my community at the Conference. All 
1: said was that he was helpless like a lamb in t.he presence of lions. He 
was a victim of force majeure. 

I I 
Sir Oowasji Jeha.ngir: But what he did implv was that the representa-

tive of his community let him down. Let that pass. 
What was it that the Conference accomplished on the second occa-

sion? I quite realise, and no one realises more than those who were pre-
sent, that on the whole we might have been able to accomplish more than 
we did. We fully realise, and I think every one realises, t.hltt no definite 

.conclusions were arrived at. But the great difference betwep.n the 
first Conference and the second Conference was that at the first Confer-
. ence the policy laid down was the policy of His Majesty's Government, 
which was after all, although His Majesty's Government, in a minority 
in the House of Commons. The Becond year saw that policy of advance 
confirmed by the House of Commons with a huge majority of COnSeT'T9-
tives and that was the main achievement of the second Conference. 

Let me once more revert to my Honourable friend Dr. DeScuza t() 
illustrate a point. He said let the Government carry out their polic:y. 
They have told us how far they are prepared to go. Now, let them go 
ahead and frame a constitution without further consultation with the 
people of India, and he made bold to say that thE' pl'Ople of India would 
accept it. What authority had he to say that? But the point that I want 
to make out from that statement is that had it not been for the Round 
Table Conference, His Majesty's Government would never have had an 
. opportunity, would never have been able to lay down a policy for India, 
would never have been able to announce how far they were preparea to 
go, and how far they were not. That was the gain and that was ,,-hat waf; 
accomplished by the second Round Table Conferenee. 

It mav be that the restrictions and the reservation£:; they have laid 
.down rna; not be acceptable to all of us, but one would imagine from the 
speeches ·delivered here that the chapter had been clos~d. The financial 
safeouards are still under consideration. Even the questIOn of the Federa-
t.ion !:'is under consideration. I have no doubt t.hat when two men sit 0Ppo-
sit.e to each other to settle an important matter in which both are interest-
-ed, they do not always Ja.y all their cards on the table. We know that 
the Indian Princes have made certain demands, we also know that the 
representatives of British India have contested those. demands_ I am 
llOt going into details, but I must say that the chapter 1S no~ c~osed. We 
"have not got an Upper and 8. Lower House with 1\ huge rna)o'Mty of ml>" 
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whom we will no~ trust. We have not ye. got an Upper and Lower House 
with 40 per cent. and 30 per cent. Indian Princes' representatives. All that 
is being considered. '.rhere willb~ time enough, but until we refuse to 
, .. oncede those. demands and until we continue' to point out, and our argu-
ments are bemg heard, that such a House would not be fair to British 
India, I think my Honourable friends may hold their souls in patience JOI' 
a little longer. We fully realise that one-third representation of my friends. 
the Muhammadans, and one-third representation of the Indian Princes will" 
leave very 1ittle for us who happen to be after all in the majority. - . -

An KoDOIlJ'abie Kember: But are you in the majority? 
j : 

Sir Oowasji lehangir: Yes, I am in the majority. Surely it did not 
require anybody here to remind us of that ver,Y unfair position. But we 
have not yet, as far as I know, conceded those demands. I trust that our 
friends in the Committees will see that they will not agree to any consti-
tution which on the face of it will be unworkable. But as mv Honour-
able friend Mr. Joshi pointed out t,hat rather than continue to live in a; 
land which is governed by Ordinances and which looks as if it is going 
to be continued to be ruled b~' Ordinances, it is worth taking a little risk 
here and there to get a new constitution as soon as possible. 

I realise that time is flying, and there are so many more questions that 
have been referred to which would really require a reply. But I am notl 
going to undertake that task. All I can say is that the problem before 
the country is not an easy one, and if the scheme of Federation has great 
attractions and is being studied because it has great attractions, that study 
is justified, because you are never going to get a real self· governing India.. 
unless you hRve a Federation; and I do not know how many Honourable 
Members of this House realise that without a Federation in India, you 
can never hope to get control over your fighting forces,-<>ver the Army. 
It is only with a Federation, that there can in the future be a prospect of 
this House having control over the Army. And if for nothing else, is it riot 
worthwhile trying to persevere to get a constitution-:-may be 10 years or 
15 years or even 50 years hence,-which still holds out prospects of hav-
ing a rea] self-governing India? That lS one of the main re3.80nS why 
not only the Consultative Committee, but every one of us, should try to· 
persevere in trying to attain what looks most difficult but may become pos-· 
sible,-a federated India. 

There is just one more point that I should like to allude to, and that is 
.he question of finance. The financial question is now being studied by a 
Committee called the Federal Finance Committee; but it is extraordinary 
to find that on that Committee there is not one representative of British 
India. That is a Committee which is working out the destinies of the pro-
vinces and India with regard to finance, on which the only Indi9.n repre-
sentation happens tc be two gentlemen £rom the Indian S~ates. Tha.t 
Committee is to adjust the financial relations not only between the centra 
and the provinces. but between thE' new Indian federated States and the-
centre. Sir surelv when that Committee was being appoint-ed, a little 
more foresight mi~t have been used. I do wish that Committee every 
success notwithstanding its constitution. I do sincerely hope that the,v 
will be able to evolve a scheme that ma:v bear examination. but it doe!' 
Fot.art ,rlth II. handicap in not having on it a single representative Ot 
:British India. 
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_. PJiIIl4-': Sir George Schuster. 

"I'Il8 KonoUl'&ble Sir George SchUlter: Sir, I do not wish to exercise 
-my right of reply 

Sir Hari Sm&h Gaur: Sir, I ha'V'every few minutes in which to reply. 
I hav~ been confronted with a batter:.' of Round Tablers,Sir Cowasji 
Jehangir, Mr. Joshi and Sir Henry Gidney, all of whom seem to have 
be.en three brothers in the dock chained together and trying to secure their 
liberation from the accusations that have been made against them. But, 
Sir, let me give them this comforting assurance that I have made no 
charges against any of them. What I feel and what I wish to repeat -.f< 
that what we want now is an immediate advance in the centre within the 
spirit and letter of the present constitution and that we want with the 
least possible delay a final constitution, whether it is with federation or 
\\;thout it. That, Sir, is the sum total of our demand. I have no doubt 
critidsed the Sankey Federation scheme; I have pointed out also that 
since then there have been, at any rate, half a dozen other schemes. There 
i;:; the Patiala scheme, there is the Central India cum Western India 
scheme, there is t.he Indore scheme, there is the smaH Princes' scheme 
and there is the nondescript scheme. (Laughter.) In the midst of this 
-confusion I feel that the Government of India should use their good offices 
in prevailing upon His Majesty's Government that, before the cloud of 
this controversv of federation lifts, there should be an advance in British 
India on the basis of a federation of British India., and that a point of 
contact is possible, and might be established with Indian India through the 
medium of a Council such as the Statutory Commission have recommended, 
such as the Central India and Western India States have recently promul-
gated and such as the Central Committee itself had recommended. If. 
-therefore, federation is a distant dream, if federation is at the present 
moment impracticable, I beg to ask why should His Majesty's Government 
wait for the completion of that federation? Sir, there is a feeling ahroad 
t.hat His :l\fajesty's Government are thinking of introducing provincial 
ll.utonomv. If I have raised this debate and if Honourable Members on 
this side of the House had more time to speak, I and thev would have 
joined our voices in infornling His Majesty's Government that"nothing short 
of responsibility in the centre will satisfy the immediate wants of the people 
of this country. (Hear, hear.) Whatever advance you may make in the 
provinces, whether you call it provincial autonomy or provincial responsi-
bility, it would not only be inadequate but unworkable so long as the 
Governor under the present constituti,on is subject to the direction, supeni-
sion and control of the Government of India. and the Government of India 
iu their turn are subject to the supervision, direction and control of the 
Secret.ary of StatE;) in Council. These difficulties were seen by the present; 
Prime Minister in the speech from which I have freely quoted, and it is 
the present Prime Minister's speech of that day that I wish to recall and 
'which I wish further to wish the Government of India to recall for the 
nurpose of showing what the;\' should have done in 1921, and which though 
Jl\te the\' mav still do as. a temporary measure before a final constitution 
:8 threshed o"ut by the British Parliament. That, Sir, is all that we 
demand. That is all that we have been asking: and the Honourabie 
Members on the opposite benches must have known that throughout the 
length and breadth of this country all voices have joined in asking that 
there should he a progressive realisat.ioll of responsihle government in the 
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eeatre, progressive in the sense that it does not lead from point to point 
but that there is a steady growth and that it grows of its own momentum 
and organic power. That is what we want and that, I submit, is how 
the Government of India Act of 1919 should be construed. And, Sir, if 
I have spoken on this oceasion, it has been with the single purpose of 
arawing the attention of the Government of India to the requirements of 
my country on this occasion. Within a few minutes we shall be launched 
into a discussion of another topic, that topic which the Government of 
India know must be distressing them as often as it comes up directly or 
indirectly, for discussion. Sir, nothing is more painful to us than to refer 
·to that topic; but tht> fact is that we and the Government of India 
would be able to fivoid t.hese distressing contingencies if the Government of 
India were to press upon His MaJesty's Government one 'bold advance, one 
bold step forward in t.he direction of liberalising the constitution as we 
have asked and further to push on with the ultimate constitution that 
might be settled for the Government of India. 

I am afraid, SIr, I shall not have the time to reply ':0 my Honourable 
friend Dr. DeSouza, but I am perfectly certain-and I feel happy-that 
my Honourable friend Sir Abdur Rahim has amply dealt with the question 
of the Round Table Conference. He has also pointed out that the scheme. 
as it is settled by the first and the second Conference or by the Consulta-
tive Committee, would in the end be unworkable. Then, Sir; Mr. Joshi 
has lent his support' to the ma.in theme of our arguments. As regards 
Sir Henry Gidney, he is Sir Henry Gidney and nothing need be said about 
.him. 

JIr. PresideDt: Order, order. The House wiII now take up the motion 
for adjournment. 

MOTION FOR ADJOURN.MENT. 

EXCESSES OF THE POLICE IN DEtHI AND DESECRATION OF THE MOSQUE OF 
KUCBA RABM~N. 

!fr. ]I. JiasWood Ahmad (Patns and Chota Nagpur cum Orissa 
Muhammadan): Sir, I move that the House do now adjourn. 

4 P.M. Before proceeding with the main question of the violation of 
-san41tity of a mosque, I would like to give the history of the occurrence 
on Saturday last. Mv Honourable friend the Home Member may correct 
me if he finds' any ma.tter incorrect. . 

According, to my information, R day prior to this occurrence, that is, 
on FridRv last. Mufti Kifavatulla, Pre!'!ident of the Jamiat-ul-Ulema-Hind 
after his' Juma prayer in t·he Juma Masjid, started from the Mosque and 
went towards Queen's Gardens to hold a meeting there. All that the men 
with him were .doing was occasionally calling" Allah-o-Akbar", which means 
God is the greatest of all, also calling "Islam Zinda Bad". This peaceful 
gathering or proce~ion reached .the Queen's Garden ~nd sat there.. Bef<?re 
ai't~· speech wa!'l made or any Illegal act wa~ commItted, a certam polICe 
officer tried to' rush towards Mufti Kifayatulla and then some disturbance 
t.ook place. There are twoversio1l.R of the following. nalTation: some say 
t.hat. the officer was running to warn ·and others say that he was running 
to arrest the Mufti Sahib. However, there is no denial of the fact that 
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up to the time of the lathi charge the Mussalmans were peaceful and no 
speech was delivered up to that time. On presumption only actions were 
taken and many people were inJured and the :Mufti Sahib was arrested. 

Then, according to the StateBman, the mob was shouting slogans: a 
lathi charge was made as a result of which a man named Abdulla had to 
be taken to hospital:' five or six others received injuries; the Jathi charge 
effectively dispersed the crowd and Mufti Kifayatulla "'as arrested: three 
other men who were also taken into custody were later released. In the 
whole story, I do not find anything to show that the gathering was nOl 
peaceful. I will here add that the slogans were "Allah-o-Akbar", "Islam 
Zindabad ", "Sarhad ki Azad Tahqiqat Karo", and "Ordinance W apas 
Karlo". The Statesman also does not make it clear what were the slogans: 
it is quite clear that these slogans were not very objectionable or fit for 
any notice to 'be taken of them. 

Now:the occurrence of Saturday last begins. A proceSSion started from 
the Juma Masjid shouting "Allah-o-Akbar", "Islam Zindabad", etc. By 
the omera of the Magistrate, the banners were seized at the clock tower, 
and a minute later lathi charges were made by the police. No fault is 
mentioned hete also. Then a sort of disturbance started on Saturday and 
passers by fled in different lanes about which the Sta~eBman says, (tIlis is 
the main occurrence): 

"At three o'clock a procession numbering two thousand under the instructions of 
'he M.jlis-i-Ahrar 8tarted from the ~uma Masjid shouting different slogans. The 
procesaion passed through Chowri Bazaar, Hauz Qazi, Lal Kuan, Farrash Khans, 
Fatehpuri and had reached the Clock Tower when, it is understood, on instructions 
from the City Magistrate a police official seized the banners. A mio'ute later the 
police made a lathi charge on the crowd .which by now exceeded six thousand." 

Here a]so there is no mention that there was anything not peaceful, rather 
the only fault mentioned is that the mob exceeded six thousand. It is 
alleged that these lathi charges on innocent and peaceful citizens infuriater. 
some Muslim boy. J do not· want to discuss this at this stage, because 
the case is under trial. However the crowd fled in different streets aDd 
police chasing them reached to the mosque in Kucha Rahman. Further 
the StllteBman saya: 

• "The City Ma,gistrate saw stones being! thrown from the mosqne though the mosque 
authorities deny It. The police entered the mosque and made a lathi charge iD8id~ 
it. They then went to the top of the Masjid and dispersed people who were standing 
there. Bome slight damage was done. Five people were arrested inside the mosque." 

The official version also is that brickbats were thrown from inside the 
mosque. I challenge the Treasury Benches on this point, to prove tha t 
brickbats were thrown from the mosque. There issbsolutely no window or 
door towards the lane from which brickbats could be thl'9wn from the 
mosque. I myself went today to see the mosque and saw that there was 
absolutelv no hole towards the lane from which brickbAts could be thrown. 
Many other Membera also have seen the mosque. The lane is to the 
west of the mosque. It is known to you, Sir, and to every one else 
that there are no windows or doors in the westem wall of a mosque. It 
is quite clear and known to every Mubammadan that in the western wall 
of a mosque there can not be any window or door. Tha.t is the ease with 
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this mosque in question also. In another place the Statssman also ~~ 
in this way: 

"As the lathi charges were going on BOrne brickbats, stones and earthenware were 
hurled at the police from a house adjoining the mosque in Kucha Rahman, a by.lane 
in Chandni Chowk." 
So it is clear that no brickbat was thrown from the mosque, rather it was 
thrown from some adjoining house: it might be possible, Sir. The police 
who were making lathi ch&rges rushed into Kucha Rahman and rushed intQ 
the mosque. The main gate of the mosque was closed by th~ Muazzan 
that the crowd might not come in, but the police broke the door. I myself 
saw about hundred spots of lathi charge on the door leaf. The peaceful 
Muazzan and some other Muslims who were inside the mosque for A8ar· 
prayers were beaten, Wazu pots were broken, glasses of lanterns were 
·smashed, and the police entered the mosque with shoes on. Is this not a 
barbarous mentality? Whatever may be said by the Honcurable the Home 
Member ah9ut the position and plan of this mosque is only hearsay and 
it Ca.Illlot satisfy me. I have myself seen the position of the mosque. The 
facts are clear, that brickbats cannot be thrown from the mosque, and a$ 
the same time there were no brickba.ts in the mosque. The mosque was 
in perfectly good condition; the floor is paved with stone everywhere and 
t.here was no possibility of having brickbats even in the mosque. 

From what has occurred in Delhi during the last three days, it appears 
that the a.uthorities, and especially the police, are bent upon making 
mischief in the garb of restoring law and order. It has been pointed out 
repeatedly that they should first ga.uge the situation and then ta.ke action 
with a view to ease the situation as far as possible. But contrary to this 
the police are bent upon committing as many excesses as they possibly 
can, and for which there can be no justification. The greatest cause of 
complaint to the Mussalmans is that the police entered- the mosque in the 
Kucha Rahman by forcibly opening the doors, smashing the window panes 
and breaking the earthen pots there. To whatever school of thought the 
Mussalmans may belong, they cannot possibly tolerate even for a second 
the violation of the sanctity of their religious buildings. During the past 
few years there have been hundreds of examples where Mussalmans have 
resorted to every means in order to uphold the honour of their religious 
places. May I enquire from the Treasury Benches, what right the police 
had in entering a religious place of worship and causing damage to it? 
The Government and the authorities are fully aware of the fact that the 
Mussalmans are always ready even to shed their blood to keep up the' 
sanctity of their mosques and other religious buildings. It is a well-known 
fact that anything that touches their ~eligion goes to their heart. But in 
spite of this, the police resorted to this, which has greatly injU1'OO. the 
feelings of every Mussalman in this country. I cannot possibly understana 
how the police, knowing what the consequences of their actions would be, 
did a thing which the Mussahnans will never tolerate. 

Mr. President, unless the Government punish those who are found 
guilty, after due enquiry, of thus entering the mosque and thereby in-
juring the feelings~' of the Mussalmans, and compensate the mosque 
authorities they will never sit at rest. I warn them to do this at once 
in order to avoid any further trouble, otherwise the responsibility will b$ 
theirs. If I win or lose this motion, it will not change the situation at 
all. I did not move the motion to carry the day, but I wanted to warn the 
Government in time. I warn the Government to respect the religious 
feelings of an communities in India, to respect all the plaaes of worship 

'B 
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and sacred ple.ces such as Mandirs, Gurdwaras, Churches, lmambaras, 
Karbalas, Mosques, and graveyards, etc. I urge upon the Government to 
hold an independent inquiry very soon, to compensate the mosque authori-
ties and to punish the responsible men who will be found guilty. Mr. 
President, India is an Asiatic country; for Indians religion is above all. 
We can bear all sorts of hardships; we are prepared to sacrifice O'ur wealth, 
our children IIIld even our very lives, but we .cannot allO'w anyone to 
interfere with our religion or to desecrate our mosques or other places of 
worship. YO'U can play with O'ur blood but we cannot allO'w you to play. 
with our religious sentiment. 

Sir, with these words I mO've. 
fte llonourable Sir .James Orer&r (Home Member): Mr. President, 

when I first had intimation that my Honoura.ble friend proposed to move 
this motion, I could not but feel that he did 80 under a complete mis-
apprehensiO'n O'f the facts. I ha~'e, Sil', been keeping myself in very close 
touch with occurrences in Delhi during the last two or three days, fo~ 
the scenes O'f disorder which have occurred have been matters which have 
given both the local authorities and to myself some very considerable 
cause for anxiety. That being so, I have, from day to day, been receiving 
from the authorities of the Delhi Administration information as to what 
actually occurred: and today, as the HO'nourable gentleman appears to 
have relied almO'st entirely upon a Press repO'rt for the facts which he 
has recited, I think it would be proper on my part to' take the earliest 
opPO'rtunity O'f placing the House in possession of the facts as they have· 
been repO'rted by the responsible O'fficers of the Delhi Administration. 
I will deal first with the occurrences on Friday, the 11th March 1932. 
This is the report of the City Magistrate, a well known and highly respected 
Muslim Officer: 

"A procession, organised and led by Mufti Kifayat Ullah, started from tbe Jams; 
Masjid at about 3 P.:Mi. and reached the Clock Tower at 4 P.X. where I, Mr. 
DeGale, S. S. P., A. S. P., Mr. Bwli.htawar Ali, and R. B. :Malik Devi Dayal, Deputy 
Superintendent of Police, were present with the police force. The processionists num-
bered about 3,000 to 4,000 and they were shooting at the top of their voice "lnqilab 
Zindabad", "Dow"! with Ordinances", "Government Ba-rbad B 0", etc. Just enter-
ing the Queen's Gardens., the crowd stopped for a moment and shouted defiantly at us. 
Tlie leaders then asked the crowd to proceed onward and they accordingly went to the 
g;ound behind the. Town Hall, where a meeting was arranged. This meeting con-
Sisted of a gathermgof about 2,000 people, and the rest of the crowd, numbering 
about 3,000 to 4,000, were standing behind the bedges and were watching the show. 
Mufti Kifayat Ullah took his seat on a Municipal bench lying there. As soon as the· 
people in the crowd took their seats in the meeting they again shouted tbe same anti-
Government slogans, "lnqilab Zinda bad" "Government Barbad Bo", etc. It 'was tben 
announced to the gathering tbat if they continued to shout anti-Government slogans 
or any speech were made to promote the object of an unlawful aSlSOCiation, they would 
be dIspersed. Thereupon some 40 to 50 people who WNe sitting in t.he centre of 
the crowd shouted back "We sball, we shall; disperse us if you like." The meeting 
was then dispersed with' a light lathi charge by the police. A man from amongst 
the crowd also assaulted the S. S. P. with the bamboo of a banner. Some policemen 
who saw him assaulting the S. S. P. intervened. The 8. S. P.'s head was saved by his 
Topi. Mufti Kifayat UIlah stuck to bis bench a;nd did not move from there. He-
was cousequently arrested. The injared man was sent to the hospital at once ...... " 

It Will be observed that only one injury was caused to a man who made 
& very dangerous and violent assault on the BaniO!' Superintendent of 
Police who was saved by the prompt intervention of the men under his. 
oommand. 
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I now pass on, Sir,. because, I think, it is important that the House 
should have the fullest account of the facts, and I trust that you will if 
necessary give me a slight latitude over the time normally allowed, to the 
rel)()rt of t·he City Deputy Sup{lrintendent of Police on the events of 
Satmday the 12th March: 

"A procession under the auspices of the MajJi&.i.Ahrar, Delhi, started from the 
Jama Maijid today at about 3 P.lII[. About 2,000 Muslims joined it. About 3,000 
spectators also accompanied it. They were carrying two red flags and three p1acard& 
on which was inscribed "Long live revolution, Mufti Kifayat Ullah Zindabad". etc. 
They were ahouting "Inqilab Zindabad", "Govel'DIllent be ruined", "tyrant Govern-
ment be ruined" "Martyr. of Peahawar and Frontier zindabad", etc. The proces-
sion after passing through Chawri Bazar, Hauz Qa,zi, La! Kuan, Fatehpuri, reached 
the Clock Tower at about 4 P.lII[., where I, along with the City Magistrate and the 
police force, was present. The processionists were very much excited and were 
Routing anti-Govel'DIllent slogans. The banners and placarda theoyo were carrying 
were seized by the police under the City Magistrate's order and the procession was 
disperaed after it had been declared unlawful. A person, reported to be a resident. 
of Hauz Qazi ilaga, stabbed two of the constables and was arrested on tho spot 
with a knife in his pOasealRon. One of the constables received a serioua injury on 
the right side of the chest". , 

The House will note these facts in view of the suggestion made in the 
Press report quoted by my friend that the conduct of this gathering had 

• been strictly peaceful. 
The report further say:s: 
"He was removed to the Hospital at once. A good many of the proceuionists, 

who bad entered Kucha Rahman, started throwing bricl bats on the police. The 
police then dispersed the crowd in the lane and when they were coming back, a 
good many brickbats· were thrown at them from the balcony of a room above a 
mosque. Some policemen got on the balcony through the common main entrance of 
the mosque and dispersed these men. In the meantime, the B. B. P. also reached 
the spot. The rifte of one of the police armed guard, which was in Chandni Chowk, 
went off accidentally in the air." 

I mention that, because there has been Q widely prevalent rumour thafi 
firing had been opened by the police and serious casua.lties had occurred, 
which is dispersed by the report of the S. S. P. No casua.lty resulted from 
this accidental discharge. 

"(Note 'by S. S. P. "I checked all ammunition on my arrival and found that 
ouly one round had been fired. The Head Constable concerned said it was an acci-
dent while loading"). The police returned to the Kotwali at about 7 P.M. 

It'is reliably learnt that the man who stabbed the constable had come with the 
intention of stabbing Bub·Inspector Abdul Wahid. I 

. Foot constable Bhagwat Singh, No. 448, posted at New Delhi police statiou, woo 
was going towards Hauz Kazi in a tram car in uniform was asSaulted by some MuaIimB. 
He received BO~ slight injuries. 

One Mr. G. A. Heron with his wife was coming from Khari Bacli on his motot 
cycle. When he reached the corner of Fateh Puri he was struck by one of a crowd. 
On receipt of this information the police wu sent ·there to disperse them, but the 
crowd had disappeared. 

Later information was received that some tram cars were stopped by some men 
in front of Katra Nil and Ballimaran." . . . . . 

"The police were .ice sent there and dispersed the crowd. Besides the above 
constables SODle other constables alao received injuries. The condition of one of the 
constables whc. was stabbed with. a knife is somewhat ~erious. A ca~e under ~ection 
307 Indian Penal Code haa been registered against the .assailant." 

I do .not· propose, though' r·have· the reports 'in my hand, to 
IICcountof what ~curred yeste:rday; that is, Sunday, the 18th. 

:read an 
Ass8ulf;s. 
B2 
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did continue to take place, and the atmosphere is still tense, but I trust 
that it will shortly subside. I may at this stage make this observation, 
that while a mood of great tension and .,excitement is unfortunately still 
prevalent in some parts of the city, I trust that if the debate on this 
motion is proceeded with, ,any Honourable Member who takes part in it 
will be very careful not to say or do anything which might add to ~e 
tension and possibly lead to very unhappy results. 

Now, Sir, I propose to deal more' fully with the incident relating to the 
mosque, because I realise that both the Honourable Member himself and 
all the gentlemen on his side of the House, as indeed I may say, evel"Y.. 
Member of the HOllse, will be greatly concerned with any question in 
which a suggestion is made that a place of worship, of whatever creed or 
whatever religion, has been wantonly desecrated. But I propose first to 
make some comments merely on the police action which has been referred 
to" in the first part of the notice of motion. The reports which I have laid 
before the House have been very carefully scrutinised by the higher officials 
and responsible officers of the Delhi Administration, and I hm fully con-
fident that they can be accepted as reliable and trustworthy accounts of 
the events to which they refer. I think that no candid judge will be. 
prepared to deny that in circumstances of great danger and difficulty the 
police officers concerned and the other mpmbel'B of the Delhi Adminis-
tration acted with the greatest restraint and discipline. Now, Sir, I come 
more particularlv to the incident relatin~ to the mosque. I have here a 
report by the Senior Superintendent of Police himself who came on the 
spot almost immediately after the incident referred to by my Honourable 
friend. This is his account of the matter: 

"Having arrived in this small lane from which stones were being hurled, the 
police were dispersing the crowd in the lane when" from a small balcony-" 

It will be evident from the other report I have read to the 
House that this balcony lies over the mosque itself: 

"-another shower of stones was thrown upon them. The men-who were mostly 
from the police lines and not "well acquainted with the city-turne!1 and charged up at 
the atone throwers on the balcony. The direct way to do 80 wa.s to enter a gateway 
which proved to be also the gateway to a very small mosque, and from the court 
yard of this mosque they found a staircase leading to the balcony from which· atone, 
had been thrown. It is very unlikely that any of the police realiaed at the time tbt. 
there was any (lueation of entering a mosque. The entrance (this is an important. 
fact} is a common entrance to both the mosque and the house in question. Inspector 
Fateh Mohammad Khan and Sub-Inspector Abdul Wahid were present, though not 
with the advance party of police who firat entered. 

This was a mixed batch of police, of whom the ma.jority were Muhammadans. 
It is true that they were wearing shoes"-(he is perfectly franl" in the matter) "but 
they entered the mO!Que courtyard lInwittingly; but, beyond that, nothing that 
could possibly be alleged as desecration occurred. 

The action taken was to bring the atone throwers down from the balcony aDd to 
~,them oft. I 

The lane or kucbs was littered with bricks and stones where they had been hurled, 
80 the S. S. P. JaW, on his arrival, and a number of police had received minor in-
juries and bruises." I 

That, I think, is a perfectly reliable account of what actually took place, 
"and if it is a question of the general policy of the Government of India, as 
indeed of all Governments in India, in this matter-though I eRn hardly 
suppose that that could really be in question-I cannot do better than 
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quote from a ... tatement recently made by the late Viceroy of India, Lord 
Irwin. What he said was this: 

"Since the advent of British rule it has been a lixed tradition of the GovernInent 
of India to recognise and respect the sanctity of places of worship. This policy has 
been faithfully and continuously .pursued; and I need scarcely dwell on the numerous 
aets of Government which testify to it; f~r they are ~elI-k.nown to y~>u. S~fl.ice 
it to say that the kind of acts I have in nund. a.re the InclUSion. ?f special. prOViSIon 
for their protectior. ill the penal law, thil contInuancE' under British rule, m favour 
of many shrines, of jagir.s, grants and muafis originally granted by . rulers of the 
faith with which they are connected, and the elaborate arrangements w~lch are made 
for the comfort and convenience of pilgrims to the places theY' hold III veneratlOn. 

This attitude has not been dictated by reason of self-interest, but springs from 
genuine conviction. It is a cardinal i~m of policy; and the spirit whkh underli~s 
jt is expressed in the proclamation of Queen Victoria relating to the freedom of relI-
gious beliefs, a passage from which I may quote to you: 

'Firmly rel;mg ourselves on the truth of Christianity, and acknowledgin~ with 
gratitude the solace of Religion, we disclaim alike the Right and the desire to. Impose 
Our Convictions on any of Our SUbjects. We declare it to be Our Royal Will and 
PleaSure that none be in any wise favoured, none molel<ted or disquieied by reason 
of their Religious Faith or Observances; but that all shall alike enjoy the equal and 
impartial protection of the Law.' ....... . 

Let me assu.re you that I and my Government stand steadfast in those oonvictions 
We regard as matters of the first importance the protection of all communities in the 
free exercise of their religious beliefs and the preservation from disrespect of the 
sacred places which they hold in reverence. My Government will, in future, as 
in the ps.st, be scrupulous in condemning and preventing any action which may give 
genuine offence to religious sentiments or interfere with the use, for purposes of 
worship of sacred buildings, by whatever community they may be venerated. 

Nevertheless, I must necessarily attach to thi.s assurance a qualification which 
you yourself recognise as just. Indeed it is the essence of the matter that a. 
sacred building should be devoted and preserved for the purpose of worship. All 
men condemn as unseemly the misuse of a building set apart for the 'service of GC'd 
for the purpose of giving provocation or committing excesses. While Government alway .. 
desires to respect the sanctity of places of worship, it must be a point of prir.ciple 
that the public should not hy any action detract from, or sully, their sacred 
oharacter. " 

Now, Sir, from the facts I have recited-and I will conclude my re-
marks in two minutes-it is clear that, in so far as the police entered the , 
doorway of this mosque, it is a common doorway, and that they were 
greeted with a shower of brickbats. It is quite clear that no disrespect to 
the mosque was ever intended. A large number of the police party were 
themselves Mussalmans. Two of the officers immediately in charge of 
the party were themselves Mussalmans, and I think that that will be 
accepted as a reasonable assurance that no deliberate disrespect was in-
tended to the mosque, and that in fact, no act of desecration took place. 

Mr. E. Ahmed (Rajshahi Division: Muhammadan Rural): What about 
the smashing of the lantern mentioned by the Mover? -

- The Honourable Sir .James Orera.r; I have no information about the 
smashing o~ a lan~ern. I am perfectly confident that the official reports 
on the subJect whIch I have read out to the House give a trustworlhy 
account of the tlti1tter. Taking, then, the series of incidents to whicll 
my Ho~ourab!e !ri~nd has referred on the day previous to tbis OCCUlTence, 
and taking thIS InCIdent itself, I think that the House will be prepared to. 
recognise .that the Administration of Delhi and their officers were con-
£rqnted with a danger of very great difficulty indeed, in which one tactless 
act, and what is more important, the slightest failure to discharge their 
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duty, might have resulted in a very great catastrophe. My own view is 
that the action which the police and the Magistrates had to take through-
out these unfortunate occurrences-now, I hope, rapidly drawing to a. close--
was carried out in a spirit of great devotion to duty, and of the strictest 
discipline and restrain., and with a desire, in carrying out their duty, 
to inflict as little injury 8S possible.. That, I submit, is the verdict which 
the House ought to pass on this motion. (Applause.) 

Kaulvl Sayyid KunUia Saheb Babadur (South Madras: Muham-
madan): Mr. President, you are alive to the fact that I generaJ.ly end my 
speech with a Persian couplet, but today I will begin my speech with' 
Persian couplets, so that they may give cogent advice to the Government. 
The first runs thus: 

"Bitar8 az ahe muuooman ke ',angame dua karde" 
Ijabat az dare Aug bahre istigbal mi ayed". 

This is the advice given by a Persian philosopher to the then Government. 
It means, "Be afraid of the intense and heartfelt feeling of the oppressed, 
when they give expression to that feeling and want to launch a complaint 
before the Supreme Court. The angle of acceptance comes in advanc~ 1i9 
take it to the Divine Durbar'''. This is an occasion when the House cannot 
expect me to give expression to my feeling with restraint, and I hope ,you 
will pardon me. I am one that attaches great importance to religious 
affairs and there is our Christian friend the Home Member who tries to 
sssure us that they who represent the Christian Government also attach 
importance to that fact. The Home Member said on the 1st February 
1932 that the powers given to the agents under'the Ordinances are being 
administered and exercised with strict discipline and utmost moderation 
and restraint. I will refer the House to his exact words. He said: 

"It is the view of the Government of India, a view fully shared bv the Local 
Governments that these extraordinary powers (he refers to the powers under the 
Ordinances) must be administerecl (not will be) with strict discipline, RS I ~ald and 
with the utmost restraint and moderation and it is in that lIpirit that they will COD-
tinu9 to be administered SO long as they may unhappily be found to be necessary." 

Sir, the Mover of the Resolution began his speech with what transpired 
on the 11th. So I need not enter into any details regarding it. The 
meeting on the second day was with the object of protesting against the 
high-handeaness of the police who, Without warning the people to disperse, 
began toi belabour them, so much so that they were about to belabour even 
Mufti Kifayatulla Sahib, the President of Jamiyatul-Ulema-e-Hind, Delhi, 
who is hel.d in great esteem by the whole Muslim public. But for his 
1IOn, who offered him shelter by falling upon him, he would not have es-
t1aped a lathi charge. He is a. lean and aged gentleman who is not keep-
ing good health. The Home Member also might have seen him j but un-
fortunately he does not attend Govemment parties. Such a gentleman 
was about to be belaboured, and one Maulvi Abdul Halim Sahib Siddiqi, 
who was about to propose the Mufti Sahib to the Chair, and who was 
fiitting by his side on a bench, which is described as a municipal bench, 
was al'.tually bela.boured. I have seen with my own eyes the wounds he 
has received in his left h",nd. Bir, the Jamiyat-ulema and Maj1is Ahrar 
&reorganisations that are politico-religious and they have nothing to do 
with the Congress civil disobedience movement. What they wanted on 
thil oe~ion was to request the Govemment to withdraw the e>rdinances 
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and to per~t a. committee to go to the North~West Frontier Province to 
make an independent inquiry, so that .the communique issued from time 
to time by the Chief Commissioner who is about to be made Governor of 
.the Frontier Province and the several statements made by the reliable 
gentleman belonging to that province may be gone into deeply and a 
sifting, honest and indeJ>endent inquiry may be made by them whi~ will 
. strengthen the hands of the Government also to 1\ great extent lf the 
.allegations against them are untrue. The Government have not been good 
enough to grant this mild request. Even th~ Moslem Conferenc·e at the 
-meeting of the Working Committee held recently has passed a Resolution 
requesting the Government to constitute an independent committee to 
present to the N. W. F. to go into the question afiecting the Province. 
These are the requests that the above organisations also are making. 
They have not taken to the civil disobedience movement. But they may 
be driven to the necessity of so doing hereafter. 

Sir, as regards the mosque referred to both by the Mover and the 
Home Member, I am in possession of a photograph of the mosque, which 
will dispel all doubts of even the Government. It shows the gateway 
which was broken inte by the police on the 12th. It is 0. double storeyed 
mosque. Our friend the Honourable Member has confounded the balcony, 
which has been set apart for the Congregation leader (Imam) and the 
mosque. The balcony referred to by him is'a smail room, but there is a 
balcony which is a place of worship above the lower building. It is a 
.double-storeyed building. Our friend might have taken the trouble of 
visiting the place which is not far off from here. Even now it is not too 
.late for these gentlemen or the Members of the European Group or other 
non-officia.l Members to visit the place and satisfy themselves as to 
whether sacrilege has been committed by the police or not. The explana-
tion of the Government has been propounded with grea.t sagacity and tact-
fulness in order to throw dust into our eyes. This moming I visited the 
mosque to make a sifting inquiry and to see those who were actually 
belaboured by the ponce. When a student was reciting the Koran there, 
-he was belaboureCi to such an extent that he fell unconscious over the 
holy Koran itself and it fell down. It is astonishing that a civilised Gov-
-ernment can tolerate all this. But can we put up with such things, Sir, 
any longer? If there was actually anyone who stabbed a constable, it is 
said the police have arrested him, and if he happens to be ~he real 
culJll9.t, let him be brought to book and dealt with according to law. • But 
how are the police justified in entering a mosque with shoes on, I cannot 
imagine, or how this kind of high-handedness can come to pass here. If 
my Honourabllf friend will. take the trouble of visiting the mosque even 
now, he wil~ see that there is a balcony set apart for the Peak Imam 
who is an aged gentleman of 70 years, a Maulvi, a professor of the Arabi~ 
College here, and even the balcony occupied by the old ¥aulvi Sahib has 
received a lathi blow-fortunately for him he was not charged: with a 
lathi, but one can see the number of glass panes broken. Now if my 
Honourable friend, the Home Member-who is to retire soon-will take 
the trouble of s~ng the balcony, he will see the Iantems broken the 
·doors damaged, etc., etc. ., 

:.r. Claya Prasad 8Jngb (Muzaffarpur cum Champara.n: Non.Muham-
madan): Give it to the Btates1J1.am to publish it. . 

:.a:. PNeid8ll": Order, order. The Ho.ourable Member knows that on 
.an adJournment motion there is a time-limit of 15 minutes. 
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Jlaulvi Sayyk. Munua Saheb Bahadv.: Had I known'that, Sir, I would 
have finished my speech long ago. 

1Ir. PresideD": The HonourabJe Member has four minutes more . 

• aulvi. Sayyid Kurtua Sa,heb Bahadur: The Statesman, Sir, w~ th~ 
forerunner of the statement which is made by the police officers and 
endorsed by the Honourable the Home Member. My Honourable friend 
Mr, Arthur Moore will excuse me for saying so. The S~a!esrn(J,n, <laj;~_d ~ 
13th March, says: 

"The crowds who were stoning the police-'and not who were alleged to havp. been 
stoning the police'-from a mosque were BOOn dispersed, and several arrests were· 
made." 

I see of course my Honourable friend has been misled by his reporter. 
He may also take the trouble to go with me and satisfy himself as to whe-
ther there is any physical possibility for any man to throw stones from 
within the mosque. There are huge buildings in front of the mosque. 
The mosque itself is located in a. narrow lane on Kucha Rahman. The-
word "kucha", my Persian-knowing friend, the Honourable the Home 
Member, need not mistake for a big street: it is a narrow lane. Then, 
Sir, had there been any stone-throwing, as reported by the police officer, 
those that were arrested must have been-not only might have been, or 
should have been,-but must have been dealt with according to the law, 
but they were let off after a few minutes by the same officer. If the 
allegation be true, where was the necessity for letting off five or six per-
sons who were arrested from within the mosque? They were actually 
let off. So, Sir, the case which my Honourable friend, the Home Mem-
ber, haa tried to make out cannot stand for a moment. It has fallen 
through and it cannot but fall through. So I would request even the Gov-
ernment, Members to sympathise with these grievances, which, Sir, have 
much to do with various unfortunate matters today. Today they dese-
crate a mosque, tomorrow they desecrate a temple, a third day they dese-
crate a Gurdwara., and so on I· What is the use, Sir, of reading out the 
Queen's Proclamation; we have read that over and over again .• Do tas· 
Government act up to the terms laid down therein? That is the ques-
tion. (Loud Applause.) So, Sir, I shall conclude my speech also with 
the .following pregnant words:j ,~ 

"Bitar8 az ahe muuooman ke lumgame dua karden 
Ijabat az dare hug bahre iB#qbal mi ayed" .. 

"For the stability of any Government it is quite necessary that it should st;e that 
no COm.J:Dunity wmchhas a religious bend of mind is injuriously affected and its· 
religious feeling .unded"" 

With these words of warning and advice I resume my seat. 

Mr. Qaya Prasad Smgh: Sir, I should like to offer a few observations 
on this motion; and my only justification for doing so is that I was an 
eye-witness to. some of the incidents related here by some of the previous 
·speakers. Sir, I went to the city yesterday and tbe day before in the 
evening. But before coming to the incidents of which I have been 8 
persoaal eye-Mtness, I should like to refer for a moment to the speech of 
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my Honourable friend, the Home Member. It was very refreshing to find 
my Honourable friend giving an assurance to this House that he has put 
himself in the closest touch with the incidents which happened in the city 
during the last three or four days. I would like to know from him whe-
ther he ever took the trouble of visiting the scene of the occurrence, and of 

-witnessing the mosque in question. Evidently, Sir, he has not seen the 
-mosque, and he relies upon the information which has been supplied to 
.him by his subordinate officers who in fact are the accused in this case, 
and who cannot expect tnat their version must be accepted as Iie(i~snnly 
true by this House or by the country outsine. (Hear, hear.) Sir, during 
the course of his speech my Honourable friend was interrupted, and asked 
whether he saw the lantern broken in the mosque; and my Honourable 
friend not having seen the place of occurrence could not reply. Sir, 1 
saw the mosque, and the lantern that was broken. I should now like to 
refer to that part of the speech of my Honourable friend in which he has 
stated that anti-Government slogans were shouted by the people who had 
assembled in the Queen's Garden for the purpose of holding a meeting. 
My Honourable friend the Mover of this motion hr!s quoted extensively 
from the Statesman, and so far as I can remember, the Statesman does 
not refer to any anti-Government slogans having been uttered at the 
meeting. Everybody knows, Sir, the attitude of the Statesman with regard 
to incidents like these, and the 80ft comer it has for the Government: but 
I have failed to notice any sort of reference made to anti-Government cries 
at the meeting. 

Kr. O. O. Biswas (Calcutta: Non-Muhammadan Urban): That might 
have been due to "softness" for Muhammadans I 

Kr. Ga.ya Prasad Singh: I have in my hand, Sir, wother paper, the 
Hindustan Time8, from which I make this one quotation: 

"Exactly at 4 P.M. all the officers headed by Mr. deGale made their way [.() the 
place where the meeting was beiRg held. Sub-Inspector Abdul Waltid communi-
cated to the people assembled that if in the meeting anything was said against the 
Ordinances, the meeting would be declared unlawful. The conveners had hardly 
time to reply when some among the audience replied that they would speak again8~ 
the Ordinances., This was the signal for a severe lathi charge on the audience." 
. IiJ was not the light lathi charge as stated by my Honourable friend, 
the Home Member. Sir, I proceed further: .-

"The armed policemen who were standing by ruBhed to the scene of the m£etin~ 
.and began showering lathi on the crowd. People ran in a panic, but the Police chased 
them on all sides for .many furlongs. Many people received injuries." 

This na~ation of facts also does not refer to any anti-Government cries 
that are saId to have been raised by the people. Mufti Kifayatullah Sahib 
who, I understand, is the President of the All-India Jamiat-i-Ulema., was 
B?"ested; an"tl. he was marched off to the lock-up. This gentleman occu-
pIes a very hIgh and honourable place in the Muslim world. I have no 
doubt that when my Honourable friend Maulvi Shafee Daood-Nagri gets 
up to speak on this motion, he will pay a high compliment te the position, 
which the Mufti Sahib occupies as the President of the Jamiat-i-Ulema-;' 
because I rememJler some years ago , 

llaulvi Mubammad Shafee Daoodi (Tirhut Division: Muhamma.dan): 
It is dragging an irrelevant matter into this question. 

Mr. Gaya Pruad BiDgh: Can I not refer to you? 
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Mr. President (The Honourable Sir Ibrahim Rahimtoola): Order, order. 
The Honourable Member should address the Chair. 

Mr. Ga~a Prasad Singh: Sir, my Honourable friend Maulvi Shafee 
D~d-Nagn-he c0In:es ~m a village called Daood-Nagar in m own dis-
~ct of .Muzafl'arpur ill Bihar-used to swear by; the name of tte J a.m.i8.t. 
1-Ulema, I and the name of Mufti Ki£ayatullah. That is why I said ;,: •. ~: • 

, 
lIaulv1 1I~&mmad Shafee Daoodi: I object ~o this sort of speech of mv 

Honourable friend. -

Mr. Gaya Prasad Singh: I therefore ~ought, Sir, that mv Honourable 
friend had B'till some respect and regard for this gentleman. -

:Mr. President (The Honourable Sir Ibrahim Rahimtoola): Why is the 
Honourable Member bringing up the name of Maulvi Shafee Daoodi 80 
often in his speech? If he holds any :views he will give expression to 
them. 

Mr. Gaya Pr~ SiIlg4: However, I will proceed with the subject-
ma.tter of this motion. . 

Yesterday in the evening I went to the city, and I had a keen desire 
to see the mosque. I went up to the front of the mosque, but I was h~. 
tating to go inside it. Amongst. the crowd. t.hat were colleot.ed there, three 
or four respectable Muhammadans asked me whether I wanted to see the 
mosque. I replied that I would like to if they had no objection. I ~d theQl 
at the out-set that I was a Hindu, and I did not know whet.her I @.ould be 
allowed to go inside the mosque. On being taken into the mosque, I took 
off my shoes as every body else who enters into a mosque has to do. I saw. 
the remnants of broken ea.rthern pitchers littered all over the place, and it 
was represented to me t.ha.t. they were the vessels from which our M:ussalman 
friends do WaBu or the ablutions before performing their Nama.. Some 
glass panes were aJso broken. I was led upstairs into a. room. There I saw 
fj. big lantern which was hanging down. It was also broken and smashed.: 
It. was stated to me that a boy who was reading the holy Koran was 
assaulted and beaten as well as a few others. I also saw the lathi marks 
on the adjoining wall. It was represented to me that the constables who en-
tered into the mosque with shoes on had battered down the gate at the en-
trance of the mosque, and when they went upstairs another panel of doors 
was oalso broken down which I s!ltw with my own eyes. It was stated to me 
that the posse of constables who entered were led by Sub-Inspector Abdul 
Wahid. Sir, this was what I act.ually saw with my eyes. Then I went 
into the neighbouring gali which is called Kucha Rahman, and ~er~ I was 
told that a shopkeeper who deals in laces and other things, out of the 
fear of the police ran away, and the police carried away t.he bundle of t.he 
laces with them. The fact that I am not drawing upon my imagination 
will appear from a short statement which has appeared in the vernacular 
paper called The Ka:umi Gasette, dated t.he 14th March, 1932, in which iii 
is stated that the shopkeeper fled out of t.he fear of the police and. the 
police carried away his gathri (bundle). The police pursued the people 
from the Clock Tower right up to Ballimaran and administered l"thi 
blows on them. I saw,' Sir, many ·people running awayiil pmic in 
Kucha Rahman, and I was a,lso I8.sked to run away wit.h th~m. (Laughter.)' 



MOTION FOB AD.J01JBNKBNT • 1997 

.But I chose the opposite course. I said to myself: "Let me take a 
little bit of risk and see how things go on". I went on to the main 
thoroughfare; and on the other side of the road near about the red building 
of the Town Hall, I saw a large posse of constables running after people 
and chasing them at random and beating some of them. I quietly went up 
to them, but I did not talk to anyone. I am very thankful to the Police 
that, although I went so near them, I escaped unhurt. Sir, ~hese lathi 
charges of the police constitute a very disquieting feature in !he situatign 
at the present tiI;ne. This policy has been adopted by an order, I am 
afraid, which has emanated from the Government of India and which has 
been communicated to all the Local Governments. for guidance. Sir, Gov-
·emment apparently think that the nationalist activities of the people would 
be subdued and cowed down by the threat of these lathi charges and the 
policy of terrorism. Sir, I have nothing to say about the Police, which is 
a mercenary force. I am sure it will be as ready to tum against the Gov-

.amment at one time as it is ready to support them now. But, I am afraid 
·Government will be mistaken it they think that these lathi charges are 
going to subdue the people. The Congress manamvred the whole position, 
and it has succeeded in its attempt. The Congress wanted to pu~ the Gov-
ernment in the wrong. The Congress thought that the flagging zeal of the 
people would be aroused most effectively if the Government adopted a re-
pressive policy against them, and the calculation of the Congress has come 
true. I beseech the Government in their own interests and in the interest 
-of the country, to refrain from indulging in a policy which may have disas-
trous consequences. To-day, Sir, it is the Hindus who are subjected to 
these lathi charges, and tne Government relies upon the Mussalmans and 
members of other communities to support them. TomQrrow it will be the 
tum of the Mussalmans, and the Government will rely upon other com-
munities. Sir, it has been said by a well-known statesman, '''You can fool 
some people all the tiIp.e, and all people for some of the time, but you 

·cannot fool all the people all the t.ime". (Cheers.) 

JlaulVi Jlubammad Shafee Daood1: Sir, in the short space of time, we 
have to discuss this motion for adjournment, I want the Honour-
able Members of this House to concentrate their attention on the 

most important question out of all that has been described here. I 
submit there are lots of incidents which happened during the two days 
-of which we have heard the description, but the one which took place on 
Saturday when the mosque was desecrated was the most important of all 
questions. It concerns every Honourable _ Member of this House, to 
whatever community or religion he might belong. I would therefore 
confine my remarks to this question. I would have finished a.fter saying 
that, but for the provocatior.. which my Honourable friend, Mr. Gaya Prq,sad 
'Singh, gave me which, however, I would not take it in that light. . 

5p.lII. 

There is no denial of the fact that the mosque was desecrated . 

•• The JIDDoarable Sir lam .. OIerar: I take strong exception to the state-
ment that the mosque was desecrated. . 

¥aulvt .• nbammad Shafee Daoodi; The Honourable the :ai:>me Member 
'has so far admitted that some of the policemen entered the mosque with 
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their shoes on. He has admitted that. He has further admitted that 
a few men were arrested in the mosque. So far it is admitted. We have 
got information that those few men who were arrested were released soon 
after arrest. The ,further information that we have got-and I do not 
doubt it at the present moment,-the further informat!on is that the 
door of the mosque was shut from inside and the police broke open the 
door. There are signs of the door having been broken open. It is not a 
myth which I am saying, it is a fact, the broken doors are there. The 
police entered the mosque, there ~s no doubt about that. Now, of course, 
the fact whether they belaboured the men who were inside the mosque 
or not, that is not admitted by the Honourable the Home Member. Also, 
there was a student who was reading the Koran, whether he was disturbed 
at the time of reading the Koran or not, that is of course not admitted 
by the Honourable the Home Member. But the very fact that the police' 
entered the mosque in the WlB.y they did is a desecration, and I would ask 
the Honourable the Home Member to consider whether the police had 
any justification for that act. Now, as the Honourable the Home Mem-
-ber has said that the crowd was being dispersed and some of the men 
in the crowd fled towards that lane and some of them entered the mosque. 
God knows what had happened, but it appears that the police thought 
that some of the crowd haa entered the mosque, and when they entered 
the mosque, they closed the door from inside. Now, I would ask the 
Honourable the Home Member to consider whether there was any neces-
sity to follow the men and to pursue them inside the mosque. 

The Honourable Sir lames Orerar: Because stones and brickbats were 
l>eing thrown from the balcony on to the police below. 

J(aulVi ](ubammad Shafee Daoodi : The Honourable Member has 
already said that. I must say as regards the throwing of brickbats, that 
it is physically impossible to throw any brickbat from the mosque on to 
the people or the police who might be passing through that lane. 
Absolutely impossible. ~ 

lIr. Gaya Prasad Singh: Or even on the police in the main thorough-
fare. 

Jlaulvt J(ubammBd Shafee Daoodi: It is to the interest of the police 
to show that brickbats were being thrown from the mosque. 

lIr. C. O. Biswas: Supposing that brickbats were thrown from the 
mosque, would you not still justify the action of the police? 

Kaulvt J(uhammBd Shafee Daoodi: I am dealing with facts. I say 
that brickbats could not have been thrown from the mosque. It is im-
possible to believe that for one moment. Therefore it is a fact that 
requires an enquiry and investigation and I should think that Government 
would be well advised to enter into these questions and institute 
an enquiry by independent men. I would suggest you should take some 
of the Honourable Members of this Assembly and entrust them with the 
duty of seeing the mosque !md enquiring int-o these facts. Unless the 
Government do that, I submit the feeling amongst the Muslims would 
grow every: day to a very dangerous extent. I am not in the habit' of 
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threatening Government; it is not in my way of doing things. I say 
what I feel. I:find the whole country is up against this act of sacrilege 
ever since it has been brought to the notice of the public. It is for the 
Government to show what led to this entry into the mosque with shoes 
on. Of course, it is for the men to show that they were belaboured 
in the mosque and that the student who was reading the Koran :was 
obstructed in his study. It is for the people to show all that. But,. facts 
must be brought to light by independent men. It would not do to Ignore 
these facts. 

The next question is this, supposing some brickbats were thrown from 
some portion of the mosque at the police--I am sure they cannot prove 
it-but supposing that to be the case, I should have thought that to 
enter a mosque, they should have hesitated a hundred times. Entering a. mosque for the purpose alleged is a very serious matter. It is not 
said that anybody. among the police was injured by the brickbats. 

The Honourable Sir .James Orerar: The Superintendent of Police 
reports that on his arrival he saw a numb~r of police who had received 
injuries and bruises. 

JIaDlvi Muhammad Shafee Daoodi: Does he say that these brickbats 
mjured some of the Police? 

The Honourable Sir .James Orerar: He saw brickbats and stones lying 
about in thp. lane and a number of policemen ~ho had received injuries. 

)laulvi Muhammad Shatee Daoodi: Let us see whether they are 
correct or not. It is a question of fact. This is my first point. My 
second request is this. At once there should be standing orders issued 
throughout the country that no places of worship should be desecrated 
in the way they are alleged to have been desecrated. Immediate orders 
should be issued throughout the country that this should not be done. I 
hope the Honourable the Home Member will take my advice and see that 
it is done at once. In spite of provocation, unless that provocation leads 
to bloodshed, places like the mosque should not be desecrated; they should 
always be respected. . 

Then, my Honourable friend Mr. Gaya Prasad Singh had something 
to say against me. I do not want to retort to him. He asked me to 
.tell him what I thought about Mufti Kifayatullah. I would only answer 
facts, but not jokes which my Honourable friend had been causing in 
this House, as they should be naturally ignored. When Mufti Kifayat-
ullah is now in jail, I should not have spoken one word in regard to him. 
But my Honourable friend has put me a direct question, and I must say 
what I feel on that. Sir, my friends should know that Mufti Kifayatullah 
has tlirown in hi~lot with the Congress and is trying to drag the Muslim 
community in to support the Congress movement. 

Mr. B.. Das (Or.asa Division: Non.Muhammadan): What is wrong in 
that? 

Mr. Gaya Prasad Singh: You were in the Congress onee. 
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• aul .. Muhammad Shafe. I Daoodi: I say that this is what he ha&-
done, and I do not share his views on that question. On the contrary 
I oppose him on that point. Mufti Kifayatullah m8iJ have found for that 
reason a strong advocate in my Honourable friend, Mr. Gays Prasad 
Singh, who is a great Mahassbhaite in India. If the Mufti Sahib has· 
got any support, I do not grudge him that. But I am not going to· 
say anything as to whether the Mufti Sahib was justified in taking the 
action he did or whether the police made excesses at the time of dispersing 
the assembly, because I have not made any inquiries on those points. 
I have confined myself only to the question of the mosque on which I 
feel very strongly, and confined myself to that alone. 

lIr. Muhammad Yamin DaD (Agra Division: Muhammadan Rural): 
Sir, I have always held very strong views about keeping law and orderr 

and I have. never supported nor will ever support anyone who breakS 
the law, whatp-ver may be his position in society and whether he be a 
religious head or a political head or without any head at all. 

lIr. Gaya Prasad Singh: What will you do about people who break 
heads? (Laughter.) 

Xr. Muhammad Ya,min Khan: That is the position, Sir. If the law 
was broken by anyone or a procession was taken out by anyone in con-
travention of the law,-whether the law be good or Dad,-that man will 
never find any support from me. But here two questions have been mixed 
up. The real motion of adjournment was intended to bring to the notice 
of Government the happenings in the mosque, and Mr. Maswood Ahmad 
incidental1y referred to the question of the procession, and I think . . 

Mr. E. O •• eogy (Dacca Division: Non-Muhammadan Rura.l): He 
referred also to police excesses. 

JIr. Muhammad Yamin Khan: About that point I do not want to say-
anything or to test it or to discuss it. 

JIr. Gaya Prasad Singh: It is not safe to do so. 
JIr. Muhammad Yamin Khan: I do not see eye to eye wiiJi: 

Mr. Maswood Ahmad when he says that the procession which was going 
to hold a meeting in Queen's Garden was peaceful 'as he describes it, 
Or that it retained its peacefulness till the last. But the point which I 
have in mind-and it was ignored by Mr. Maswood Ahmad and also by 
the Honourable the Home Member-is whether it should or should not be 
allowed to the police force to enter any place of worship in the mannm:' 
they did in this case. Whatever might have been the report of the 
Senior Superintendent of Police or of the City Magistrate, the photographs 
which we have seen just now belie those reports; and I find from. the 
photographs that the earthen pots wEich are ulled in the mosque for 
nblution purposes are littered all over the floor in a broken condition. No· 
explanation has been given as to how they were broken. If the police 
entry into the mosque was peaceful, as alleged by the Senior Superin-
tendent and the City Magistrate, I fail to see how these things could have· 
been broken and scattered all over the floor. How was it possible for the: 
lanterns to have been broken and damaged as I saw in a photograph just· 
now? 
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JIr. O. O. Biswas: Might have been done by the men in the mosque? 

1Ir. Ku"ammad Ya,min Khan: The men in the mosque would De the 
last persons to do any do.mage to the property of the mosque. No true 
Mussalman would ever do it even for exhibiting a photograph and accusing 
ether people. I do not believe that a Hindu or someb~yelse would have 
thrown these things or that MussaJmaD.s brought these things from outside. 
Here in this photograph we find that the lanterns are hanging with broken 
glasses and the earthen pots used for washing purposes are broken and 
scattered all over the floor. That shows that the police entry was not as 
peaceful as has been alleged in the police report. They have minimised 
the guilt of their subordinate officers, and I cannot attach any value to 
such a report. However, Sir, I think it will add to the prestige of Govern-
ment to come forward and make a. full inquiry in a matter like this. It is 
a very serious affair, and whoever commits such an act of desecration,-
whether he be a Government servant and however highly placed he might 
be-deserves to be dealt with properly. I t·hink the prestige of Govern-
ment will rise if they do not allow any wrong done by their officers to escape 
their attention. I am a strict disciplinarian and would never p.ermit a 
s~rious act like this to be minimised. In the eyes of all peaceful citizens 
who have respect for law and order those officials who break the Jaw are 
equally to be condemned as those who violate it. From the evidence 
which we have got, it is clear that the entry into. the mosque was not M 
peaceful as they want to make out, and the only proper remedy is thali 
Government should rise to the occasion and make an independent inquiry 
i.nstead of trusting the superior officers of those people who were really 
c.()ncemed in the affair. They should have a. committee of unbiassed 
people who will place before Government the facts in their true light. 
And if it is found that these people have done something which brings 
the Government into ridicule, these persons should be dealt with properly: 
and this will raise the Government in the eyes of all law-abiding citizens. 
This excuse that the men did not know that it was a. mosque is absurd. 
He could have seen from the gate that it was a mosque. When a man 
enters a mosque he must know that -the floor is of a. mosque; he knows 
that there is a raised pulpit. Can my Honourable friend the Home Member 
say that if a Christian goes to a church and sees the pulpit and other 
things he does not know that it is a. chureh? Nothing of the kind. No 
Muslim can make a. mista.ke about this. 

Another matter is the reason for the ladder being shown in the photo-
graph because he went up to the balcony by means of it. If a man says 
when he comes to the Assembly, "I want to go to the Press Gallery and 
I will do so by putting up a ladder from the flOOr 01 the House, because 
I understand the entrance to the House is from the lobbies", can allY one 
believe him? It is an a.bsurd idea. Government will Dever increase 
their reputation by this kind of reports: they will only lower themselves 
n.nd their officials in the eyes of people who have been supporting them.: 
If they find t.hat. Government are going on wrong versions, it will bring 
discredit on t.he I'tiports which come to them from time to time from 
different quarters in India. So I think Government will be perfectly 
justified. and they will add to their prestige if they do not ignore this 
thina which has happened at 0. very lIhort distance from here, but to make 
:m' i~partiaJ . and full inquiry into this matter and not i/o Jet this feeling 
grow Or a suspicion lurk that Government; d.J not ilate for the religicm of 
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the people which is very nea,r their lwart. With these words I support the 
motion only so far. 

Kr. W. A.. Cosgrave (Assam: Nominated Official): Mr. President, 
although I have been a Member of this Honourable House off and on for 
seven years I have not had the privilege yet of addressing the House 
since you have become President. I therefore ta.'ke this opportunity, 
when speaking perhaps in the last session t.hat I will be in this House, 
of thanking you for giving me an opportunity of speaking in this import&1l.i; 
debate. 

I fully realise the sincerity with which some Members in this House 
nave take~ up this subject. I refer particularly to my Honourable friend,: 
Maulvi Shafee Daoodi and the Honourable Mover, Mr. Maswood Ahmad. 
I realise that in this case they do feel most seriously that their religious 
places have suffered some harm, and I only wish that the same high 
standard had been kept up by speakers on all sides of the House.~ When 
I heard the speech of the amateur detective who comes from Bihar and 
Orissa,-my Honourable friend Mr. Gaya Prasad Singh,-I do not kno~ 
how he managed to disguise himself so well as a sleuth that he escaped 
the notice of the Police-but when I heard his speech, I was really sorry 
that the level of the debate had been somewhat lowered from what i~ :bad 
been at first. 

Now, my Honourable friend, Mr. Yamin Khan, has made it perfectly 
dear, and I think other Members in the centre of the House have aJso 
made it perfectly clear, that tIiey, unlike some of the gentlemen on the 
opposite Benches, have no quarrel as regards the action of the police taken 
in dispersing a procession which was declared unlawful, not by the Sub-
Inspector of Police., but by the City Magistrate; and the issue bas been 
narrowed down, I think, perfectly fairly by my friend, Mr. Yamin Khan,. 
to the incident in the mosque. I for one have got the very greatest. respec~ 
for all religious places, and I take off my shoes On entering a mosque, 
just as I know my friend; Mr. Yamin Khan, will take off his topes when 
he comes, if he ever comes, with me to a church. 

As it seems to me that this House has rather lost its sense of pro-
portion in dealing with this ease, I may perhaps be allowed to draw atten-
tion again to the statement of the actual occurrence which has been so 
lucidly put forward by the Honourable the Home Member. The police in 
dispersing a procession had been attacked by rioters who ran down a narrow 
lane and two constables had been stabbed, one seriously injured-and a case 
under section 307 of the I. P. C. to which I do not want to refer is 
pendin~ against the man who stabbed the two constables: the police 
naturatly bad to clear the narrow lane. They went down to this place 
called Kucha Rahma.n to clear the narrow lane. I submit that if the police. 
when clearing a narrow lane, saw stones being thrown from a balcony or 
gallery above a narrow lane, or what we call a cul de sac, if the police saw 
stones being thrown hom tha.t balcony . . . • . 

Kr. It. C, Jl'eogy: H .. 

Kr. W. A. Cosgrave: I say "if"-I know my friend, Mr. Neo~, quite' 
well and I know he is always fishing in troubled wa1;ers • • • ... 
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.. . 
JIr. W. A.Oosgrave: When I say "if" I admit ~at I am acoep~ing 

the oaicial ~.: I. will de$! later t:>n dh the question as to whether 
JJlOl.e attent.¥>Jl: or;valu..e sboul.1..be attached to the :rePQrli of the very com· 
petent awl. ve.'r) .~xperw.c.ed offi~r who is at present the Deputy Commia. 
~ro.fDelbi,a.nd. ,\v:hQ will shortl,. J:uw0lXl.e its Chief Commissioner. as we 
3 re all very .glad to note. or whether .more attention ought to be paid to 
t.hat.newspaper.whiQk 1 S()Illeiiimes readwitb my breakfast-the Hindustan 
Ti;me~. Tp,iiO bp.ek to my ~nt.~ I.ilI!oY. assuming as correct-and I 
for ooe oocept:it ~ .corr.ecl:-.-.therepart of Mr. JohnSOn. the Deputy Com-
miuiour .baud on the mp,ar:t of a perfeatly independent European Senior 
Suparint-eodentof P.oli.ee who had an experienced ,Muhammada.n Deputy 
Superint.enclent ·~f Pol~e -with .him . 

• 1. ,.ub • .., .... ·Y.u\JJa. ,DaD; May I ask whether Mr . .1ohnsoD made 
inquirie, hiJllself ·peraoD1ll1y ? 

Mr. W, ~, ac.pallt: Mr . .1:ah.nson wmte the report which has been 
quoteS bytbeBonQu.rallle the aome Member. I sa.y tha.t after the police 
in that. IUla'rPw laue.bad.two of their men stabbea. if tbey llad stones ~wn 
OR tham..J .~eat ibey ware ~ j.utffiad in trying to mellor the ba1cony 
bem .which the ~es ba.d been· throWD-. I ha.~ Men these pictures and 
I wish that my friend Maulvi Sa.vyid MUrtUZ8 Sahib had laid his cards or 
rather his photographs on the tabie a. little earlier, because then we could 
have seen Ilow:~·_r, c8llei . .or.how ~.p8 there are up to the 
balcony or gallery: according to the photograph as I saw it in a very cursory 
manner craning my neck over the necks of two other gentlemen, there waR 
only one stair case 'W to the gallery which is apparently the balcony from 
whicb the stoneJl were thrown.' '. 

AD· .JIOD1MI1' .. ll • • ~; W_ .yilhmwn·? 

lit. W: A..:~&'Y.: There &pin 1 aeeeptr·t.he report dfthe 'District 
M' I!:gistmte: r th'iruc: it is: quim c1e&r _ . • • • 

Dan ·UJ.aaW ...... : .. ~: Is it stated auyWMre Ut thp 
rep9ri· .that eQ.tJ:.yinto ·the mosqU~ was uriavoidab!e 1md absollltely ·neces-
sary in .the .circuJQ.Stances"? "'fh~ men arreB1ie~'were reJeaseilimmediately 
by the poti~e. 

J[r.W:·"~'~V8: t'th1hk.that·it1s c!ear'froIQ the pbotograph that 
:.t was tbe Gnly'approaebto tbe' bfdcony. Naturally when the pOlice were 
attaekE¥f· th~y.were bO~J'bd ~ go ~lieshortest ana quiciest way to get to 
tbe gallery from whic"li ,they baa l)eUl stoneil, and.1 t'hink that they were 
justified in· goill,gthere. .It may' be tha.t .the conBtdb1es ran a.tJead 'of the 
Sub-bspector. But· I tbiak. that they tut.a every justific.ation in going up 
to ole!", tb~ gallery, ~ 1 tor one eannot 'b~li~ve 'that ~here was any ae1ibe. 
rate IDteulDn: toO deseerat.e the ,sa.Ql'ed buiJdmg.. Here I aadreSg myself 
parlieularl.:v lo.mJ' bieJId,Mr. Y.awin lOian. who is an old'friana of mine,-
I haw.e lIDow.n him lor. iIhe,l&Jd. .1 ~~. _ he iSB 'bamster of experience. 
(Hefl.!'" he8.f~ froa, the. N.atitnlalist BeDehes)-;.I am n~t adcm,sl!Iing myself 
tf) the sympatbiaeJ,'l of ..the COllgtes •. cmtbe opposite ~endhe. . 

p 
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111'. Prllli4ent. (The IDlnourable .Sir Ibrahim Bahim~):. ~h~ Honour-
able Member has to address his observatio~ to th~ Chair. 

Kr. W. A. Oosgrave: The point I wanted to put waB this. My fri~d 
Mr. Y aminKhan put his case extremely well and moderately but I would 
like to put this point. Supposing there was a balcony above the mosque 
and a bomb was thrown from that balcony or a pistol was fired from that 
balcony,~I believe and I hope that pistols are never fired from mosques,-
would not the police have been justified in going into the mosque to a1'Te8t 
the culprits? All that has really emanated after all this thunder is, as 
far as I can see from this report, that the constables in the hent of th~ 
moment ran ahead of their superior officer,-and mind you, some of them 
were Muhammadans,-and ran into the mosque. Now, Sir, I thoroughly 
share all this respect for religious feelings, but I do think that some allow-
ance must be made tor constables who were being attacked with stones, 
especially just after two of them had been stabbed with knives, and:1 do 
think,-I know, Sir, I am addressing the whole House, but if I may say 
so I think my words may appeal more to the Members in the Cen~ of 
the House than to some of the Members sitting on the opposite Bench~,
I do think that this is not a matter for cenllure of Government as a whole, 

. and I hope that this Honourable .House will not see any reason to adjourn 
as a mark of censure' considering the difficult situation with whi~h the 
Delhi police and the Delhi Magistrates have had to deal during the lalt 
week end. 

Several Honourable Kembers: The question ma.y BOW be put; 

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban) : 
Mr. President, I will say just a few words about this matter. It was 
difficult for me t,o fonow the ,last speaker. Whether h~ consi~rs. the 
occurrence as a serious one or not, I do not know exactly what his view 
is' or the view of the Govemment. There can be. no doubt whatever. that 
this occurrence has aroused a very great' deal 91. fe~iing. in . the community; 
in fact, I might say it has caused excitement and a great deal of unrest 
among the Muslims of this city, .and I .8oDl::: afr.!l.id .~at ,this feeling. will 
be reftectedthroughout the country . The . view 'J':f;ake al>out this incident 
is that it is a natural consequence of the enforcement 9f the Ordinances 
and of the way in which they are being worked. Now, for instance, 
Mufti KifayatuUah is a very well known man, and he is certainly regarded 
as a :religious' head of the Muhammadan,oommun,ity., throughout India 
(Applause). He is held in the very highest esteem' and' rilspect, and I 
am sure, whatever explanation Government may ,give about his arrest, the 
arrest of a man: like Mufti Kifa.YBtullah, :will. be. resented very bitterly by 
Muhammadans throughout IndIa. ;The Jamlat-l~Ulema, of which he is 
the President, ·is a body of t.he91ogeans wlio are held in tbe highest respect 
by the community ·and ·whose advice is implicitly followed in all religious 
matters by the Mussalmans. I .shov.ld like the Honourable the Home 
Member to consider wheth~r the arrest of B man like. that is not an event 
which is bound to exCite .very seriousfee1ingil. in the Mullllmmnd.an com-
munity? . Was, it inevitable? This gentJexnan. had gone to preside Over a 
meeting. Whether he was actually proposed to the Chair or not,. r do 
not know, Dut he had not certainly! delivered any speecli nor <lid any other 
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member make a speech. I should have thought that under the circum-
stances the least that the Dolice could have done wa.s not to take actlOn 
until something had been said by a man of Mufti Kifayatull.ah'.s posi~ion 
to justify the police in arrest,ing him. Some of the proceS~lo~sts mIght 
have shouted slogans of an undesirable character, but MuftI ~ayatul~ah 
did not do so. Surely before the police arrested a man of hIs sta.ndmg 
and position, they ought to have waited and ~een what he. was gom.g. to 
do. Supposing any Honourable Member of thIS House holdmg a posItIon 
similar to anything like the positbn which M~fti Kifayatulla~ hol~s 
wanted to speak on the subject whether the North-West FrontIer OrdI-
nances were justified or not, is he liable to be arrested before he says any-
thing which can come within the purview of the Ordinances or the ordinary 
law? Surely not. As regards the desecration of the mosque, it may. be 
that desecration was not intended, but the facts do amount to desecration 
in the opinion of the Mussalmans who are concerned. Now, supposing 
Rome brickbats were thrown from the balcony, even then the duty of the 
police, unless they lost their heads, was to ask the men in charge of the 
mosque to stop the men inside from throwing hrickbats and to see that 
they did not throw brickbats. That is the least they could have done before 
entering the mosque Ilnd assaulting the people inside the mosque. Conduct 
like this on the part of the police is bound to be resented by the community, 
and I therefora think that the least the Government can do in a matter 
like this, when some of the facts are disputed, is to institute an impartial 
inquiry. If they do that, and if the facts that may be elicited support 
the Government version, well and good, otherwise Government ought 
to take action against the officers concerned in this affair. 

Several Honourable Members: 'fhe question may now be put, Sir. 

Mr, President: I accept the closure. 

The question is that the question he now put. 

The motion was adopted. 

. The Honourable Sir James Orera.r: Sir, I think that generally speak-
mg I may say that the remarks of the Honourable gentleman behind me 
to the effect that during the greater part of the debate the action of the 
police in dispersing the unlawful assembly has not been challenged and 
that the greater part 9£ the debate concentrated upon the question of the 
~osq?e. Th,e only subsequent speech which would tend to altel' that general 
VIew IS that of the Honourable and learned gentleman who has just resumed 
his seat. He referred to what he regarded as the impropriety' on the part 
of the ex~cutive aut.ho~itie~ of Delhi in arresting Mufti Kifa.yatullah before 
he had gIven any mdICatIOn of tbe nature of the speech. which he was 
,about to make. I should like to say that on the day on which these 
occurre!1ces took ,.lace Mufti Kifayatullah did make a very atrong and a 
.ve~ Vlolent speech at~acking. the Government, and subsequently the be-
haVlour of the proceSSIOn whlCp he headed on the way to the Queen's 
'~ardenwas certainly; of such a . character that ,it .coulq n'lt be regarded 
as a peaceful proceSSIon. It was duly warned by.the City Magist.rate be-
'fore the police took action. Therefore, I do not think that;' there is any 
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grouwi b jluggesting th&t the action of the police was illegal cir h8!iany-
thing wha.tever to do with the Ordinances. Action was. taken under the 
ordinary law, the Criminal Procedure Code. I say, therefore, tha~. so far 
as that Incident is concerned, there is no ground for ~e oontentlon that 
the action was precipitate or unjustified. 

I will pass very flriefiy to the questbn relating to the IilosqUe. With 
regard to that, Honourable Members I think have been impressed by what 
was said by my Honourable friend Mr. Cosgrave with the ~xecutive ex· 
perience that he possesses. It should be very carefully oonsIdered by the 
House in dealing with disorders of this kind the police have a speeially 
difficult task when they have to enter narrow and confined lanes in order to 
check .them with the utmost promptitude. Let me remind the House 
that, because tbe police were not able to do that with sufficient rapidity, 
only a year a.80 a very grave tragedy took place in another city in upper 
India. My point is that, when the police have to enter these narrow 
Janes, one of the greatest dangers to which they can possibly be exposed is 
that Qf missiles, brickbuts l etc., thrown fram above causing them serioull 
injury, and' sometimes even causing death-that is one of the greatest 
dangers to which they are exposed, and they cannot perform the du~y 
or discharge the orders 4jhat are given t,o them untH points of attack of 
tha.t kind are cleared. And that, I think, was the unfortunate duty which 
fell upon· the police in this ca.se. 

The Honourable and learned gentleman asked me whether Govem· 
ment considered ·this a serious matter. Most certainly Government con-
sidered it a serious matter. They considered it a serious matter that the 
police should have to disperse an unlawful assembly at all. They. con-
sidered it a very serious matter that action had to be taken,-speedy, 
rapid, and if necessary, somcwhat· drastic action,-in order to prevent 
such an extension of disorder as might have involved the city of Delhi in 
a great calamity. I quite agree that the matter was very serious, and I 
sympathise myself very much indeed with the great concern which has 
been expressed on this subject by Honourable Members in the Centre 
Benches. (An Honouru.ble Member: "That is only Jip sym.pathy~") But 
when I have to weigh the actual record of the occurrences, when r have 
to weigh the deliberate report of an officer of the experience and of. the 
integrity of the present Senior Superintendent of Police, r am bound to 
give a greater degree of credit to the report of such a responsible oflioer 
than I can possibly give to a newspaper report, the Jluthorit:y of which 
is entirely unknown. Therefore, I am bound to hold, although- thepoliee 
officer.s in this case unfortunately had to enter this mosque, in view of 
the fact that the greater part of this police party were themselves Mus-
Ralmans and were under the direction of Mussalman. officers I Call1!lot 
believe that anything was done in the wav of deliberate a~d wanton 
damage, still leas of desecration. I shall coiisider the viewQ whioh have 
heen expr.essed by my· Honourable friend Mr. Shafee Daoodi in careful 
consu~tatio~ wi~h the Chief .CommiBBioner~ a~d I shan consider io.. qon_ 
sultation WIth hIm whether Bny further action IS necessary in >this matter. 
But ~ am bound to adhere. tG the views which r have already expreeleci, 
and If .r am &sked to. compare the eredit of a responsible ~pol'!f; \ of. B 
responsIble .otIicer, whIch has. been communicated to me· .tJbrci,ugh the 
higher otncers of th~ .'Administration, with· that .of a newspaper report, I 
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IUn· bound to aooept the former in preference· to an irresponsible re}>9lt in 
the Press. 'l'herefore, I ask the House to affirm th~t, in the unha.ppy, 
difficult and dangerous situation with which the Delhi l1uthorities had to 
deal in the last two or three days, they have acted well in the discharge 
of then'· duty, and that being so, I submit that they are entitled to the 
confidence and the support of this House. (Applause.) 

JIr, Presiden\: The question which I have to put is.;· 
"That. the House do now adjourn". 

The Assembly divided: 
(As the Division results were about to be announced. an Honourable 

Member came to the Secretary's table asking for permission to record his 
vote.) 

fte BODOIU'able Sir George Bainy (Leader of the lL.>use): It is a very 
important matter on which the House would like to have the considered 
ruling of the Chair, as to whether a Member who had not passed through 
the lobby at the proper time is entitled to vote? 

Mr. D .. 1[. Lahiri Ohaudhury: On a point of information. It was the 
custom of the House that votes were counted before declaration in your 
predecessor's time ..... . 

Mr. Presiden\ (The Honourable Sir Ibrahim Rahimtoola): The Chair 
wishes to follow at present the precedent which was laid down before, 
namely, that votes are accepted at the table, but the Chair wishes to 
make it clear tha.t it reserves to itself the power to reconsiaer the matter 
in all its aspects before giving its considered ruling. On the present 
oooasion following past practice, it allows the votes to be recorded. 

AYES-47. 

Abdul Matin Chaudhu~, Mr. 
.Abdur Rahim, Sir. 
Aggarwal, Mr. JagaD Nath. 
Ahmed, Mr. K. 
Anwar·ul·Azim, Mr. Muhammad. 
Azhar Ali, Mr. Muhammad. 
Chandi Mal Oola, BhaJJat. 
Chinoy, Mr. Rahimtoola M. 
Du, Mr. A. 
Das, Mr. B. 
Fazal Ha:q Piracha, Shaikh. 
Ghuznavi; Mr. A. H. 
Gour, Sir Hari Singh. 
Gunjal, Mr. N. II 
Ibrahim Ali, Khan, Lt. Nawab 

Muhammad. 
Iahwarsingji. Nawab Naharliin~ji. 
Ismail Ali Khan, Kunwar HalM. 
Ismail Khanl" Haji Chandhury 

Muhammad. 
Il!l'a, Chaudhri, 
Jehangir. Sir Cowasji. 
Joshi, Mr. N. M. 
Kriahnamac:hariar, Raja Baha"dur G. 
Lahiri Chaudhury, Mr. D. K. 
LiI~dhar Chaudhury, Seth. 

Maswood Ahmad, Mr. M.. 
Misra, Mr. B. N 
Mitra, Mr. S. C: 
Mody, Mr. H. P. 
Munshi, Mr. Jehangir K. 
Murtuza Saheb Bahadur, Maul.,i 

8ayyid. 
Neogy, Mr. K. C. 
Patil, Rao Bahadur B. L. 

Rajan Bakhsh Shah, Khan Bahadur 
Makhdum Syed. 

Heddi, Mr. T. N. Ramakrillhna. 
Badiq Halan, Shaikh. 
Barda, Diwan Bahadur Harbilas. 
Shalee Daoodi, Maulvi MublllllDali. 
Singh, Mr. Gaya Prasad. 
Sitaramaraju, Mr. B. 
Sohan Singh, Sirdar. 
Suhrawardy, Sir Abdullah. 
Thampan, Mr. K. P. 
Uppi Saheb Bahadu:-, Mr. 
Wajihuddin. Khan Bahadur Haji. 
Wilayatullah, Khan Bahadnr H. M. 
Yamin Khan, Mr. M"llhammad. 
Ziauddin :Ahmad, Dr. 
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Acott, Mr. A. S. V. 
Ahmed Nawaz Khan, Major Nawab. 
Allah BaL.-sh Khan Tiwana, Khan 

Bahadur Malik. 
Allison, Mr. F. w.. 
Anklesaria, Mr. N. N. 
Azizuddin Ahmad Bilgrami, Qazi. 
Bajpai, Mr. R. S. 
Banerji, Mr. Rajnarayan. 
Brown, Mr. R. R-
Clow, M1" A. G. 
Cocke, Sir Hugh. 
Cosgrave, Mr. W. A. 
Crer~. The Honourable, Sir Jamea. 
Dalal, Dr. R. D. 
1>e8ouza, Dr. F. X. 
Dumasia, Mr. N. M. 
Fo:!:, Mr. H. B. 
French, Mr. J. C. 
Gidaey, Lieut.-Colonel Sir Beoryo . 
. GI'IIIuPn;' Si: LlaceIot. 
Gwynne,' Mr. C. W. 
Heathcote. Mr. L. V. 
Howell, Sir Evelyn. 
Jawahar Singh, Sa:rdar Ba.hadur 

Sardar. 
La1 Chaud, Hony. Captain Rao 

Bahadur Chaudhri. 

The motion was negatived. 

MacqueeD, Mr. P. 
Moore, Mr. Arthur. 
Morgan, Mr. G. 
Mukherjee. Rai Bahadur S: C. 
Nixon, Mr. J. C. 

Noyce, Sir Frank. 
Pandit, Rao Bahadur S. R. 
Puri, Mr. GoswUIlill.,··B. 
Raghubir Singh, Kunwar. 
Ra.iny, The Honourable Sir Qeorg •. 
Rajah, Rae Bahadur M. C. . 
Rama Rae, Diwan Bahadur V. 
Rau, Mr. P. R. 
Ryan, Mr. T. 
Sahi, Mr. Ram Pra.shad N araY:ID. , 
Sarma, Mr. R. S. 
Schullter, The Honourable Sir Geot"ge. 
Scott, Mr. J. Bamaay. 
Seaman, Mr. C. K .. 
Sher Muhammad Khan Gakhar, 

Captain. 
Studd, Mr. E. 
Sukhraj Rai, Rai Bahadur. 
Tait, Mr .. John. 
Wood, Sir Edgar. 
Young. Mr. G. M. 

The Assembly then adjourned 'till Eleven of the Clock ,on Tuesday, 
the 15th, March, 1932. 
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